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\ LOK SABHA DEBATES

LOK SABHA

—

Thursday, March 9. 1978/Phalguna 18,
1899 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS
Frustation among Job-Seekers

*228. SHRI K. LAKKAPPA: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government are aware
of reports of widespread frustration
among the job-seekers because of
their inability to secure employment
through the employment exchanges
in spite of waiting for years; and

(b) what is the outcome of the
employment generating schemes in-
itiated by Government during recent
years?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b): A statement is laid on the
Table of the House.

Statement

Government are seized of the
serlousness of the unemployment situa.
tion prevailing in the country. Despite
the substantial employment oppor-
tunities created through the develop-
ment plans in the past and by the
special employment generating
schemes initiated in recent years, the
problem has continued 15 cause
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anxiety. Government have therefore
decided that the primary objective of
the next phase of development plan
would be the removal of unemploy-
ment ang substantial under-emloy-
ment, within approximately 10 years.
The Planning Commission is drawing
up the next plan in which creation
of employment opportunities in diffe-
rent sectors of the economy will be
one of the primary objectives.

SHRI K. LAKKAPPA: My ques-
tion is very specific. He should not
have laid the statement on the Table
of the House. I request you kindly
to ask the Minister to reply to the
point. My question is:—

“Whether Government are aware
of reports of wide spread frustration
among the job-seekers because of
their inability to secure employ-
ment through the employmemnt ex-
changes in spite of waiting for
years”,

The statement laid on the Table of
the House is a general statement. If
the Minister fails to give correct in-
formation to this House, it is really
a breach of privilege” He cannot
give a bald answer which he has g1ven
to the question.

So, I would like to put my question.
There is an explosive situation in this
country, especially, for the last one
year or so. The frustration has not
only increased but that has also
created an atmosphere of unrest in
the country among the unemployed
youths. They are waging a war not
only in the rural part but also in the
cilies, From various replies that we
have collected, it seems the present
Government is not in a position even
to create an atmosphere of any such
employment potential either through
planning or through some other way.
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That is why I am asking why has the
present Government of India failed to
provide concrete proposals to meet
this explosive situation. The state-
ment that is being given is that they
wil] eradicate the unemployment pro-
blem within ten years. Mere empty
words will pot bring anything. 1
want to know what exactly is the
scheme you have for the last one year
to absorb the unemployed and what
exactly is the situation that you have
created in various States through the
Employment Exchanges to guarantee
jobs. I am asking a specific question.
Will you now kindly answer that?

SHRI RAVINDRA VARMA: Mr.
Speaker, Sir, perhaps, I have been
cautioned by the hon. Member to give
a pointed reply. There is a presump-
tion in this statement,—that there is
a point in his question. [ shall not
cross swords with him on that. I
shall try to look for the point. The
question relates to Employment Ex-
changes, what they have been able
to do, and what they can do to deal
with the problem of finding employ-
ment. As far as this limited question
1s concerned......

SHR]I K. LAKKAPPA: How much
frustration has it created?

SHRI RAVINDRA VARMA: If my
hon friend does not want to feel
further frustration, he should listen
to the answer. Otherwise he will
thave double frustration. He is
frustrateq for the last one year.

SHR1
enter into a dialogue.
Pplease answer.

K. LAKKAPPA: Don't
You will

SHRI RAVINDRA VARMA: Sir,
can 1 be sure that he will not start a
dialogue and [ can answer? The
position is that the Employment Ex-
changes are not meant to <enerate
opportunities for employment. They
are neither recruiting agencies nor
are they meant for the generation of
employment  opportunities. They
constitute referral agencies,
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Sir, a similar or an almost identical
question was raised and answered
in this House last week on the
Employment Exchanges. I then made
it very clear that according to the
present rules, there is nothing to
compel every unemployeq person to
register with the Employment Ex-
changes. The present Employment
Exchanges Act lays down that it is
necessary for the public sector under-
takings as well as non-agricultural
establishments in the private sector
employing twentyfive persons or more
to notify vacancies. These vacancies
are notified and regist3¥8d with the
Employment Exchanges and persons
who want to seek jobs register them-
selves with the Employment Exchan-
ges. Therefore this is a case of a refer-
ral service. And when the vacancies
are notified, then the Employment Ex-
changes pass on the names of persons
who are qualified to the appointing
authorities.  Therefore, the wider
question of generation of employment
does not relate to the administration
of Employment Exchanges. But, as
Tar as the question of the feelings of
frustration is concerned, it is quite
well known that mounting uneinploy-
ment does cause frustration. This
Government has never said that un-
employment can be eradicated in one
year. The entire exercise of the plan
us to orient our economy towards the
generation of employment opportuni-
lies.

SHRI K LAKKAPPA: Mr.
Speaker, Sir, I am not satisfied with
the uanswer that has been given by
the honble Minister. The employ-
ment exchanges in the country are
full of corrupfion, nepotism and
favouritism. Only kith and kin of
those employed in public undertakings
or private undertakings are being
employed. This is the situation which
is prevailing and you are not in a
position to take any action. Recentiy,
the Planning Commission has come
nut with a theory that we cannot give
job guaraniée. Then, how will this
frustration stop? Will you kindly
‘bring a Constitution Amendment
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guaranteeing right to work to meet
she unemployimenl probietr in the
country?

SHRI RAVINDRA VARMA: Sir,
this is a general question. It is not
for the Labour Ministry in this con-
text to deal with a question of con-
stitutional amendment of the kind
the hon’ble Member hag referred to.
As far as the Government is concerned
it has made it clear that “Its planning
will be oriented towards the abolition
and elimination of unemployment
within ten years.

) gww IR AW . freHr s d
T ATAT 7 LTI AT F1E o7FEqT TG
#, I F1 qfory B fw WA 2w F
fofiga aTgai # A=ar aga s
TZ AL & § JEFAT ARAT § FAT 3H
TATFIT 7 9 qTAT § 4 F7 LFA77 29
#I ard FET & WX I T =27 717 9%
I TEET 9T LA &1 a1A 727 afz 3
Trgme. 7 f27 1 aF &1 T 3%
FFTE 9AAT Fa § 27T HIER TG0 ?
94 7% |1 F27 & fF arawy arw zq
a8 F1 gATH 7 7371 3 T A7 7 974
T4y fadig sqarar #Y wvwenn faa
a1t 1 wfuw 7 "fux Tam7 for ar
aF | & wAAT ATEAT F——T8 FhAAY
faeirq sgawar 2. fqma w01 &1 "ty
Tm7 foq 7 7 gq qFERT 7 ATA90
qIaT g 4 A% fAorg foar s

SHRI RAVINDRA VARMA: Sir,
this question relates to the Planning
Commission and the Plan that js going
to be placeq before the Counfry. 1T
do not think that it is possible for
me to anticipate, but when the Draft
of the Plan is published it will be
seen that the entire emphasis of the
Plan is on the generation of employ-
ment opportunities, ‘

As for the second part of the ques-
tion relating to giving allowance to
those who are unemployed 1 may
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say that Government has not given
any such undertaking or made any
statement to this effect. The ques-
tion has been raised more than once,
and it has been stated by the Prime
Minister that at present Government
does not have any such Plan under
consideration.

SHRI DHIRENDRANATH BASU:
In view of the Tense~ situation
throughout the country arising from
unemployment  problems whether
Government is considering payment
of unemployment allowance?

MR. SPEAKER: He has already
answered this question. e h%% said
‘no’.

it Tm gET faawt : gor AgET
Tq 73T & % ar7 %27 74w 2 f% qroamy-
T nFEaA & afew & e 7 F1E FAT
§zq gara & foq av7 fawre 57 Gr
2 faag 39% g GeITATY, Qe
T gadl Tt gAY oA | §
JAAT AT § fF gar d=d a9
7% [, faqa fe oF 78 fag= &
AT I AT H1 I fag a ?

SHR1I RAVINDRA VARMA: A
similar question was answered last
time, or a little earlier. Last week,
I did say in the House that com-
plaints about corruption, nepetism,
inefficiency, bribery Delays, etc. had
been received, and to look into this
entire question and find ways of
streamlining the working of Employ-
ment Exchanges, a Committee has
been appointed on the 1st of March.

SHRI VARUNACHALAM: The
hon, Minister has stated that the Gov-
ernment has no programme for glving
aid to the unemployed people. At the
same time, whether the Government
will come forward to grant any sub-
sidy to State Governments if they
come forward with such proposals?
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SHRI RAVINDRA VARMA: No
such proposals have come, and, there-
fore, the question has not been con-
sidered. But as far as the attitude of
the Government to the utilisation of
funds from the Consolidated Fund of
India for providing an unemployment
allowance is concerned, the attitude of
the Government has been made clear.
But 1 would like to add a few more

sentences. The magnitude of the
problem is well-known. Crores of
people are unemployed in this

country, and this fact is well known
to the hon. friend opposite as well as
to the Government. Provision of an
allowance of this kind would mean
expenditure of a colossal magnitude,
and whether the social utility that can
be derived by spending the money on
an allowance is greater than the
advantage that can be deriveq by
investing that money for generating
further employment is the question
that Government has to consider; and
considering this question, the Prime
Minister has stated that it is more
advantageous to use our limited
resources for the generation of
employment.

| Tw q3% AR T wRIR,
§ wray ATeAW § Ag FeT AN E fF
FUATA FT 0T OF T7W TRET §
HTC FTHI T qTH § AT F31 AT @I
2 ag da1 &1 § s ¥ faedt s T
| § AEAT JedY ST § T A
mmEiFwmamm i T &
T FFLA IATATE | 9 790 &
T2 F ATAAE G926 &7 #97 W9 98
FAFTA 37 % 715 3/ qwrag # @2
AR zaF A7 a9y @ g 4
1 FA 71 2o 7 a7 Ty Fraavdn
FTwRE?
” SHRI RAVINDRA VARMA: I will

request the hon. Member to wait till
the Plap is published.

SHRI K. MALLANNA: Sir, it has
been stated in the Statement that the
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Planning Commission is drawing up
the next plan in which creation of
employment opportunities in different |
sectors of economy will be one of the
primary objectives. May I know from
the hon. Minister what are those
plans? The second part of the ques-
tion, that is, (b) is: what is the out-
come of the employment generating
schemes initiated by Government
during recent years? May 1 know
from the hon. Minister, what is the
answer for this question?

SHRI RAVINDRA VARMA: His
first question relates to the details of
the plan and 1 have already answered
that question. It is not possible for
me to anticipate the plan. It is not
a part of the responsibility of the
Employment Exchanges to deal with
the plan. Now, on the second part
of the question that he has asked, I
would say that if in recent years
adequate success had been chalked
up. we would not have been in the
present situation.

st @ wrk K oo wsqw ¥
wTAATT AAT A A T FZAT AT
f& aiq; 9, ofrfeafa 3, 395 Gamx
# %77 fag faar F=1 av & & Jafw
Fw51 arq Aeqr I fvar w41 H
F2t 7. 9% A7 faar 13- w1y A
A £ ) § 92 Iar agar g fw 37
At ¥ fan Txar w7 2w w9
# fan 7=F77 7 Far syaear Fr g ?
SHRI RAVINDRA VARMA: The
number of employment exchanges
that we have today might not be
adequate. The question of jncreasing
the number as well as any other
means that we can adopt to facilitate

registration will be considered by the
Commiitte. ... (Interruptions).

MR. SPEAKER: Next question.
We have taken 20 minutes over this
question.
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Deaths due to Forcible Sterilisation

*229. SHRI D. G, GAWAIL: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased’ to
state;

(a) whether Government have re-
ceived the report of the committee
set up to find out the cases of deaths
due to forcible sterilisation in the
country;

(b) when the repori was submitted
to Government and the salient feaures
thereof; and

(¢) what follow-up action js pro-
posed to be taken by Government in
pursuance of the recommendations of
this committee?

weem Wi of@aw seaw G
(s TwATEW) : (F) F (7)) UF
fvor 7y 927 q7 7@ g AT

faavor

1. 0 | 9T ARTAET £ FI
T frAa safmai st 99 gf, 397
qa7 & & fau = qFw a 1%

afafa carfex 72 F1 2 )

2. owrAFTA # freer 59 wmfaa
dga # qfrary fgs= wrdsw w1 F7at-
fag 78 ¥ F7¢ | Tareeg ng qfae
TEOT G TAG A AT 15—-7—77
#¥ wfagaar g0 9T 28015/ 26/7T%0
Tdo 3go/77-¥q1qAT-11 Z17r OF Fea-
w: 3qa Afafy frgar w1 @7 | feafafiag
fqaai & 7 & 7y A%t F7 g7 0FF
+7A1 T8 Ffafa & frary fagy qr: —

(F) 259F 1975 &1 "I
FTH AT GWOT FH dF
afrare framm # fafwa
fafedt YT 7w F7 79-
T & fatfa s

FT ATHTT HIX AATIFTA
F 2w I Ry
afada, afe 1€ i, A<
qq qfadi & FTI7 )

(=) 7 affeafqar fomst smoa
Frer & A af@Er fAgr-
I Aqa=l & a4OF
I=xaw  grafuawar & 7
T T FEFA | Y 47-
TEFTA qNSAT FT FTAT
T )

(7) FEIEY FA F FAW AT
Iy grafug  fowrad

oA /19 |

(w) nfrarz fagras  woiww
FET ATEHIT ZIQ JI
f&¥g «o fazw/fearad
71z feeelt garE @7/
gyar e fAEEn
I @Y 7, A99=T F
AW # 379 & FT FH
FTIAT AT 3 AFTT T
F7 q@4 F fAq AR
" ZH 9Tor a7 39 TIL TN
F1 FARCIT FIA A
axfaT |

(%) freafafas faoe amme
(i) wfaad  wgar s&7-

Tl TatEl F
FEaEq 35 WAl AT
forsraa

(ii) afqad  sgar w&7-
T AHIRI F ATAAL
HAgI<r & ag d=r
ge fawri &1 foswmaa

(iii) Sega (1) == (ii)
¥ Sfeafga forrraa
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FAATA AT safEat
w1 £ v fafwey, uv
auaT g+q &t gwr7
F TET FT €9 |

ao w-3uw afafa § 3 w7@{, 78
F1 w9 fGE a7F77 31 q71qT Y 1 )
FIE AFGST AT IAF TN gE
qywfagi. 91T AT aRegrEt & aAre
4 qey we3qu @fafa ¥ 855 form-
aq faat 1 g9 A 538 fagraa v T
arfe wfuft ¥ e 77 30 s
¥ 268 AT THIATU KT 270 TF
1T ¥ ) g weqq9 gfafga 7 37 91
e Fawrtan, afemfgn, am-
fag FITFAAT TG HF AW § G
fow farasy arma feafa F e feedr
g wifgs &7 7 qf@v faaea #1g-
9 FT IATA H 79 47 |

3. g afafa ¥ faewd 3Ig wiw
wam 1 947 fru au § fams wag
[TARTF AT F F 1 ATFIT A 97 4T
FAAEY 40, AF g 39 gm
F fur a7 fasiT 9 )

Y €o o wad : # WIyF AW
&7, =TT gt A1 A quAT =rzar g
AET & T aa fama G@i w7
FREN AT F w faAwy A
80 ATH &1 41 A7 faaa1 ag® T\«
F]7 TG ? ATAATY AT W19 A qAA
Iq7 H a3 7 a9 fx g7 f7Aa qm
9@ g& ) 07 @A J A0 AT A
g5 | 97 A qq AW T W g T
AT F T g S fw 70 @A
Fq

HqY TANI@N ;. WAF "GRG
qZ qE a9 FEHIAT ASET AWH F
fr gwa 2w a3 & faq #1% v+ afwfq
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AgY fazmat 1 | faeeit 2w & faq g9
g 991 qME ¥ v oF aw w_Aew
afafs & feer@ @ fF oaa~r &
A oot @ wr uefoar gf € o
Iq FRE A quAr feqid T AT 9w
foq1z #1297 T WEAW F 9 AR
fear 31 39 wWe ¥ w-aw A &,
d A 99 FT AT IF A FATAT AT
%A 57 ax fx wrg wam 3" 9%
fagrz 7 v 7 A7 g T IW 97
frarr 7 fafa 7 ¥ %1 (=a@am™)

SHRI H. L. PATWARY: Mr.
Sathe should address the Chair, not
the Minister.

MR. SPEAKER: Let him answer
the question.

I AT 1974-75 ®
85w g%, 1975-76 7 219, 1976~
779 914917 1977-787 121 ¥4
g3 & @z mwiwer & AT fReet wdw
FT AL 2 TR E TZ AT AT W AT
T@g

o o TIE ;. THTFAT F 1A

3T 1T F qAE F grfeadi ¥ fom
qFIT A qQiF ZATL ®9QT qAAIIAT A
F1 a0 AT AT\ F AT qMEAT
f& feaq arn 71 9z T 7R faer
27

»t T - aga IfEa ATy
A AZEX 7 OTA FIF KT Haq
w3 fafwm oog a@ G g3
exfeagi & afea<i ®1 1975-76
1976=77 %L 1977-78 faa=T,
1977 % 37 AT@ 38 AT 150 €1
FT1 qaamT fqar § — (e & g5
feomra arar 7€ § | AR "wE AR
FMMmE) § a7 ¥ g4 A AU
HIYFT HqHG ATHT F G ... .
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Not to give full information to the
House is a sin from my point of view.
This is the people’s House und the
people’'s questions must be discussed
and debateq publicly,

SHRI RAGHAVALU MOHANA-
RANGAM: I am thankful to you for
thaving spoken in English,

SHRI RAJ NARAIN: 1 speak
even, Kannad, Telugu, Tamil, Marathi
and Bangla. 1 respect equally
all the national languages of the
nation. But English is not the national
language of the nation.

W AT 28 WIH 1977 FT AAT
¥ W | qEer S AT |, e
1 it # qewTe, IWF 3@ A
fordt 97 g & @Y, Tt 97 g &
a fom &1 M oF g g A g
Qe W1 3 aFd &, T A AT 2
qFA §, A9 g A T KT &, AUV
T AT ¥ A §, dfFwww qiw e
TwEAFAE | A M T AT E @
IAET ATET AT | AT gH HIW AT AT
qrET F ATER 7 TAFT @z & AW
¥ F71 fx a it awm Afras Sd g0
& TART "W AWAT A0 | AFEET A
g 7 faq &1 9@ A7 g€ & I9%
qf@iT F1 9= gAT TTET AHTESAT
FETERTTATERN 1 3¢ fzaga g
TAT, A W A AR AQI 2 97 WF §

(Y Swad Gy ¢ TR
A Fvewra FLF 39 7rfw 7 7wy ofer
AT AIAT FI F T § AT IAFY AT
HTTHRT AR § AT § a7 I|S, A7
¥ A 37 FrEars Fr g 7

ol T e - § qrarfaa qgern
FT 1 &Y HPET g WAL TZ AR
R & Afeq 7 07 FIWF & qRA
AT | FZ FEHIATT TF 5 A% frew
I FILATE gy, afvs Wt fwe) & a1
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fograa 7Y Y JTEn | gATR 9T TEE
&1 AT I9rey AE) & f fvm emae
a fapaan, sma, fagrg, Shar faan vk
e ot ar 7Y fomm

s wait saamg g™ Ho o
Ao T WT AT X qFF § |

s gieeT . WAl WEREA A ¥
fx gATdr a7ET 7 37 W =9 & AfuF
FT quraaAr fzar & 37 Wi A1 ST
qT A A1 F wrAm 9vear § &
weAfaw Tl FT AF-49 7T § WK
fema-frad ¥9 g 799 H gu a8
qAT Y FATd |

M TN QU0 . AREE & 19
Fgar gzar & f& Tow g Ay
fofasar & F100 IF-HT T AF4, §
T g

W @mal i R A7 "
faq & ag 43 & feg § wa Y 7 FH-que
F1 @x qar Jfea fFa-faa g §
fraet WF g€ w7 faan aafeat 1
FHAaus  fom & a7 TR ¥ ag
gaag § | gafag @ aiv g fr @™
F1 qrqE faar @@ ) FJFifE gwra
37 ag JAA F1 g f foad a ar
g @A TEEr AEAFIQ WAl AW
F1 AT Tifed

WM TR AW SN, I
Fqee A &1 Toee Ffag a1 39T )

Wi FACANA FUAS WF : HqelT A
a7 7= Ia7 § Faran & fF araae=
# FAawE | |1 a0 AT T § qR 2§,
T A w97 Tl @ 6 Faw faeelt
T FY &V AT g7 ET & ) qT | A
faeett 52w & HelY € a7 W & w7 AT
#F Wt 1 saefat g & sedr qiw
FT FTAM T FF FAEAT ?
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§! TR AXWA : AAAT AT FT
7iqw ¢ fF A wratw wAdy & awy
gisfedr Fr Ara FT @Y1 Faw
feeet & f97 gWA AIT TZ @H [
TAm@r 91 sqife fredt & aga swr
JagET g€ av W sqET Aw g€ 9@
zafad fasv & fag samar 3 fEer
&z wrfaa w3w § AR @ 757 qIA
A9 Hq § E3Aq § | A7 WA WiFE
qI TR 99 AT AFA § | ag IAI
F AT T IWA AN AMET

India’'s Image Abroad

*230. SHRI DURGA CHAND: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

.(a) whether Government have made

any assessment of India's image in
foreign countries, particularly in
neighbouring countries of India’s
foreign policy after the assumption
of office by Government in March last
year;

(b) if so, what are the details
thereof; and

(¢) what follow-up action has been
taken in this regard?

faza w5t (1 maw fagrwi arsaay)
(%) & (7). 77977 fazoit 7 qreA *
gfqcst #1 9237 774 § fa17 7 fqdav
TTFA F7AT 74T § 1 7fx ZATC F79-
#rAT a1 F14 fAeaza |7 w1 FmArfoan
gt £ At 37 feafa 71 guva & fam
AFTA FIW I5E A1 £ |

FAAT AHT7. & AAl § AN & A7,
aqAr fa2w gramdt ¥ 17 fagese
uqT qIEY IWT FY FrAT F 319 77
AT FY JTAT T7 A9 AT FAAF 91 %
AATHT, IAH AT A IAFAT H AR/
Tez &Y § a7 9w 3o FF faei gae
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ATEAR WX /A & WIKA # g qoifas
qfeagat wil 2w F WAv Ay
affat & eam w1 O a<g quav
&1 AR T Frafas A
#Fr Afa giv fage oMfegi & o™
qad faaeita w@di § weeaqu qE
FIA § AT AFAAT FY W7 S &4
fear mar & A7 fafas 2T & gaAFRYy
ant 7 Ty = fFar &0

ZAT fqwr =TT FrFFaT FF AR
F fao vt 999 a@< qfnfq afza
TEY 4Y IFA wqAT wAtw g 2 Q)
# o7 3InFr wfew o #1 gdten

# 1 37 gaAafry e ) 99 F1 91 @Y
K

%, gai T AeAA WETTT. THH
FTEOF G E ) fF TT A FAAT TS
T mAe A &, A T OF M e
ferm & arv # fagw damg § arat
qar zar &, fam a7 Wy fagw
HAT FY T AT 0

oY Tz 3917 TZE AT 4 W TR
% w3 fafwaz frar ar 5 ofmaa
FHIA | FIHA ATHe IAF 14 qMeA,
7 5§79 o gUfwgs w9 A
FIHA WEZ § | B JWAr AR §
fEarzad s s a g s a d
797 weid=d 71 4 ¢ & 39 zfAfmae
fFar M1 ? T FHA wEE § 394
93 F1 ZHE AE CF= FAT 6T
9 #7194 F {7 Fa1 A9 F@r ?

! wea fagrt aomdt ;- cedy
7g7T, 7z 7 @ T™A & A
F3Y &, vifs q07 qRTT FEETFEAI g
A7 fegt £ ATM7 & IR F F78 AAqT
7917 Qgr AT A § ITFT IA7 I F
fag oz § afev & gaar 7 a=qv
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f& za qas & faqry, «vn, A
AR AT F AH-ATF FT A TS ),
%a ey fane & W qgad 2
afeq w7 a1 AW 29 a7 & faq
aare 7Y €7, v e A wfaw
favra Y & awAy )

Wt gl wT ;. FEU AW qg 3§
f& garaq 3 IIT TEFCFAST 0FGZAT
gfeatEeY 42-93 F faq F1aq 1 47 ;M7
358 dafva faQd o ag &, A waAv wgm
ag KAAT T13AT 37 T A 2o
AT% THIA Far A AT TAA FT ATE-
e fegddoa F1 §, 43 341 § 7

S e fagr aimaay : 37 afafq
& F31 747 a1 5 fagai F wre T w7 A
§ AT AT KT 44547 § AR A
TAAFAITA FL AT Ag JA19 % fF "7
Ff 93 i wT faqar & 25 azg &
gfaafrza 73 & A7 T4 7 99047
& f&q A 9F9 3

afata a & arx & fawifar =i §,
fa® qu gerT fagrm 3 7 30 HA
w97 THT A Fg7 3 {7 zw wfow fue
FY gaqver T g §, 99 fE F =17
F J17 A 34 fgefor ax fang
AM UIT 337 937 T AITA FLIAT )

SHRI K. GOPAL: The hon. Minis-
ter will agree with me thal the
Foreign Service is a strictly pro-
fessionalist
happening now is that they have only
a bureaucratic approach to problems.
They do not have any specific qualifi-
cations to be Ambassadors, or even
to serve in the Missions. I can iell
the hon. Minister that they come to
office and go on time. There is
absolutely no public relations. What
he needs to do is only public relations,
as a Foreign Service man. How do
these people project India’s image
abroad? Apart from calling routine
conferences of these people once in
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a way, will the hon, Minister tell us
whether he will organize orientation
courses regularly to these people, 10
keep them abreast of the develop-
ments abroad? Even small countries
are known better in foreign countries.
Has the hon. Minister got any such
plans?

SHR] ATAL BIHARI VAJPAYEE:
If there is any need for re-orientation
course, that should have been done
long ago,

SHR] K. GOPAL: It should be
done periodically. You cannot do jt
once and say it is al] over.

SHRI ATAL BIHARI VAJPAYEE:
I am inclined to agree with the hoem,
Member.

SHRI K. GOPAL:
about periodic....

My question is

MR. SPEAKER: Let the Minister

fully answer it.

SHRI ATAL BIHAR VAJPAYEE.
The hon, Member has made a very
good suggestion and I will give it
careful consideration.

PROF. P. G. MAVALANKAR: 1
entirely agree with the hon. Minister
that our image abroag has, by and
large, gone up, and 1 congratulate the
Government for the record of one
vear. But may I invite his attention
to the answer which he gave to me
specifically, some time back, to the
queslion on external publicity? While
the matter is being under review by
some Committee, it has to be looked
into in the context of i{he limited
financia] resources of the country. T
want therefore to ask him whether
he will consider reducing the number
of Indian Embassies and Missions
abroad, which now number more than
one hundred, many of them not doing
any effective job. Instead of that.
will he cut off part of their expenses
and use that for more spending o
imaginative and better publicity to
make India’s image abroad more
directly relevant to the countrier
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concerned? If the does not agree,
may I ask him whether in view of the
Chanchal Sarkar Committee's interim
report—we do not want to know the
contents at this stage—he will see
to it that within the existing frame-
work there is scope for upgrading the
working and publicity methods 1n
the day to day administration of ‘he
Embassies abroad and keeping contact
and liaison between the nationals of
those countries and the Indians who
visit them and the Indian diplomats
working there?

SHR] ATAL BIHARI VAJPAYEE:
I* anybody is to be congratulated,
3t is the people of India who voted
for democracy. We do not claim any
gpecial credit. So far as the question
¢f upgrading is concerned, our Mis-
eions have been adviseq to keep in
close touch with the agencies in-
volved in the publicity work. We
are making some changes, wherever
necessary. The Indians who go
abroad are also being utilized for
rrojecting India’s image, and our
Missions have been asked to look after
such persons.

o T93T T%6W : § 67 93T T
vF mfafes 9= F a7 T ARFR
T ATEAT E ) IR WA I wFaATT,
7 %y gvn 5 arfegar & qam= w41 &
feegATa ®1 F7AT FIFTT 7 AT

MR. SPEAKER: I have allowed
a separate Calling Atiention on that.

Mo TqT qFT7 : 997 72 2 ¥
HAET AF FATL IATZ 7 ATITT FT ATIT
g2, aifermr ¥ g s afafafa 33
& IMFTRE qafx azr ED
g 727 2, IAFT IF BT FT ARARTA FY
g &, WX IAA IAT TAL FAT 9
gt

o) w2 fagrdt It  FuTATIIE|
& St sty 2ov 2. a7 §9 6T 2T 8,
HR T T qFG # AqAFT A F7

w® & ofeaar & g wfwec &1
TAT FT Wl Tq T § {B-ATS FI A
w &) aifmar gara faadw o
TR I F1E FIAHT IrfgQ av v faat
gurared A faedt faed & aony
FIAfaT "W & g0 W § wF4W
wfeg 71 =rfew a1 afew g
gE FfawAw 7 77 frgqr, @ aR ¥ WY
gW qaT S W &

= @R ww R ooy ke
qar A qrfeearw &1 0 faar g,
QT W A qE JuAE A1q q )
I A & 987 ¥ q1¢ ¥ §A w_RA
@ &g 9T mv #7949 {5 gfear A6
mfa:maﬁa‘tgar{fzzmmﬁ
Zm &, a9 etz § facgi s
s ?

JP" . J‘Q’; d‘:' el d’:]
LS 0y § JUaSly o Rhe e
S CigytS eqr ol 8 » e
1S om Syl 8 ey ol
Sy gpé y2 2b (el c0gpe e
w‘.;’g 9> i w'\X.nJL: ”, leo | &8
yradSy gyenr o=l = & pa3 Gyl Aty
[« > LIS 1hamyy o
o weA fagrt avedE o wems
"gTRT, 9% §ATA AN § §gi IzAT 7

Nl FAL @ AQ : qeAA AZRA
FAAT qUET FY FTFIT T4 & A A7
faviga: Al AT §F CISAT HHGE
fafaez7 3947 & a7 IW W 0F qIE &
gfean 717 7132 91 ®rvA afaqr &
Az H A g Ed Fraa g fx
UT A1F & aT% a5 A §28 gL &N |
& wradra w4y A1 ¥ BN A”AT §,
¥q g TfeEarT @ q qr arfaEa
A fergeama & A3 w1 919 F WL
@1 agAd feawd § AT FE5E wga a1
&, #1 3gT 9T 48 JI fFa1 91 @R
fr fegem a3 fav o €7
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FqT HAr A qqTg fx T @0 F I
qifFEaTT AT § AT K g7 T TN
Fam Y ? AV gHY XFIT Y AT AEAT
F aqre § WY AX AT F qAT F HE
T qg ®' ama gE &7

\

, st mew fagrt arwagy ;o weas
WY I FgA1 31 A¢! ¢ f& aifF=am=
¥ @ amwg F7 9977 1 @7 & ' Wi
FY W7 J ;T AR F ATA T FfsAm397
dar F1 91 WI & | KA { wd A0
FT T A GAAT T W17 A1 A gfaam
g A faom T Wi w1 FAT
qT T | A9 & aifsend w91 A9 WT
#1 70 AT T A3 FZT AT WA WA
F arg 39471 T1gTar # fF gd araee
1< faar 27 & fraw g7 qara =nfge )
w7 qifFEAE g9 FOE §OFgAe
qTaA #1 ZATHS & AT W qrfF=m 7
To7€ U FIYAZ GIAA F1 wAAfT 2T A
A7 &, 39 7 27 ARHT &7 47 AT
g w@AT 9TA HIT qrfFEAE T g
AITH T FT TFATATATET ATA FT ARTH Al
q0 )

WA qETEY : Wemer WE IRy
# wAT WETA ®T AATTFAR T E 3T
arradifF I At afer gmata g
fx zrezz fzar %1 oF fasreara 1
IFI BAr @ fF wa mE Wy g
2 FT TF WAAT T4 | qF qFTAG KO
A A1 A1 § Afex o Aa I F
e §  wgfews @ A | =i
1 &\ AT IFA WA ATT FH OFAT
& & e mwedrero g § wifE
1 7 1 g7 a1 WA g F @A
A\ TE TITIL FY AT TAH AV AT
AT & & arfeema vt qa wiea
T g7 FTAIA FQC T WG T30 |
afen fed 7 fafy go% Ay 7z w7
93T AYET BT Arzy @Ay AW F o |

PHALGUNA 18, 1899 (SAKA)
r

Oral Answers 22

T FT FAAT AAT AT TET AARER

A fE wrea aF " e qw F
%77 e R % fou, 9§ quE ww

Fx ¥ fAu fr g &1 9w

a0 % Y A AF g = F AT
fet qrade 1 IE@ T g1 W7 S|

=N F71 f& e & faq wwa

agfega 0 AT §% AT FT TIT FFL

aTE F "HEw Avn A1 e # fewie .
qfy=a F #77 F1 qgr ¥ WO |
AW F1 g &Y @ fv arfeem
AT FT AT FT BT FI GFAT
afsa ag T AT FT FE F FI

qra=r g1 3ar faxw gt T EA §
gz arq F20 f& 12 F§ sae gfqww

& g gzrar 9w ?

st w2 fapdt  awwgr o wEe
WERT A7 HiT AT & €9 TH AA
¥ wfzdra § fF gara A1 AT A
qeT AT & AfEa € F e @A
F7 fAvia |rva ;M e SHT @ fre #%
frar 81 =T wvw 9T W IH AG@
FT weaed #qfad #7 F fog dar &
&1 WA 99 OF AT § faa F14
F1 weqa & | afew ag wrwen M qE
FY wgwfa & & &1 aFar § 1 IO S
a 3w T fadt #1471 qgq FAT
T & W T2F T F fow A
B 927 & ®1 7 7 § afy=a= m@r
qr |

SHRI KRISHNA CHANDRA HAL-
DER: I would like to know from tle
hon. Minister whether Government is
considering sending a goodwill mission
consisting of Members of Parliament
to improve the image of cur country in
the neighbouring foreign vouatries
including China.

SHRI ATAL BIHARI VAJPAYEE:
1t is for you, Sir, to decide about send-
ing a parliamentary delegation.



23 Oral Answers

SHRI VASANT SATHE: While con-
gratulating Shri Vajpayeeji on the
good work that be is doing to continue
to maintain the image of our country
abroad and on receiving the invita-
tion to visit China. I would like to
know from him remembering his first
speeches about our land that is at
orsent in possesion of China, whether
he would ensure that first proper
steps will be taken to ensure that in
trying to restore the relationsship, we
do not skip in any way or slip in any
way in our interests.

SHR] ATAL BIHAR] VAJPAYEE:
promise to ensure that.

TN & IT-TgTH {N IO frm o™
I

*232. S AWM KA WG :
Nt fam T

¥7 fam WA T FATA FT OFAT
71 5

() ¥ar NTF I9-97 HqAT 7
TYAT FTA T AT ITAT F TR AT -
T AT H A7 F94 F AL H ¥
a9 fx7 3,

(&) 7a1 77X FT 37 T |
qfaFT &7 & F1¢ g9 ATOT g0 &
LR

() T8 art § WA FFIC AT
Fa7 wfafe 3 7

fatm @t (Nt wemw  fagr
FEAW): (F) ATA-FIA AdGi F
IR ¥ M & I9-o0F 4 7Y Ffgq
fraoy Y w17 AT qTIFT T o
greiaa frar var & 91 IFA 4 wLE
1978 T FIHZ ¥ TF HIARIAT
T § A1 fg g7 £ 6@ ——

‘AT T FY ;T F ¥
97 guq =1 fzar 2 w@T oaw
W01 7 Adg § T EAA AW F =
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a1 F1 fawza /1% & 9T &)
T freeity A4t & wren #
TH Tl #Y 97 ¥ 3w JE
%jf"‘rl"

() w17 (7). Twafas qay &
aman, | AR g § afrmrasy
g fagrl & W 9X fzgeig
A<GT ®Y qurra & faw € s g
TWEFHGI WG| ARART & 19
qIEeafe AT /17 ATHT ATH F w4 R
q¥ fafas sa1 & 92A-9277 &1 @7 ]
N T mF AITAE Adg O
m~qfta f&g 71 2 o TAT Wi &
AT AT W= FIWE1 K1 qrA™AT *
AT grA-9T F1 A3 F fAm
g 3T JTRX AT TF F )

WMt AT WA H19T A
WgIZq IH VA F1 TEA F VIR
afdfeaft & w1t afvaqa wran & o
¥ q9 9w 7 wg fawa sfafafs-
asq § faq § | TH9 T W TO
7 ggrT FA1 3214 2 & Faas wrarc
77 QIS T:gA S KT AAET I
famem frar £ 7 IR STIET A
7 %t grw fawfer gofor g§ & %
q g9wYE & fRgiET F1 AT AT
TG A F1 TF F | WIA 6 HIA
FFrem H OGN F1 AT AT ¥
AfF SV F1 OTYTL AHA A AT
F FqT 7 7 wrwaw fwar 4qr gafag
daviyw & fagAT F1 A7 IH B H
A 73 § a1 fag 9w 7 7 gy qfw
97 OTA IATT TIWT AT ZAT § IA
AT ¥ W1 HWA A9AT AT T w1E
wf7 ®1 g %17 \mEr wrE IAT
oA & ww w1 AT geir ?

Y sw fagry awdgl ;oW

ey TANE ¥ fagi@ FT A1
7z  f¥ faw faa mfew o aadifas
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SAEALT EIT U W AW F 19 H Ag-
wuferx g asar § Av Ay =rfge
IFF AT A&7 aiq 98 & f faay
2w &1 fE&ft g W & 9 wAAl
¥ 7 A, @ wfge  Awd T\
7z ¢ & ofz %1€ faarg mer gvr &
ar 3951 wify & arg favr I waw
g fear wran fem 7w zA FEEY
97 994 739 A3 qEHT AT F AY
HT HAT T AT ¥ IART A FIAT
qreA ¥ IgIA Y 77 WO qF¥T F¥
g 5 = wurw qv gv7 zA F ArAM
wiT Zud |1 gAT qon F1 zaFA fEwn

g

SHRI JAGDISH PRASAD MATHUR:
I do not want to put further question.

Y Tgo TR0 qzary : & fagw gt
AN 7 ag I wgar g fr & faxwi &
TG AEAN AR F A FAH T G
t— 1 3® S § qatem Tl
FT 4T ONF 741 070 | AET AF
qaf =T ¥ UST /T qAW A7 I
F weArgrRee ¥ fayw mamon § #4E
SqIF AST AT AT ¥ FTT A UF 3T FT
s TAT ?

Wt wed fagrd amagr ww
frdT et 7 Iq=7 FT AL E AT IA AT
oI AT TET ATIT |

SHRI SAUGATA ROY: May I know
whether the Chinese delegation that
has come on a goodwill mission to
India has come with a letter from the
Chinese Foreign Minister inviting our
Indian Foreign Minister to visit
Peking and, if so, whether the Minis-
ter has decided to accept the invita-
tion fo go to China on a goodwill mis-
sion so that the relationship between
the two countries could be improved?

AN HON. MEMBER: Whether he
will go with Mr. Subramaniam Swamy.
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SHRI SAUGATA ROY: Let him take
Mr. Subramaniam Swamy with him.

SHRI ATAL BIHARI VAJPAYEE:
The invitation has been accepted ip
principle. But the visit will take olace
at an appropriate time and after due
preparations. After what has happen-
ed in the past, there should be no
euphoria on our relations with China.

st aw s faard : qere wgEA
T Gl WgrT Ageran f& S\ ofy
T Tt F F7A A9 § fowar fawmaw
I AT famr & Fur 39 @ &
g ffT o geTs T At #@
F1 39F1  fa=re g a1 Faw g
q g T grar & Jrmn ?

WM o fagrt awEt ower
agrea qfz W= srA F71 fAeer gem
AT a7 ATHMEAT & HTG T AT AT
% qfrw 3w oW faws @ 3@ &1
®]E § g FT ag qET ERIT 0

SHRI B. RACHAIAH: May 1 know
whether it is a fact that an impression
has been created in other countries,
including China, that the Scheduled
Castes and  Scheduled Tribes, the
minorities and the neo-Buddhists have
been throttled under the Janata Gov-
ernment and, if so, what measures is
he going to take to arrest that impres-
sion?

SHRI ATAL BIHARI VAJPAYEE:
There is no such impression.

i WW gEM ann ;e
"ERg HAGI ARy ¥ WA STgar
§—TZAT FAR AT AT ATMAS &
fagifga &1 ~mare PR wiR. ..

MR. SPEAKER: Don't spoil the at-
mosphere.

ot " gsw @t ;. & g9
&F oY 9T & WA AT FE EE )



]I RAT AZIET A AA-FATAH A CH
wey ¥ fqaran 1 § f& w7 o
ARITF ¥ T 433 Aeagl F1 warfaad
FA & faq g8 T6 F A wrdarga
g & gait fangy M &1 3fan 2 7
Wt fRaT® W W1 W@y ¥ IEwT
Tar wrqg ?

o wew fagd xadgr ;. weger
WEIRT Fa FAT W1 IH A T 9LATS
AL £ A AT § A IR ST *
g ISTAT ATAT §

———

RE: MOTION FOR ADJOURNMENT

Reported Statement by the Prime
Minister on merger of Sikkim

SHRI K. LAKKAPPA (Tumkur): I
have sent an adjournment motion on
the statement made by the Prinie
Minister regarding annexing of Sik-
kim. You kindly adjourn the House
for a discussion on the definite issue
This is a very important issue.

MR. SPEAKER: I had received it at
about 10.45 hours. It is under my
examination. I will let you know the
result tomorrow.

(Interruptions)

SHRI K. LAKKAPPA: This is very
important. It should be taken up
today. This is a very important issue.
(Interruptions) The responsible Prime
Minister of India ought not to have
made such a Statement. This is a very
important issue. (Interruptions) He
has made such a statement. (Inter-
ruptions). Against the sovereignty of
this country, he has made such a
statement. I will request you to con-
sider my adjournment motion.

MR. SPEAKER: I am considering. .
(Interruptions)

SHR] SAUGATA ROY (Barrack-
pore): You inform us what has Leen
done. We gave notice before
10 O’clock in the proper form, in a
proper way. (Interruptions)

Wl e WX Fem (I9)
#qtﬁmwrmr_g | W AT &
T[T 9 T 97 T far dro ?
TE O JIAAA § ... (sqwam)
MR. SPEAKER: I am examining the

matter, I have told you. I will give
the decision tomorrow. )

(Interruption.s)

Nl EER T FSUM W AT
W¥q 9gH T

SHRI K. LAKKAPPA: When there
is an adjournment motion. ... (Inter-
ruptions). Short Notice Question.....
(Interruptions). The Prime Ministcr
of India is attacking the sovereignty of
this country.

o EEE T ¥BTW AT
wper At & ar7 F1 oEeqr AvEAr
EiI R AT &y & | @
F1 91T TFF AA AT IT FNQE AT

SHRI K. LAKKAPPA: The Prime
Minister of India is attacking the
Sovereignty of India. Our sovereignty
is in danger. This is a very important
question; it cannot be postponed. (In-
terruptions).

Wl gEW wT VAW ;. 9EA TG
wz afzw w@vas faar wmn afeg
A7 39 F 214 ¥ a7 g7 qUET A9
Ffzq |+ wv TA ATE FT AT W
F@ AT W WT T A7 e Arfrg
FqvEq ARl A9 IX | qET TH WIS
aif FAvaw #1 SE ow S feR
o9 GUAT A7 F2 | WAT AT F T
A7 | AT AT ITFET ATZATZ

MR. SPEAKER: I am on my legs. 1
have received two notices. The mat-
ter is being examined be me.

(Interruptions)
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SHRI A. C. GEORGE (Mukanda-
puram): You are not hearing me. You
give your ruling after hearing me.

MR. SPEAKER: I have not come to
a -decision at all.

(Interruptions)

You can come and tell me in the
chamber.

(Interruptions)
*One bx one, I am dealing......... .
(Interruptions)

SHRI A C. GEORGE: In the history
of the Indian Parliament, this is the
first time that the Prime Miniter of
the country is questioning the very
national integrity of this country. It
i1s something which we should discuss
immediately. Never in the history of
the country or even of the world....
(Interruptions)

Nl E¥N X FYaW : AWAN
ey M, FIAET TR T AT ME
afer sqswm g =rfam

SHRI K. P. UNNIKRISHNAN
(Badagara): I am on a goint of order.

N ZER AR w®HAW : _HF A,
Y AT wi® I A oA
FT WIEQT AFAE ) A A¥A FT J9AH
a1 w1 aE g afrw g, =
FaR HawaFT g E?

MR. SPEAKER: The arrangement of
the business is: first of all, Questions
then Short notice Question and
thereafter come the other matters.

SHRI K. LAKKAPPA: Adjournmeant
Motion.

MR. SPEAKER: Adjourment Motion
comes after the Short Notice Question.

SHRI K. P. UNNIKRISHNAN: On
a point of order, arising out of your
observations. You just now mention-
ed that you were examining the Ad-
journment Motion. Under what rule
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or procedure have you the authority
to say that you are going to examine
the Adjournngent Motion? On Ad-
journment Motion, you have no such
right. 1 want to have it clarified heve
and now, (Interruptions)

N FER W &§GIT . WeTel
qgIey, TAr AEr I 1 & eeET
[IEqr AqEAT § 1 TS W Afen
I AT |

MR. SPEAKER: The Short Notice
Question comes first Mr. Nawab Singh
Chauhan.

SHORT NOTICE QUESTION

grETIET, BATYY % oF IMftEr T
1 W WS FaT

1. A A3 fag INgW T g4
B g@w g&1 q2 a W wOF

= & ;

(%) ¥ a7 7= g f& weq 93w
% fega @ARg7. AATWATNT F 4L
1-3-78 ®1 OF FHIfAUT F AW geaqT
T Al

(7) afe &, A1 91 F1 ™
fagzor 71 &, #

(w) #ar gfeq 7 7q safsqd &
| ¥ 1 a7 3T fFar @ W gty
fFrr & a1 39w wgr faa & ?

THE MINISTER OF INFORMA.
TION AND BROADCASTING (SIIRI
L. K. ADVANI): (a) Shri R. C. Agar-
wal, Engineering Assistant working at
the Chhatarpur station of A.LR, is
understood to have committed suicide
on the night of 28-2-1978.

(b) and (c¢). On receipt of the infyr.
mation, an Addl Chief Engineer of
A.IR. and the Chief Vigilance Off-
cer of the Ministry of Information and



31 Oral Answers

Broadcasting were deputed to proceed
to Chhatarpur to hold a preliminary
enquiry into the matter. Full details
of the incident and also whether the
Police has recovered any letter from
the deceased person and, if so, the
contents thereof will be known oaly
after receipt of the enquiry report.

|t xe fag Agw o A @
vz #1 92 9 fzq g1 % q@)v T F
| AW % 99T gt owrEr @)
Al g1 ag g & wfrdom e
TAAT AR & | THY 7T § 9gA W
TS OITHT T 8F 3 T ARH gl
T Y IEA W1 AT BrET 9r AfFEA
IF AIGT I FTHAE G gE
TH AT F 912 FWAfeyq 2299 17T
AR FTN T AW IR@ A
o ot weR feg A T M & AT
T T | IAF TINA TIqEET AT
TRInR frmr w0 St mfusmd
T AT FAF A o1 o 07 §
3% faez Wi forvray 1 o w9
1 g " 2 ¥ 39 10w F1 oy @i -
T F FIAT BT FHEN F 2777 &7 47 f62
fEfr s F g az v & | wwm
Tg ¥ A A OO | G "R
# sfasrfaEt & fasrs w8 FmaEr
ART &A1, gATAT  @iwEr grzfadi
A1 T FIW JIA 97 AwgT @A
TSAT & | W AT FTEARET AL A
T T T AT FT /17 A OHT T2
g1 Aedr &1 gafag & wdt wemm &
a7, A9ARA ATgAT § FF A1 7 -
HZ ¥ 93501 TN OF FHET a97 §7 3A90
S FEw a1 e oww ¥ W ¥
q7 FA FAAR 7 qegqr AT 77 A8
qfcom s JET wmrar Wi [T
93a geq F foT 140 ) 93w o
HTETAT X |

At W gRR am : 7R § qae
far & w7 fe=fy w0 =7 o Tfad
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o @ Fo g : SE
WRIE, 4§ 9gT MR Fwedn g W

SHRI RAGAVALU MOHANARAN.
GAM: Sir, hereafter, if any Memper
raises a question in English, the
answer should come only in English.
If they are not in a posilion to tole-
rate, why should we tolerate? (lnterlz_
ruptions).

MR. SPEAKER: The direction given
in this House is, wherever the Minis-
ter knows both the languages, if the
question is put in English, the answer
must be given in English; (Interrup-
tions) and when the question is
put in Hindi, the Minister is required
lo give an answer in Hindi., That 1is
the direction given (Interruptions).

SHRI K. GOPAL: Then why did the
Hon. Minister answer in Hindi when
1 put a question in English? The Ion,
Health Nlinister must also answer in:
English.

St TR fag o AT AT AT
g5 & 1 mrr o FaT 2 R ST
#  |ETS & A1 IRFT FATd HAAT A
g H= f2=fr § ga@ g1 a1 SERT
srara feedY # mvo 1 @ AT WY AT
AN reew Ffgaed | TAXT
garfa® a1y qarw s & § ar gl
# g fefaezz form @ta@ ® Iq%1 @1
ZAT AT ST A4 § ag T qFAT
¢ | A Ew AT gm @ | AT
mmﬁﬁméﬂﬂﬁﬁfﬁiﬁ.
FXEwaTd | I AL ATTHY IES
fau gz 4@ #T gFa & & a|
ferdY % % a7 A # 2 AT AR
At § 2 are fry W E ag fet Y
TAA K JqTT ¥ @Far § 1 Tl
ATl AT qF @ e | q@ ;A
s& | =R o &faq fam § 7@
™ 2 (ETww) W ame
o AT W ¥ fEaT @, ST 9@
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FqTT AT § ) GEL ATAAIY G|
F T TA ¥ A W T/ T@0A
A

MR. SPEAKER: No, no.

SHRI RAGAVALU MOHANARAN.-
GAM: This is a point for clarification.
One day, when 1 asked you whether
it is not required, on the floor of the
House, that when a Member asks a
question in a particular language and
that particular language is known to
the Minister, he has to answer only
in that language, you said on that day
that the Minister can give an answer
in any of the two languages, that is
Hindi or English. But now you say
that he can reply only in Hindi.

MR. SPEAKER: No, I did not say
that: you are misunderstanding 1ne.

AN avAw fag . wa F
T W9 @ F | ONEIRE WT a@Y
W1 IGF W AT Aewq FT T |
sz ¥ warfas @ it ®&F ¥
qatfas ot w1 fafaex fog qam
# SaTq AT AR FFAT )

MR. SPEAKER: I have heard you,
Mr. Balbir Singh. Yes, Mr. Minister,
you can carry on.

SHRI SYED KAZIM ALI MEERZA:
Sir, is it not the discretion of the
Minister to give a reply either in
English or Hindi’ The direction given
by the Chair is there—the previous
one—that it is at the option of the
Minister to give a reply in either. 1
would like to have a ruling from the
Chair as to whether it is at the ais-
cretion of the Minister to give a reply
in English or Hindi.

SHRI KANWAL LAL GUPTA: The
rule is, if there is a question, whether
in English or Hindi, it is at the dis-
cretion of the Minister to give a reply
in either language. Nobody ecan force
him to reply either in Hindi or English,
These are the rules.

3942 L.S.—2,
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SHRI K. GOPAL: You gave a ruling
that if the Minister knows both the
languages and if the question is in
English, he should reply in English and
if the question is in Hindi, he should
reply in Hindi. The problem arises
when Shri Raj Narain knows both the
languages, but he refuses 1o answer
to a question put in English in
English. What is the position then?

Today, the Minister started his reply
in English, why was he forced to reply
in Hindi? (Interruptions).

SHRI RAGAVALU MOHANARAN-
GAM: If the Minister does not kxnow
either English or Hindi, what would
be the position then? 1.

MR. SPEAKER: We would condtder
that at that time. Vo e

PROF. P. G. MAVALANKAR: On
a point of order, Sir. My point of
order js simple and it arises from the
observations you made a little while
ago on this question...(Interruptions),
You know that there is the {facility
of simultaneous interpretation in both
the languages, viz. English and Hindi.
You observed that the Minister maust
reply in Hindi if the original question
is in Hindj and vice versu. By your
observation, you are taking away the
discretion of the Minister to speak in
the language he chooses to make use
of. Your observation sometime back
was, if I understood you correct, res-
tricted to that fact only where the
Ministers were unable to speak either
in English or in Hindi, that they would
speak in the language in which they
have got ore proficiency, and transla-
tion is in any case available. But
wherever the Minister has got pro-
ficiency in both the languages, I do
not think, with great respect, the
Chair can direct the Minister to speak
in a particular language.

In this instance, Advaniji started in
English. He has proficiency in hoth
the languages. He started in English
and when he staried in English, I
do not see why our friends should have
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asked him to speak in Hindi. Your
ruling came that he would contirue
in Hindi. If he has proficiecy in both
the languages, he must have the
freedom to use any language. He
started in English, let him continue.
Your ruling is only for those Ministers,
who cannot speak in English, to speak
in Hindi and for which translation is
available.

MR. SPEAKER: The matter is
governed by the earlier ruling. Please
go on.

W AATTW A ¢ Feaw W,
s g fs R ¥ s a7
T quw § 5 A, wast & F% F@T
Rt gmA s al 1A A R, .
(=a=am)
f=r F1 1 AT AT AT QTR
T GAAT FF TAT TATAT AT @I R
Tr A g | TR FX aga fzw
§EgW qU § A 9% | §FA W
w® e ... (waam)

SHRI RAGAVALU MOHANARAN.

GAM: There is no translation in
English.

o wam aeg ¢ 7R e
F WG E VAT AT AT AT A
&t &1 &I, Mo AT 1 AT FAT FrAT
w7 ar ey @y ?

St ;@A FoOr weAwit: BIYT
F TZAT IZT T § HIT FHIC A
IaFT @g7 wre gfeewor faar @

SHRI K. GOPAL: English is the
only national language.

SHRI RAGAVALU MOHANARAN-
GAM: He has to give the answer nniy
in English.

SHRI K. GOPAL: You started 1n
English but you have been forced to
speak in Hindi.
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MR. SPEAKER: What is this, Mr.
Gopal? You are the Secretary of the
Party.

SHRI RAGAVALU MOHANARAN-
GAM: Why should he be forced?
Otherwise, we will walk out.

SHRI K. GOPAL: If he has started
in Hindi, T can appreciate but he is
forced.

THE PRIME MINISTER (SHRi
MORARJI DESAI): May I say that I
have said several times in the House
that we do not want to force English
on anybody. But that does mnot
mean....

SHRI K. GOPAL: Or Hindi on any-
body.

SHRI MORARJI DESAI: But that
does not mean that we want to force
Hindi on anybody. But you cannot
also force English on anybody......
(Interruptions) But that is what is
sought to be done. Will you nlease
hear what 1 am saying? Constitutiorn-
ally, Ministers who can speak in Loth
the languages, cap speak in both the
languages. But if somebody can speak
only in English and net in Hindi, then
he will reply to Hindi questions in
English. He cannot help it. Another
person does not know English. Then
he will have to speak in Hindi......

SHRI K. GOPAL: There we agree.

SHRI MORARJI DESAI: But just
as it is the right of every hon. Mem-
ber to speak in English or Hindi, it
is also the right of the Minister to ao
so. But I have advised my colleagues
not to create difficulties unnecessarily
and it anybody speaks in English he
may reply to him in English if he is
able to do so. I have said that. But
I object to the compulsion, if that
compulsion takes place...... (In-
terruptions)

SHRI K. GOPAL: The compulsion
came from your side.

MR. SPEAKER: He has a right to
change also. e



37 Oral Answers

SHRI VASANT SATHE: Please do
net ~chamze.

m#dﬁa’?ﬁvgsﬁmu‘ltaw
YI9E! agT & Fg aqr a1 "o g
¥ faw "g@c fFan) Q.

SHRI L. K. ADVANI: Even though
there may be no obligation, I have con-
scientiously tried to follow the prac-
tice of replying to questions in English,
in English and questions in Hindi, in
Hindi. If I corrected myself to-day
it was because it was pointed out that
the question was in Hindi and, ‘here-
“fore, I should reply in Hindi; I im-
medjately corrected myself, not
because of any ruling but because this
is the practice that I have been trying
to follow. It is not because of any

. compulsion. To any question that
comes in English, I will reply in
English. But this question was asked
in Hindi, therefore, I am replying 1n
Hindi. ... (Interruptions)

qg Fg1 I9q & fF 3@ A #§
feat &1 sF17 F dwam gd })
sar fe &7 99 T\ F IATH F0w @,
Jq @ 37 @1 w7 gaAr 74 qgi 7
) A 5T FAIFTA SATIR AF T, WX
F wA vfa F1AE &1 J qA Ao FA H
faé 37 afFm 997 a5 3 fafaq
feqig &, 397 q@ & #7 AW &
JFEry # oA gAFr  fafafray
w3 ¥ AR @ T@l F cfawz
Zqa gAfAae, ot sfto o T *1
aeqe F7 faar @ 1w IRy W W
FE FTIAET FA FT &L v, Av
TFR FAT | F T8 7807 F7 I897AT
¥ o gl

Nt v fag AW ;W aAg
uF qar o W@ ¢ faar aF
I Isv wfyFrd § IaF faaw F®
T8 frar ar &, AT B B I F
Ty FEaEr A o @) XY zw
I ¥ faared ot & €Y 1 qgr qX QF
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45 wfasrQr §, s fagg ag==et
F IR P @ ] WX IR
S fFr T @ &) T oA W
aA-Tafee saifai #f A% e
aife & faow fowma o 5 § a@
IR FAL 7A@ T FQ &, IE 9
zq\'{a%wfgvtaﬁz’rmglﬂk
7T wgRy S Afuwf@l ¥ ag
qm'm-ff Fa w@ § 1 faeelt ® W
TF FHAM A 6T § T F ACAGAT
FTAY 47 | W ag) feafa @ ar s
W1 adY qzArg giir | gafaq aar war
"gey gg Ifea @Y avma § 5 g9
g F fAu oF s F1 qE
foar s ? & ag qute aea g1

M A FO QI ;. {AEAT
Y A 1974 ¥ TF AT FT Ioq€
fear &1 & @7 & Fgn =W
[@FA # TO T90 qOUCE gAY, TS
Tafagi gg MY, I gETA # FAd
Frfow g1 WY 1| 97 gg fooe s,
a1 7R AT FE FEARY FE FV
IEIT gRIT, aY qg AT F1 J1AN

| IRFR AA@A AT H{AY
"3 ¥ 7HT Fqray § fw S sfawrr
FTFA ALY, T AA FD FA
AT Ty § 1 I9 gEg § M aF Har
WEIET FT ATAFT 41 AG) AT qF v ?
I FAl ARIT HTAWH ATAHTL F
A, av agr ady I faar str aFar 4r )
BIY FTFIATOT H  quIH FHAA
@ ¥ T8 "wigFf@l, Ao &ro wHi
AR Ao Ao T, & faarw &, A+
F IF WA 7@ § | AW wgqT
FAE AN AL AT | 26 FEA X ITHT
B3 @iFa g T&T 9@, AfFw IF 27
FTAY FT T 9T TATAT AT | IFA
faa %t f5 gwrX wig &t oY &, gF
AT @, g TAD T A dWEA N IE
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srer mar W qur ey @
T8 ET ¥ ag wHgaT gE X\ wT
g ¢ & 5t wgew w7 ¥
FOT  TATF

&t "W FE wTneit & wfuE
Fq T ® A § N IT J A7 I
gE &1 MY e w1 ag N wrAETa
Y —AA T | A TO7 ALY 74T T—
f& ot Iawr goifeogz  wiagsrdr «n,
fra®r arw ot sy /e A faar
fafafeadr gavmar & dar T @
f& 3%y Tumiz & 4 A IR
qrewEdT ® §; I @wy FT fxar
T ) AT WY FTEATEY FAT ERO,
afer a7 a5 & @ fod w1 @
2gar aq a% & fAofg Al ¥ qF¥qvg |

SHRI VAYALAR RAVI: This ques-
tion of suicide of an officer is only the
culmination of certain things happen-
ing not only in this station but in the
entire organisation. There is discon-
tentment among the junior officers.
Because of so much of concentralion
of power in the Station  Authority,
which is not a new thing, juniors are
harassed.

Among the Contract Artists, there
are very good artists—even in painting,
etc., which would completely come
under the Station Director. People
may not go the extenttocommitting
suicide. They are suffering. In this
background will you please look into
the matter of grievances of these offi-
cers and make some machinery to hnd
out the way immediately to stop or
prevent any such occurrences in
future.

SHRI L. K. ADVANI; I appreciaie
the point that an incident of this kind
only highlights something that is
deeply enrooted in the whole system
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and unless there is accessibility to
officers and there is machinery inbuilt
in the whole system to allay the grie-
vances properly and  expeditiously,
things can take an ugly turn. Since
the day I heard about this, 1 imme-
diately called for all things and pro-
cedures and I have been insisting
upon accessibility to senior officers ot
the junior employees and subordinates
in the matter of allaying grievances,

S g : Ag A&7 WICHEAT W
qZATC W) §, ¥}T AR Fat S A
IqF ATg ¥ gg AAA K1 eI HY R fF
fagia wrengear N IJ[F W A NE
fagdy amz g€ ik 9q faed & it
IAF |IY FYTEAT T A% 4 IA JAH
A FT IJeywm 417 W1 gAEAfEwA
qT 9 Iq WY 9T Y @ § ¥
qETE ¥ AT FE T Foferw F¥ ¥ ?
gfz gt, a1 & smrafamr S s A  ?

Nt Aw pem wyEn ¢ gfew F
F31 & f& 1% fazd avwz &Y gE |
Afer o1 awwT foar T § s W
graT X fEar mar § fw og 9@ w9 R
i TTEMEAT ST IAF gEfrez sfwReT
¥ I AR TN fT @1 1T ;W
qRATAT F FTIOT IRIA ATHEAT F |
FHfaT IAFT g9 faar mam

Wt fade «r W= FAEA FA
F g 9x fya Is= wfawr #i
aefe fFar 74T § I9F FI IAS A4
ST |Y FrdAEr FOT IAH ag /AT IAAN
g gwt faqar ast & SAwr w9H
¢ faa®d srovr oF =aafsd €1 Arcwgr
FE T HTIZ AT IR TN, ..
(s7qa™) ... 302 T WA AT 7@
glar AgY AfeA Far Ay Wy xEH
g afvw &G fF F7 ¥ IO @
¥ #71 qfcada fear wid foaR
ST AT T T AT FE § I+ faare
SATST WEA FTAATE AV AT A !
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Sl @ B WA : qE qESAT
&§ FTOt ¥ T4 § AT IaR oY ;e
T FqE ¢ Ag €Y e AfwA
o faes § ag W wmag Y T Ay
.99 §d ®T EATIA FT Frwa $A¥ @4y |
FAX WA FA A AR 0E K1 qqEqT
FA Y TS Qar A&

Sl TOW AT FSA@ . TT AT
AT A AN FT ¥ FO 5 qaw
wfsd & w1 wg FEFfE] 7 g3Fw)
fuwrad 3a AR & faars £ §7?
afz g, a1 ag @ forerad |/ |
aTx ®1 dq< § Fr foa fog gvz wY
fusrad g =wfgsd 5 foare o ?
Fat g sufeT A} A7 T whAHTd
F AT FA F FT U @, @EC
TAFT T4 7IAT § A 302 FT AIAqH
FE A F[ gar g, AT F}T TEHI
IJAFT IAT TFT FT 0z fgeama ®Y FaT
FQT ? THF HwATAT { FZ  SATAAT
AT § 5 "ot ag 99T Fa fasl
?, HUA I gfeadi &1 A FA F
fae sar § A foqar awg a9 ¥
FAT 7 FT U AF WA F A AT A
A FIATAY R A AT RS AR
gaa faa qFr 4@ ?

Nt @ oo weont : faw afa
T g TZAT €A, [T F AW AR
|qig qAILE a5 w2y g ;T I A
#1 T ITE I agr gIAT fAsy | oA
99 ©: 4 qA IFA gAAr A gy
AR 34T fa ga ¥ migwfai v A7)
Iq¥% w15 faweq adf gar | I TF
39 safF &Y 9T X %7 garw § IgF
faars qrifws sFaaEr 1 o€ @,
IA HA FET R aY qg W A
TN |

! FEW T WOATT | T AR,
AT FT AT TE /14T | I AiwFQA
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¥ fgars aga & fasrad &« ag
a9 fsrad @z & araa @l JrEy ?

MR. SPEAKER: You have answered
that.

WRITTEN ANSWERS TO
QUESTIONS

Demang of AITUC for Payment .of
Bonus for 1977

*225. SHRI M. KALYANASUN-
DARAM:

SHRI K. A. RAJAN:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR te
pleased to state:

(a) whether he has received a
letter from the Genera]l Secretary of
AITUC urging Government to take
urgent steps to ensure payment of
8.33 per cent bonug for the accounting
year commencing in 1977; and

(b) if so, the details and Govern-
ment's reaction thereto?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR]I RAVINDRA VARMA): (a) Yes,
Sir.

(b) Apart from urging the Govern-
ment to take steps to extend the statu-
tory provision of 8.33 per cent mini-
mum bonus for the accounting year
beginning in 1977, the AITUC have
also requested for waiving the ceiling
of 20 per cent for bonus payments
under bilateral agreements/settlements.
They have also sought to widen the
coverage of the Payment of Bonus Act.

The entire question will be review-
ed by Government as part of the ex-
ercise to evolve an integrated Policy
on Wages, Incomes and Prices.
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Blast at Sydney near Huton‘_, Hotel

*226. SHRI AOHMED M. PATEL:

SHRI SHYAM SUNDAR
GUPTA.:

Will the Minister of EXTERNAL

AFFAIRS be pleased to gtate:
o o B

(a) whether Government have re-
ceived any report from the Govern-
ment of Australia in regard to the
blast at Sydney near the Hilton Hotel
where the high dignitaries were stay-
ing on the 12th February, 1978;

(b) if so, the details thereof;

(c) whether the Prime Minister had
received any threatening letter before
this Conference was held; and

(d) if so, the details of the security

arrangements made for the Prime
Minister?
THE MINISTER OF EXTERNAL

AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) No, Sir.

(b) Does not arise.

(c) No threatening letter was recei-
ved before the Conference.

(d): It is customary for host Gov-
ernments to make adequate and effec-
tive security arrangements when con-
ferences of this nature are held at
which Heads of States/Governments
are expected to participate. In the
context to present day widespread ter-
rorist activities, the Australian Gov-
ernment had made elaborate security
arrangements to ensure the safety of
visiting dignitaries and members of
their delegations.

Following the explosion, the secu-
rity arrangements were further stren-
gthened against possible contingencies.
We have reason to be satisfied at the
security precautions taken by the
Australian Government.
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Asmets lort by Indians in v;ggnm. .

*227. SBRI D. D. DESAI: Will the
Minister of EXTERNAL AFFAIRS be
pleased fo’state;

(a) whether a large number of
Indians' formerly in South Vietndm
had returmed to India after the uni-
fication of Vietnam; "

(b) if 8o, whether they have t
behind huge assets in that country;
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(c) it so, whether Government pro- -

pose to raise with Vietnam the matter
of compensating the Indians for their
assets; and

(d) whether any steps have been

taken to get these Indians their dues? -

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI ATAL BIHARI VAJ-
PAYEE): (a) Yes, Sir. 1529 persons of
Indian origin/nationality and depen-
dents thereof have been repatriated to
India. Some more persons may have
come to India on their own. The cxact
total number ig not known.

(b) The Government do not have
complete information about the assets
left behind having received representa-
tions from only two repatriates. It is
felt that the total value of the assets
left behind may not be very high.

(c) and (d). The matter has been
raised informally with the Vietnamese
authoritles who have assured us of
sympathetic consideration of the claims
on a case by case basis within the
framework of their laws and regula-
tions. Full particulars of all such
claims are being collected and further
action will follow.

Condition of Indiang In Oman
¢231. CHAUDHURY BRAHM
PRAKASH: '
SHRI C. N. VISVANATHAN:
Will the Minister of PARLIAMEN-

TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether his attention has been
invited to the news item which ap-
peared in the Times of India dated
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the 10th February, 1878 under the
heading “Harrowing plight of Indian
labour in Oman";

(b) if so, the reaction of Govern-
ment thereto;

(c) whether any team of officials
has been sent to Oman to study the
working conditions of Indians there;
and

(d) if so, the observations of this
study team and the steps taken or
proposed to be taken by the Govern-
ment in this regard?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA); (a) Yes,
Sir.

(b) to (d). The Government of
India sent a 2-Member Team to look
into the matter. The main purpose
of the Team'’s visit was to enquire i:lo
the incident in Oman in which a large
number of Indian workers were arres.
ted and nearly 200 of them were depor-
ted to India. The Team also studied
the working conditions of Indian
labour in U.AE. and Saudi Arabia
besides their conditions in Oman. The
Government is reviewing the situation
in the light of the assessments made
by the team.

Pending final decision, the Govern-
ment of India have temporarily banned
recruitment of Indian workers for
Oman except those required for execu-
tion of projects by Indian companies.

Fifth Industrial Relations Conference
under auspiceg of Employers’
Association

*233. SHRI SUKHDEV PRASAD
VERMA:

SHRI SHARAD YADAV:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR  be
pleased to state;

(a) whether in the recently held
Fifth Industrial Relations Conference

46

at New Delhi under the auspices of
Employers’ Association it has been
suggested to Government for change
in entire concept of minimum wage,
freezing the wage at the present level
and non-consideration of bonus as
deferred wage;

(b) it so, the reaction thereto and
facts thereof; and

(c¢) what steps are being taken to
protect the labourers and.. workers
alike from further exploitation by the
employers and capitalists?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) A
background paper on Wages, Incomes,
and Price Policy for the Fifth In-
dustrial Relations Conference held in
New Delhi on 13-14 February, 1978,
which seems to have been prepared in
the context of the terms of refercence
of the Study Group set up under ihe
Chairmanship of Shri S. Bhoothalin.
gam, suggests that D.A. might be abo-
lished to coincide with economic poli-
cies to stabilize price of bulk com-
modities which constitute the cost of
living index. It has also been suggest-
ed that as an adjunct, if wage revision
is at all necessary, the neutralisation
percentages to meet the price rise must
be decided by Government. While
suggesting abolition of the present
bonus scheme, the paper wants incen-
tive payments’ scheme to be introduc-
ed wherever feasible.

(b) The Government have taken
note of the contents of the paper,

(¢) The Government are always
vigilant about the interests of wor-
kers,

Withdrawal by Newspaper Owners
from Wage Board
*234. SHRI P. K. KODIYAN:
SHRI SAMAR MUKHERJEE:
Will the Minister of PARLIAMEN-

TARY AFFAIRS AND LABOUR be
pleased to state:
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(a) whether the newspaper owners
have withdrawn their representatives
from the Wage Boards for Working
Journalists and’ Non-Journahsts em-
ployees; o e

(b) if so, Government's reaction
thereto; and

e

(c) how do Government propose to
meet the situation arising out of the
non-cooperative attitude of the news-
Paper owners towards wage revision
for journalists and other newspaper
employees?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c). In
December. 1977, the Employers’ repre-
sentatives on both the Wage Boarcds
wrote to the Government that they
were withdrawing from the Wage
Boards, as their Organisations desired
them to do so. Discussions have %heen
held with the representatives of em-
ployers and employees, separately aad
jointly, to resolve the deadlock. The
next round of these discussions is ex-
- pected to take place shortly.

Offer of No-War Pact to Pakistan

*235. SHRI MOHINDER SINGH
SAYIANWALA: Will the Minister ol
EXTERNAL AFFAIRS be pleased to
state;

(a) whether any offer of no-war
Pact has been repeated to Pakistan
during his recent visit to that country;
and

(b) if so, what is the
thereto?

response

THE MINISTER
AFFAIRS (SHRI
VAJPAYEE):

OF EXTERNAL
ATAL BIHARI
(a) No, Sir,

(by LCwoes not arise.
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Money Order Char:es 1
:237. SHRI BHAGAT RAM 0. qu
the Minister of COMMUNICATIONS
be pleased to state:

1
(a) whether Government are aware

that the increase in charges of send-
ing money orderg below Rs. 100|-.
during the emergency was an enor-
moug burden on weakest sections of
the population, labouring people who
send home remittances; and

(b) what steps are being taken to
reduce this burden?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) The increased rate of
Money Order commission on Money
Orders below Rs. 100, introduced in
1976 is marginal.

(b) Does not arise.

Private Practice by Government
Doctorg

*238. SHRI SHIV SAMPATI RAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
lay a statement showing:

(a) the places in the country where
Government doctors are allowed pri-
vate practice;

(b) the reasons for allowing them
private practice;

(c) whether it i3 not a fact that in
case the government doctors are allow-
ed private practice, they give more
attention towards private persons than
towards those who go for treatment
in Government-run hospxtals and dis-
pensaries; and

(d) whether it iz proposed to put a
ban on private practice by Govern-
ment doctors throughout the country?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (d). The requisite
information 1is being collected from
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the State Governments/Union Terri-
tory Administrations and the same will
be laid on the Table of the House.

Inter-State Migrant Labourers

¢239. SHRI SIVAJI PATNAIK:

SHR]I MUKHTIAR SINGH
MALIK:

Will the Minister of PARLIAMENT-
ARY AFFAIRS AND LABOUR e
pleased to state;

(a) what steps have been taken to
guarantee amenities like minimum
wages, shelters and legal protection to
inter-state migrant labourers;

(b) whether the Government are
considering to ban the system of inter-
stale migrant labourers who are taken
by contractors to other States for
cheap labour; and

(c) if not, the reasons therefor?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) Reference
is presumably to Dadan Labour who
are usually recruited from Orissa for
work in construction projects located
outside the State (Orissa). The Com-
pact Committee appointed somelime
ago tfo go into the question of Dadarn
Labour of Orissa and to suggest
measures for eliminating abuses of
this system has recommended suitable
legislation for such inter-state migrant
working. The matter is being ex-
amined in consultation with the State
Governments and other interests coun-
cerned.

(b) and (c). The current endeavour
is to eliminate the abuses of the sys-
tem by administrative and legislative
measures and not to abolish it as it
would adversely affect the employment
and earnings of such workers.

50

Micro-Wave Line between Shillong
and Calcutta

*240. SHRI SOMNATH CHATTER-
JEE: Will the Minister of COMMUNI.
CATIONS be pleased to state:

(a) whether Government propose to
conduct g high-level investigation into
the working of micro-wave line bet-
ween Shillong and Calcutta which
does not work 12 hours a day;

(b) i so, when and if not, the
reasons therefor; and

(c) the steps Government propose
to take to run the micro-wave line
effectively?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH.-
DEO SAI): (a) and (b). No, Sir, The
microwave system between Calcuita
and Shillong has been working satis-
factorily.

(c) Does not arise.

Birth and Death Rate

*241. SHRI HITENDRA DESATI:

DR. LAXMINARAYAN
PANDEYA:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
lay a statement showing:

(a) the birth and death rates
for the last five years in each of the
States and Union Territories; and

(b) have Government fixed any
target for the same?

THR MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) A detailed statement
showing the birth rates and death
rates estimated by the Registrar Gen-
eral on the basis of the Sample Regis-
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tration Scheme is placed on the Table.
[Placed in Library. See No. LT-1754/
78). The estimates are subject to
sampling and reporting errors.

(b) No targets for birth and death
rates are fixed for individual Statea
and Union Territories. The national
demographic objective of the Family
Welfare Programme as laid down in
the Fifth Five Year Plan was to tring
down the birth rate to the level of 30
per thousand of population by 1978-79.
However, considering the recent trends
in the performance of the Family Wel-
fare Programme and the demographic
trends, the Joint Conference of the
Central Council of Health and Family
Welfare at its meeting in January.
1978, felt that the objective of reduc-
ing the birth-rate to 30 per thousand
population by 1978-79 was unattainable.
The Council, therefore, recommended
adoption of the revised demographic
objective of reduction in the birth-rate
to 30 per thousand population 1n
1982-83. This is under consideration
of the Government.

MARCH 9, 1978
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XA
Medical Store Depot, Madras
6. Wk
*243. SHRI A. MURUGESAN: Wwill
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
lay a statement showing:

(a) the amount invested.during the
last five years for the operation of the
pharmaceutica] industry attached to
the Government Medical Store Depot,
Madras;

(b) the programmes of production,
the nature of Stores planning to be
produced, the actual quantity and
value of output and the extent of slip-
pages in the programme with reasons
therefor; and

(c) particulars of any concrete plan
to modernise the factory so as to con-
tribute purposefully to the needs of
the common man?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) The requisite infarma-
tion is given below:

Year Fixed Capital Invest- Recurring Invest-
ment ment
(Plant Machincry and (Materials and Man
Buildings) power employed)
Re. Rs.
As on 1-4-72 . 5,62,765
1972-73 - 26,519 43,83,517
1978-724 - - - 46,104 35,52,452
1974-75 -, . 30,439 37,39,830
1975-76 . 669 49,51,956
1976-77 . . . .. 49,49,000

(b) The production programmes are
drawn up a year in advance, based on
the forecast of demands likely to be
received from the public hospitals,
subject to changes on the basis of

actual demands with reference to
machine capacity, man-power availe-
bility of raw materials and electric
power. The factory manufactures|
common type of drug formulations
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TER R FTR
e.g. tablets, powders, lmctures, _. oint.

ments, liniments, syrups and bandages.

—
%

The actual quantity and value of the
output \s .as follows: — " '

QUANTITY OF OUT-PUT

s
Year "o Litres K.Gs. Tablets Bardages Value of
output
Rs.
-
197273 . . . 3,16,875 51,416  7,72,66,560  33,03,084 44,41,512
1973-74 . e 2,83,324 70,906  4,37,03,200 744,030  37,67,L€9
197475 . . . 318,237 59,718 3,00,62,050 11,523,350 - 40,€8,597
1975-76 . . 2,60,359 72,221  1,98,10,200 19,16,060 54,74,348
1976-77 . . . 2,04,844 94,618 4,37,38,100  14,81,840 50.97,738

The extent of slippages in the pro-
gammes which is around 10 per cent
is mainly due to statutory imposition
of power-cut and delayed arrivals of
raw materials.

(c) There is no plan to modernise
the factory.

Private Practice by Government
Doctors

*244. SHRI P. S. RAMALINGAM:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to lay
a statement showing:

(a) the conditions wunder which
Government Doctors are allowed pri-
vate practice;

(b) the steps taken to ensure that
the Government Doctors abide by the
conditions;

“(c) whether it is a fact that most
doctors employed in Government Hos-
pitals and Medical Colleges are mis-
using the facilities available for dia-
gnosis and treatment in such hospitals
and medical colleges for their private
gain; and

(d) if so, the number of such cases
apprehended and aestion taken?

THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI RAJ
NARAIN): (a) to (d). The doctors
working in Central Government In-
stitutions/Hospitals are not allowed to
do private practice. In so far as the
doctors working under the State Gov-
emment/Union Territory Administra-
tions are concerned, the requisite in-
formation is being collected and will
be laid on the Table of the House
shortly.

Talks with Pakistan regarding Joint
'~ Indo-Pakistan ventures

2087. SHRI OM PRAKASH TYAGI:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether during his recent visit
to Pakistan any talks took place for
having joint ventures to produce
goods for West Asian countries; and
" (b) if so, the details of the said
talks?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) No, Sir.

(b) Does not arise.
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Passport Applications received in Goa

2088. SHRI EDUARDO FALEIRO:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) the number of passport appli-
cationg received so far from Goa from
January 1, 1977;

(b) the number of passports issued
to the applicants out of those;

(c) number of wupplications reject-
ed, pending upto the end of December,
1977; and

(d) what steps have been taken to
increase the staff in that Passport
“office?

THE MINISTER OF STATE IN 'HE
MINISTRY OF EXTERNAL AFFAIRS
(SHR] S. KUNDU): (a) to (d). Infor.
mation is being collected and will be
laid on the table of the House.

2089. st guT fag : #qT HAR
HAY 9F TqTA FT FAT F (F

(%) 8 a7a fead aisi & sTai
F1 gfaar Iqated 3 WX TF I &
wHa wyaa fraar ga war @

(w) wsg AW & TqF AT H
TrFET F1 gfadT F9 I IyAeG FIA
g Sroft ;"7

() a9’ 1976-77F A fraa
T FER & A A9 FRAT STHFET
Y AT AT AT W IAH § WY FIW
¥ feax & 7

q9C FAwa § 9 s (s
acgfc e gua am) (F):
1-1971 FT AT
& mrgre 9 W

¥ wiat ¥ FX AT 575936
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Impounding Passports of Indians liv-
ing abroad

2090. SHRI D. B. CHANDRE
GOWDA: Will the Minister of EXTER-
NAL AFFAIRS be pleased to staie:

(a) whether Government have im-
pounded passports of Indian nationals
living abroaq for their involvement in
smuggling activities during last one
year; and

(b) if so, the details in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI 8. KUNDU): (a) No, Sir.

(b) Does not arise.

AL arn, o ARy (e
A ZETRA TRRaAR €1 A

2091, St EgWW @ AT @R
ddt a8 FqTH F1 FIU w40 .

(F) =ar TSEgr F FATaTE
for & waigd qmT % fog e iwm
TFESw "R frar mr § ;A

(@) afzgi, Afarasaarsro
g 9 FT9% 39 9F [T g FI 7™

g?

FAR AATT § T Al (o 7@}
TR Bed &@) : (F) A TWEY o

(@) f&@t gwest & w=rfig
F F fag F<ard aft wE 7 S 2
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(A A F fqC FTEF 89T & T17
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INET g A TN TFASA FI7
#C @ & I9F a% -] #§ fo
T &) [Taew ® o feEg
Hoar QAo Eof78)

(@) 7T (7). foF gamewi &1
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AR w3 wyd T H af WK
fiq yara fraadm & o arsfaE
SR T I & ¥t & Afa gy
TR T g A @ Afa F
werta W A AT § 7 gfewg
7§ 1978-79 ' wafg & A
FAAAT T XY AT | A DA SATEA
el &1 afe aifea fag gur @
g Navwlm X edrfia w3
fe e *

Prospects of Rock Phosphate in Udai-
par region

2093. SHRI S. S. SOMANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) the prospects of rock phosphate
in Udaipur region of Rajasthan;

(b) the quantum of rock phosphate
which is being imported at present;
and

(c) the result of the examination
regarding the use of rock phosphate
conducted by the World Bank at the
instance of Government of India?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) There are
several occurrences of low to medium
grade phosphorite in the Pre.-Cam-
brain rocks of Udaipur District in
Rajasthan. These deposits, with vary-
ing degrees of the extent of reserves,
are Jhamarkotra, Maton, Katbaria-Ka
Gurha, Dhakan Kotra, Sisarma,
Neemuchmata, Badgaon, Berwas and
Bhinder.

Presently Jhamar Kotra and Maton
which are the major deposits are under
exploitation. Other occurrences have
small reserves of low to medium grade
quality.

(b) During 1977-78 the quantum of
import of rock phosphate would be of

MARCH 9, 1978
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the order of 10.80 lakh tonnes and for
1978-79 it has been estimated at 14.20
lakh tonnes.

(c) At the instance of the Govern.
ment of India, a Preliminary Feasiti-
lity Report on Jhamarkotra rock phos-
phate deposit was prepared by the
World Bank in 1973. The Government
of Rajasthan has already started ex-
ploitation of these deposits departmer..
tally, for the production of directly
usable rock phosphate. With a view
to developing a suitable process for
the beneficiation of low grade rock
phosphate of this deposit, both foreign
and indigenous agencies were engag-
ed to conduct Beneficiation tests. Tests
by some agencies have been compiet.
ed while by some other agencies are
under progress.

Survey to find out uneducated unem-
ployed in Lakshadweep

2094. SHRI R. K. MHALGI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Government have
conducted any survey of the unedu-
cated unemployed in Union Territory
of Lakshadweep, especially in Kala-
pani;

(b) if so, when and with what
result;

(¢) whether Government have
undertaken any measures since then
for the employment of wuneducated
persons in the said territory; and

(d) if no such survey has been com-
pleted so far, the reasons therefor and
when it shall be conducted in near
future?

THE MINISTZR OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) No
survey of the uneducated unemployed
in the Union Territory of Lakshadweep
has been conducted. e
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L]
(b) Does not arise.

(c) Even though no survey has been
conducted so far, employment is pro-
vided to local candidates whenever
Vacancies arise on regular basis or
dtherwise. First preference is always
given to local Scheduled Tribe candi-
dates.

(d) No survey has been conducled
for want of funds under statistics in
the Fifth Five Plan. The survey is
being planned during the Sixth Five
Year Plan.

Issuance of directives to employers
on P. F, investments

2095. SHRI K. PRADHANI: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether Central Government
have issued some new directives to
the employers on the provident fund
investments;

(b) if so, the details thereof; and

(c) the number of workers that
would be covered thereunder?

THE MINISTER OF LABOUR AND
PARLIAMENTARY AFFAIRS (SHRI
RAVINDRA VARMA): (a) and (h).
A copy of the notification issued by
the Government of India on 21st May,
1977 is laid on the Table of the House.
[Placed in Library. See No. LT-1756/
78],

(c) The number of subscribers as
on 30th September, 1977 was 31.64
lakhs.

TWA ¥ "
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Registration of Doctors

2098, SHRIMAT[I PARVATHI KRI-
SHNAN: Will the Minister of
HEALTH AND FAMILY be pleased
to state:

(a) whether Government are con-
sidering a proposal to replace the
system of one-time registration for
doctors by periodic registration; and

(b) if so, the details and objective
thereot?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) Yes.

(b) It is proposed to amend the
Indian Medical Council Act, 19536 to
provide for periodic registration. orce
every five years by the medical prac-
titioners. This will help the nledical
Council of India to know accurately
the total number of practising med:ca!
practitioners in the country and the
places where they practise.

Export of Non-Ferrous Metal items

2099. SHRI C. K. JAFFER SHARIEF:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether India has entered into
a conversion deal with some foreig:
countries in regard to the export of
non-ferrous metal items; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, %ir.

(b) Dnes not arise.
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U.S. Assistance for Malaria Control
Programme §

2100. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the U.S. development
assistance to this country for supple-
menting the Malaria Control Prog-
ramme, has been resumed by that
country; and

(b) it so, the total assistance so far
received?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Not
yet.

(b) Does not arise,

Representation by Mukhiyva ot Jogidih
Panchayat (Dhanbad) for a Post
Office

2101. SHRI A. K. ROY:. Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether the representation
dated 12th January, 1978 by the
Mukhiya of Jogidih Panchayat, P. S.
Chandankeyari, Dhanbad for a Post
Office, has been received; and

(b) if so, the actijon taken by the
Government to meet the dire neces-
sity of the people of this backward
area and a part of Scheduled Caste
Constituency?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes, Sir.

(b) The P.M.G. Patna has been re-
quested to examine the proposal and
send a report on the justification of
opening a Post Office at village Jogidih
in accordance with the departmental
norms. Rt T e

¥
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Closure of Aluminium Corporation of
India '

2102. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Government are aware
of the fact that about one hundred
workers and their family members of
Aluminium  Corporation of India
Ltd, J. K. Nagar, Asansol died of
starvation due to closure of the above
factory since last few years; and

(b) whether Government will ex.
pedite and take immediate steps to
start the above factory, in view of
the above facts?

THE MINISTER OF STATE IN THE

MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No,
Sir.

(b) The question is under considera-
tion.

Dispensaries and Hospitals in Ladakh

2103. SHRIMATI PARVATI DEVI:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleasel to
state;

(a) the number of dispensaries and
hospitals with bed strength for in-
door patients and other specialist
available in Ladakh; and

{b) the measures taken to expand
health service in Ladakh?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAL YADAV): /a) and
(b)., The information is being collected
and will be laid on the Table pt the
Sabha.

3942 LS—3.

Introducing S.T.D. between Jamnagar
and Bombay and Ahmedabad

2104. SHRI VINODBHAI B. SHETH:

Will the Minister of COMMUNICA-
TIONS be pleaseq to state:

(a) whether Government intends
to start STD service between Jam-
nagar and Bombay and Jamnagar
and Ahmedabad in view of the trade
relations and the defence services
situated in Jamnagar; and

(b) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD): (a) Yes, Sir.

. (b) According to present expecta.
tions S.T.D. from Jamnagar to Ah-
medabad is likely to be introduced in
1979. Jamnagar-Bombay S.T.D. is
expected by 1983,

e fafeen ofteg oo o W
kg " awaw
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Indo-Nepal Trade and Transit Treaty

2108. SHRI MANORANJAN
BHAKTA:

SHRI M. RAM GOPAL
REDDY:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether any discussions have
taken place recently to finalise a
new treaty on trade and transit bet-
ween India and Nepal;

(b) if so, full details thereof; and

(c) whether any agreeménts have
since been signed as a result thereof

and if %0, details thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a) to
(c). As a result of the discussions
held between the official delegations
of India and Népal on étters relat-
ing to trade, transit and other attend-
ant subjects in Kathmandu from 26th
February to 2nd March 1978, agree-
ment has been reached on the follow-
ing:

(a) Treaty of Trade;
(b) Treaty of Transit; and

(c) Agreement of cooperation on
control of unauthorised trade

It is hoped that formal signing of
the documents at the Ministerial level
will take place in the near future and
the concerned detailed documents on
the above subjects will Belaid on the
Table of the House.

famr wea fafm o Afaw faea
fafady, faeeit & Ao W A=
aafa

2107. o g3 faww : F7 @wT
¥ AQT W} gAY T TATR FT FAT
Far ¥ .

(%) =01 faw=r  ¥zm feafaw
vz Ffan fasm famaz, et 99,
feeeft § A7 w1 F a2z FTFA A 15
fer 1 mafy ¥ fag gagdt & Far
qATT FY AT §

(@) #ar g7 fam @7 a7 tAgw
FTH fraaf & gy 8 A%

() == fox & zardy 9% qeqrit
Twgt A T g fradt § oy I
¥ oy frad waard & fag = o
F ax A= 1 15 @7 £ wxfy &
frd A= & fagmr e qrr g 7
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Condition of Minorities in Bangladesh

2108. SHRI SAMAR GUHA: will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

1a) whether the President of Bang-
ladesh assured the Government of
India durfog his last visit to India for
giving necessary protection and eco-
nomic facilities to the non-muslim
minorities there so as to arrest their
1endency to migrate to India; and

(b) if so, facts about the steps taken
in fulfilment of such assurance?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU); (%) and

(b). The question of the condition of
the minorities in Bangladesh was one
of the important subjects discussed
during President Zia-ur-Rahman’s
visit to India from 19th to 20th Dec-
ember, 1977

It is our understand@tg that the
Bangladesh authorities appreciate the
problem and recognise ithe need for
appropriate measures to be taken to
promote confidence and prevent the
possibility of migration from Bangla-
desh,

Protection to Trade of Indian Compa-
nies in Arab Countries

2109. DR. VASANT KUMAR PAN-
DIT:. Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether it is a fact that Arab
Countries have blacklisted about nine
Indian firms for doing businesg with
Israel;

(b) what action have Government
taken to protect the trade of these
Indian companies in Arab countries;
and

(c) whether it is the policy of Gov-
ernment to protect Indian Exporters
dealing with UAR and Israel, if so,
what steps haye been taken?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): <€a) Ac-
cording to information recently re-
ceived, it is understood that the Cen-
tral Boycott Office of Israel in Dama-
scus is investigating the cases of nine
Indian firmg for having business deal-
ings with Israel. Sgo far these firms
have not been banned in the Arab
countries. However, there are many
Indian firms which have been black-
listed by the Central Boycott Office
of Israel in Damascus ‘

(b) The firms before being black-
listed, are generally gent a question-
naire by the Central Boycott Office
of Israel in Damascus to ascertain the
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facts/about the¢ firms business links/ fear s § ot Iw* g fafaa &Y
dealings with Israel and on the basis of - 5
information thus furnished a decision IT'E T bl qew T2 _" &
is taken regarding blacklisting and wfa-ad-afea & am ogd & v

banning in Arab countries. In cases

n a 2 F' T
where Indian firms are blacklisted Tl - g Hfi\‘ 31q
on the basis of a misunderstanding N gEmEw F1 Tfw AT T

or incorrect information they have g1 far s E, Tofeau ga ard
to Plead their own case before the

Central Boycott Office of Israel in LEUARL qg'}.g | fex o mo 2w
Damascus or one of its Regional Offi- TFFR Y T @G frafemg ofw g
ces. Wherever possible the Govern- g T IqFT WA W FFT g &
ment endeavours to help through e

diplomatic channels. JHEFT AT e F7 fear sm

(c) So long as the regulations of the
Central Boycott Office_of Israel con-

- C \ fadwt & ww T Wy TEEY

tinue to be enforced, it is upto Indian

firmg to decide whether they would

like to lose the Arab market by having 2111 it TNQ wreRt ¢ AT

dealings with Israel. It is difficult for fags wat qg IR FY FAT F4O ¢

the Government to give any special )

protection in this respect. So far no (q.';) fereaz, 1977 dx f&aa

case has come to the notice of Gov-

ernment of India wherein an Indian I < '42‘ §:(ij, §:(T€F., Y AT

firm has been blacklisted by the Cen- M g 95 ™

tral Boycott Office of Israel in Dama-

scus for doing business with the Arab (&) 31 97, 1978 a% faaa

Republic of Egypt. AT F AT 0@ AT F faaronde
g "
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Amendment to Industrial Disputes

Act providing appearance of workers

and Management before Reconcilia-
tion Officer

2113. SHRI P, RAJAGOPAL NAI-
UD: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleaseqd to state:

(a) whether there is any provision
in Industrial Disputes Act to compel
the presence of workers and the Ma-
nagement before the Reconciliation
Officer; and -

(b) if not, whether Government will
amend the Act suitably?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Under the Industrial Dis-
putes Act, 1947, wherever a strike
notice is served by employees of a
Public Utility Service, conciliation by
the Conciliation Officer of the appro-
priate Government is obligatory. This
Act doeg not, at present, make attend-
ance at conciliation compulsory; this
matter is under the consideration of
Government in the Context of the
proposed Industrial Relations Law.

e fAffoer w1 e

2114. st w7 fag waifaan : #av
HQRX TAY TZ TATX A FAT FG F

(¥) fafww e o=t & gewia
Few fRfred 7 a5 gavhoa
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*1 7€ T g form ardrg a= & fan
gafaa €Y ; AT

(7) fafww 2w foet & g=mia
4y e fadfme F= 9% gwfaa
Fr St & AT ¥ fow fam ardm aw
¥ fag wafaa g w1T 9 fae fra
WIST # gt ?

HE1T HMAG ® e wEr (s
Fgft sz gy &g) : (F) =6
(@) T@Aqa oAl wqay ¥ ¥ fag
T § ) [FaFT H oT@r ) gfag

q&IT TFo o 1757/78] |

Working of Central Research Insti-
tute for Yoga and Vishwayatan
Yogashram

2115. SHRI HARI VISHNU KAM-
ATH: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether the Administrator,
Central Research Institute for Yoga
and Vishwayatan Yogashram has sub-
mitted reports ‘monthly or otherwise,
on the working of those institutions:

(b) if so, whether the said reports
will be laid on the Table;

(¢) whether the findings contained
in the reports call for further changes
in the administrative personnel of the
institutions; and

(d) if so, the broad outlines of
changes contemplated by Govern-
ment?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI “'YAG-
DAMBI PRASAD YADAV): (a) Yes,
Sir.

+

(b) Such reports are not required
to be laid on the Table of the House
under the provisions of the relevant

Act.

(¢) and (d). No, Sir. However,
suitable administrative changes can be
considered as and when necessary.

Incidences of Malaria

2116. SHRI RAGAVELU MOHANA-
RANGAM: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the incidence of malaria during
the last two years as compared to ear-
lier years;

(b) the number of deaths that oc-
curred on account of malaria during
last two years;

(c) the steps takep for making a
breakthrough for the eradication of
malaria; and

(d) the estimated economic losg to
hation by sapping of vitality of citi-
zens by malaria and the estimated
outlay required for an all out attack
on the factors causing the disease?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) and
(b). A statement containing the re-
quired information is laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1758/78].

(¢) The Government of India have
launched a Modified Plan of Opera-
tiong for NMEP from 1st April, 1977.
Though the ultimate objective of that
Plan continues to be eradication of

2
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Malaria, tor the p?e'éent it is pruposed
to contain the disease. The main ob-
jectives of the Modifled Plan are—

1. to prevent deaths and reduce
period of sickness due to Malaria;

2. to maintain Industrial and agri-
culture production by undertaking
intensive anti-malaria measure$ in
the affected areas; and ‘.

3. to consolidate the achievements
attained so far.

4. The salient features of ({he
Modifieq Plan of Operations are
given in the statement laid on the
Table of the House. [Placed in
Library, See No. LT-1758/78].

(d) No definite estimates of econo-
mic loss to the nation caused by
sapping of vitality of citizens by
malaria have been made.

As mentioned in reply to part (c)
above, the eradication of the disease
is not possible at present. For con-.
tainment of the disease, a Modified
Plan of Operations has already been
launched. A provision of Rs. 74 cro-
res has been made during 1978-79 for
that purpose.

Extension of Postal and Telecommuni-
cation Serviceg to Rural, Backward
& Hilly Areas '

2117. SHR] NARENDRA SINH: Will
the Minister of COMMUNICATIONS ,
be pleased to state:

(a) the progress of extension of
postal and telecommunications ser-
vices to rural and backward and hilly
areas at the end of January, 1978:
and L]

<y

(b) whether Government have fix~’
ed the target for the extension of such
services for the current financial year
and if 50, details thereof?
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SUKHDEQ S8AI): (a).and (b). The
information is given in the table he-

78';

TIONS (SHRI NARHARI PRASA[ low:—- U Eeow e -
% esi0bG Sopazig
- s

Scheme: for implemenation in the rluml including backward, hilly Targets  Achieve-
and iribal areas dnrmg 1977-78 nicyts from
) R 1-4-97 to

C R N 31-1-78
' &
1. Oprning of post offices . . . J1uo 2030

2. Provision ofpostal counter facilitics to villages throvgh n:obile

post offices . . . . . . . 50,00¢ 47,360
3, Instal'ation of letter boxes 1,00,00¢ 20966

(TELECOM)

P(COs & Telegraph Offices

Telephone Exchanges

Target for Achieivee

Target »f 4,000 loagdistance PCOs and 4,300 telegraph offices
has been fixedfor the 2 vear period 1977-79—1033 PCQs

and 1058 telegraph offices have been opened dunng the

period from 1-4-77 to 15-2-78

1977-78 ments
. 655 231 from
14-1978 to
31-1-78.
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Problems of People of Indian origin
in Sri Lanka

2119. SHRI K. T. KOSALRAM:
Will the Minister of EXTERAL AF-
FAIRS be pleased to state:

(a) whether the problems of peo-
ple of Indian origin in Sri Lanka were
discussed at official and non-official le-
vel by the Home Minister during his
recent visit to Sri Lanka;

(b) whether opportunity of this
visit was ‘made use of by the Home

~Mimster to meet-- representatives of
.‘people -of Indian origin in Sri Lanka;

and .m o on . -

AT L

QAT
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(c) whether Government propose to
send a delegation of Members of Par-
liament to Sri Lanka to further im-
prove the cordial relations existing
between our two countries?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a) Yes,
Sir. The subject "figured in various
informal discussions ‘during the visit.

(b) Yes, Sir. Some representatives
of the people of Indian origin in Sri
Lanka called on the Home Minister at
their request.

(c) No, Sir., The Government have
no such proposal under consideration.

Complaint of getting right Telephone
number at Exchange

2120. SHRI K, MALLANNA: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government are aware
that the most common complaint made
by the telephone owners is about the
failure to get the right number, either
it is difficult to dial the exchange num-
ber or the line get cut immediately
one has dialled the required number;

(b) whether one hears the ‘engag-
ed’ tone along with the ring after dial-
ing the number which causes conside-
rable confusion because it is difficult
to ascertain where the number dialled
is engaged or the ring is for the per-

_son fo be contacted; and

(¢) it so, the details regarding the
stepg Government propose to take in
«uig regard ?

THE - MINISTER OF STATE IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) No, Sir.
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(b) No, Sir. In very few cases
due to induction, or fault, other tone
is also heard in the background, but
such defects are attended to promptly.

(c) Large systems have central
Service observation wunit to observe
quality of service renderedy All in-
ternal exchange equipment and exter-
nal plants are periodically routine tes-
ted and faults cleared.

Verification of Passport Applications

2121. SHRI SHAMBHUNATH CHA-
TURVEDI: Will the Minister of
EXTERNAL AFFAIRS be pleased to
state:

(a) whether Government are aware
of the disfficulties encountered by the
applicantg particularly the lower mid-

. dle class now seeking employment in

foreign countries in securing verifica-
tions of their applications and getting
their passports; and

(b) if so, what action is being taken
to remove them and prevent malprac-
tices?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERAL AF-
FAIRS (SHRI S. KUNDU): (a)
Whenever such difficulties are cxpe-
rienced the applicants can apply with-
out verification ocertificates. It is not
essential for verification to be secur-
ed on passport applications before the
passports are issued. The bulk of the
passports are, in fact, issued on appli-
cations which do not contain verifica-
tion certificates.

(b) To provide facilities to those
who cannot obtain verification certi-
ficates, a sworn affidavit gystem, ope-
rating in some States, is being exten-
ded to all Regional Passport Offices.
Under this system, the applicant can
declare or affirm before a Firast Class
Magistrate or Notary Public that the
particulars furnished by him in his
passport application are correct.
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R ' .
Population Growth

2125. SHRI R, KOLAN THAIVELU-
Will the Minister 6¢ HEALTH AND
FAMILY WELFARE be pleaseq to
state:

(a) whether Gavernment are aware
of the serious growth of population
which threatens to set at naught all
measures_for development; and ¢

(b) if so, the breakthroughs plann-
ed on this problem together with the
projections planned and the achieve-
mentg anticipated?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,
Sir.

(b) The recent trends in the Family
Welfare Programme and the short-
falls in the achievement were re-
viewed in depth at the Joint Conie-
rence of Central Councils of Health
and Family Welfare in January, 1978.
The Conference recommmended that
the birth-rate goal should be now
fixed at 30 per thousand by 1982-33
and to realise this it has made the
following important recommenda-
tions.—

(i) Family Welfare Programme
should be transformed into a nation-
al movement embracing all walks
of life and all sections of society.

(ii) The Government should in-
volve all local bodies, market com-
mittees; voluntary organisations,
public and private sector undertak-
ings and popular leadership at all
levels.

(iii) The relevance of T'operational
goals in. term¢ of voluntary.sterili-
sation and other methods for ach-
_ieving the revised demographic
‘gaal should be re-emphasised.

(iv) The minimum age at mar-
riage should be raised to 18 for girls
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and 21 for boys in order to improve
the maternal and child heaith and
ensure a recognizable demographic
impact.

(v) All agencies with_ potential
for motivating public opinon should
be utilised.

(vi) Health education at the school

and university levels should be
assiduously fostered. For this, the
State Health Education Bureaus
should be revitalised and assured
of adequate and timely funds.

(vii) Comunity Health Workers and
Dais serving in the rural areas
should be harnessed for spreading
the message of Small Family Norm.

(viii) In order to increase the rate

of acceptance of Family Welfare
measures in the urban areas, therz
is need to increase availability of
urban centres, whefFe such centres
do not exist, particularly in the
slum areas.

The recommendations of the Cen-
tral Councils are under consideration.
The Government have taken steps to
strengthen and intensify the educa-
tional anqd motivational activities
under the programme and particular
attention is being given to extending
the immunisation coverage for pregn-
ant mothers and children in the youn-
ger age group. Schemes for provid-
ing prophylaxis against nutritional
anaemia and prevention of blindness
due to Vitamin ‘A’ deficiency are be-
ing implemented more effectively. The
performance in this regard has al-
already shown improvement over the
preceding year. Better maternity
care in the rural areas ig being ensur-
ed through 3 massive programame for
the training of traditional birth atten-
dants (dais) and increase in the num-
ber of Auxiliary Nurse Midwives.
Facilities for delivery of safe and
hygienic services nearer to the homes
of the people are to be strengthened
by extending the Post-Partum Pro-
gramme to Sub-district level institu-
tions and by providing ~ equipment,
operation theatres and additional beds

at selected Taluk level institutions.
and Primary Health Centres. In order
to make the programme of family
welfare a mass movement the co-ope-
ration of all sections of public opinion
and local opinion leaders including
voluntary organisations and institu-
tions in the -organised labour sector-
is being sought.

An operational programme in terms.
of voluntary sterilisations and other
methods of contraception to be imple-
mented over the next five years in
order to achieve the revised demo-
graphic objective is being worked out.
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Improving Telephone Facllity in
Balaghat District, M.P.

2127. SHRI KACHARULAL HEM.-
RAJ JAIN: Will the Minister of
COMMUNICATIONS be pleased to
State:

(a) whether Lanji-Tirodi telephone
line in District Balaghat in Madhys
Pradesh is linked with Gondia and
Tumsar in Maharashtra;

(b) whether there is any proposal
unuer consideration of Government
to connect these lines with Balaghat
so as to ensure proper communication
facilities in the District;

(c) if so, when this work is likely
to be done; and

(d) if not, the reasons for not im-
proving communication facilities in
Balaghat District, Madhya Pradesh?

THE MINISTER OF STATE |IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir,

(b) to (d). At present there is no
proposal to connect these stations to
Balaghat ag the existing traffic is
meagre and does not justify such lin-
kage. The traffic from Lanji is routed
via Gondia and is satisfactory, The
traffic from Tirodi is routed via Tulsar
and Gondia. Provisions of additional
-circuits between Tumsar and Gondia
Jg being examined.

Appointment of Members of Parlia-
ment on the Official Delegations to
the UN.

2128. PROF. P. G. MAVALANKAR:
Will the Minister ot EXTERNAL AF-
FAIRS be pleased to state:

(a) whether the new Janata Gov-
ernment since March last year have
appointed any Members of Parlia-
ment (both Houses) on one or more
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of the official delegations, Commis-
sions, etc.,, at the United Nations and
allied international bodies including
the specialised Agencies;

(b) if so, full facts thereof, giving
the names of such Members of Parlia-
ment and the assignment, status,
duration of membership in each case;
and

(c) the criteria adopteq by Govern:
ment for selecting the persons i.e.
Members of Parliament for such
services?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
Yes, Sir. 5 Members of Parliament
were included as Members of the
Indian Delegation to the 32nd Session
of the U. N. General Assembly (20th
Sepiember to 21st December, 1877).

(b) The details are as follows:—

1 Shri H. V. Kamath (Lok
Sabha).

2. Shri Ramdhan (Lok Sabha).

3. Shri A. C. George (Lok
Sabna).

4 Shri K. Ali Meerza (Lok
Sabha).

5. Shrimati Sy Kulkarnj
Sabha).

(Rajya

(c) Selection is made taking, inter
alia, into account past background,
interest in foreign affairs and neeq for
effectively projecting country’s point
of view in international forums.

Number of Passport Applications nnd
Representation by M.Ps. Re. Verifi-
cation

2129, SHRI KANWAR LAL GUP-
TA: Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) total number of applications
received by the Government for issue
of passports in the last 8 months;
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(b) how many passports have been
issued in the aforesaid period;

(c) is it a fact that it takes g long
time to get the passport;

(d) if yes, what speciflc steps have
been taken by the Government to
expedite the matter;

(e) is it also a fact that the Gov-
ernment have received some repre-
sentations from Members of Parlia-
ment saying that they would not like
to sign on the passport applications
on account of certain difficulties; and

(f) if yes, what action has been
taken by the Government over it?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): (a) and
(b). During the period 1st June, 1977
to 28th February 1978, the 9 Regional
Passport Offices in India received
10,32,446 applications for passports.
During the same period, 7,51,588 pass-
ports were granted.

(c) In the case of applications sup-
ported by verification certificateg sign-
ed by the Members of Parliament
Government otlicers of and above the
rank of Deputy Secretary and stipen-
diary first-class Magistrates, the ave-
rage time-lag betweepn the receipts of
an application for a passport and the
grant of a passport on it, i3 two
months. For applications not sup-
ported by Veritication Certificates,
the average time-lag is four monthsy

(d) Government have recently
created 375 posts of Lower Division
Clerks to cope with the past arrears
in the passport offices. To deal with
the large current inflow of applica-
tions, increasing staff at all levels
is under consideration of Government,
The simplification of passport proce-
dures is also being examined by Gov-
ernment.

(e) Yes, Sir.

(f) The new liberaliseq policy re-

garding passports will be reviewed in
August 1978.

Objection by Employers to Amend--
ments of Industrial Disputes Act

" 2130, SHRI DINEN  BHATTA-
CHARYA: Will the Minister of PAR-
LIAMENTARY AFFAIRS AND LA-
BOUR be pleased to state:

(a) whether some employers have-
appealed to the Supreme Court
against the amendments to the Indus-
trial Disputes Act relating to-
closures;

(b) if so, the names of such com-
panies and the nature of their objec-
tions; and

(c) the reaction of
thereto?

Government.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes, Sir.

(b) The names of the companies
are:

(i) Messrs Excel Wear, Bombay.

(ii) Messrs Apar Private Limited,
Bombay.

(iii) Acme Manufacturing Com-
pany Limited, Bombay.

All these employers have challenged
the constitutional validity of Chapter
VB of the Industrial Disputes Act,
1947, as introduced by the Industrial
Disputes (Amendment) Act, 19876

(c) Government of India and the
State Government of Maharashtra are
contesting the petitions in the Sup-
reme Court,

Recommendations of Labour Com.
mission

2131. SHRI PRASANNBHAI MEH-
TA: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether the Union Government
have implemented all the recom-
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mendations of the Labour Commis-
sion and if not, how many of them
-are still pending;

(b) whether the present Govern-
ment have decided to consider the
.recommendations afresh and if so,
which are these recommendations and
if not, the reasons for the same;

(c) whether the National Labour
‘Commission had recommended that
full fledged collective bargaining
-agent may not be possible in many
.industries and a need for an inde-
pendence forum free from political
considerations was stressed; and

(d) whether this is being accepted
by Government?

THE MINISTER OF PARLIAMEN-
“TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
+Out of the 300 recommendations made
by the National Commission on La-
bour, 254 have already been imple-
.mented; 42 rélate 1o matters covered
by the comprehensive industrial rela-
tions law which is in the process of
-finalisatiai; and the remaining 4 re-
commendations have already been ac-
-cepted in principle.

(b) Matters ¢overed by 42 recom-
mendations of the Commission have
.already been considered afresh by
-the 30-Member Tripartite Committee
in connection with the comprehensive
.industrial relations laws.

(¢) No, Sir. On the contrary in
recommending statutory recognition
-+.of a representative union as the sole
+bargaining agent under a central law,
*the Commission would seem to have
. assumed that there would be such a
union in every industry. The Com-
- mission also recommended that an in-
» dependent authority like the Indus-
“trial Relations Tommission should
-have the power to decide the ques-
tion whether the representative cha-
‘racter of a union should be determin-
ed by an examination of its member-
. ship records or by secret ballot.
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(d) In framing proposals relating to
recognition of uniofis, likely to be in-
corporated in the comprehensive in-
dustrial relations law, the Commis-
sion’s recommendations have been
taken into account.

wadmw! T=efa fro famt weT &
IR & = gaim  gfafafu-
HIN QT T

2132. §t gEW T FOAW :
F1 fadw wet gg qATH FY IAT FGY
f¥ :

(F) o= wredfa, fao fait
FRET FT A &1 WRT AT & A
wrea wy wuaEr  gfafafy sz ®
feam w1, Temfas T41 faaas 4

(@) #|1 WA IR I
Jar < fegr 1T =@y fAuifa oo
@ g FTer wfas ar

() afz &, & 3% a1 #1701 §;
L 114

() 33T =g & @ feam =@q
qAT w9Et & ghr 9t feaan fazsn
o oH !

fada sxima 7 Tw w9 (s q®o
) . (F) FARIEEHN A I
FqeqT 252 4 fAgH |rEE grew F 4
Y39 ¥ Hafaa 40 sfgFrdr W mfaw
£ 1 g g9 #7 wfafq q=ar 63
4T A1 g a&F17 F gfafg 91 w=w
woAfawi sy fadmat @ s
71 9 |

(m) wo*yg wfafagi & sdq &
o1 7T 7 g fady Tt ¥ AR

1
4
3
!
5



93 Written Answers  PHALGUNA 18, 1899 (SAKA) Written Answers 94
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Medical Facilities in backward areas

2133. SHRI RANJIT SINGH: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) the names of those States which
-are backward in respect of medical
facilities;

(b) what steps are being contem-
plated to remove that backwardness;
-and

(c) are the Government of India
in a position to declare that they have
provided all medical and clinical
facilities for the country-men at least
at such District Headquarters in the
-country?

THE MINISTER OF STATE IN
“THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and

(b). In all over the country, that is
in all the States, there are Primary
Health Centres—one for 80,000 to
100,000 population and sub-centres—
one for every 10,000 population, to
serve the needs of rural areas includ-
ing backward and tribal areas. There
are about 892 blocks located in tribal
and backward areas in different States
in the country which need special
treatment for provision of the mini-
mum health facilities. 812 Primary
Health Centres and 2559 sub-centres
are functioning in these tribal blocks.
Thus, in more than 862 per cent of
the tribal blocks PHC8 with their sub-
centres have been established, In
the Fourth Five Year Plan the Gov-
ernment of India also sanctioned a
~acheme for extending the basic health
and family planning services to dis-
advantaged or difficult’ afeas in the
country. This scheme provided for
certain 1ncentives to attract doctors
and other staff to such areas. In fact,
203 PHCs in 13 States were approved
for the grant of special pay to the
medical officers and 42 Primary Health
Centres in the States of Andhra Pra-
desh, Madhya Pradesh, Maharashtra,
Orissa, Rajasthan, Tripura and U.P.
were selected for extending of provi-
sion of electricity, water supply and
approach roads on the proposal of the
respective State Governments. This
scheme has, however, been discontinu-
ed in the Fifth Five Year Plan.

Besides the above, there are some
States who have mobile health units/
dispensaries to serve those areas
which are difficuli"and where popula-
tion is sparse. These Stafes are Guja-
rat, J & K Karnataka, Kerala, Maha-
rashtra, Manipur, Orissa, Rajasthan,
Tamil Nadu and Tripura.

During the Fifth Five Year Plan
under the Health Sector of the Mini-
mum Needs Programme, the main
emphasis is on the provision of the
minimum needs of the people in such
areas, This has been followed up with
some steps like priority to backward
and tribal areas, areas with inade-
quate communicafion and hilly areas



95 Wntten Answers

having high maternal and infant mor-
tality rate, in matters of posting addi-
tional female health workers. Also
girls belonging to the tribal/moun-
tainous areas, who wish to take up
Auxiliary Nurse~ Mid-wife/Lady
Health Visitors training are encourag-
ed by their being given the facility
of direct admission to Auxiliary Nurse
Mid-Wife /Lady Health Visitor schools
without having to compete with other
areas.

In g recent scheme of the Govern-
ment, that is the Rural Health
Scheme, it has been provided that
the criteria for selection of the Com-
munity Health Workers could be
relaxed in case of tribal and gifficult
areas.

(c) Information in this respect is
being collected from the State Gov-
ernments and will be laid on the
Table of the House jn due course.
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“IISCO in Shady Deals”

2136. SHRI S. C. MURUGAIYAN:
Wil]l the Minister of STEEL AND MI-
NES be pleased to state:

(a) whether Government's atten-
tion has been drawn to a news item
appeared in “Business Standard”
dated February 2, 1978 captioning
“IISCO in Shady deals”; and

(b) if so, the -details ang what
action has been taken thereon?

THE MINISTER OF STATE 1IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) According to the news-item,
the audit report of the Calcutta
Stockyard of the company has made
serious observations regarding certain
irregular dealings by the company.
These are;__

(i) The Stockyard has been eng-
aged in dubious transactions in
steel in total disregard of the estab-
lished procedure;

(ii) While steel is going to tra-
ders through back door, actual users
are unable tg get their direct allo-
cations from the steel mill;

(iii) Between 1976 and 1977, the
stockyard by passed or neglected se-
veral demands for steel from com-
panies like Hindustan Steel, Engi-
neers (India) Limited and favour-
ed many private traders;

(iv) In many dealings with tra-
ders and recording profit or loss on
such deals, the column for record-
ing market prices was not filled up
but adjustment for profit and loss
had been done;

(v) There are instances where
allotments have been made against
thils by the Branch Accountant on
the instfuctions of Deputy Chief
Sales Manager. It is not understood
how such orders were given;

3942 LS—4.

(vi) A thorough investigation into
the dealings by the Vigilance De-
partment of the company is sugges-
ted.

In his note dated 14th October 1977,
the Internal Auditor of the company
has made certain observationg relating
to the functioning_of the Calcutta
Stockyard of the company. Accord-
ing to the management of the com-
pany, the observations are of a preli-
minary nature as the note was not
finalised in consulfation with the Sa-
les Department. Eve¢n so, the note
is being examined in detail and would
be considered by the Board of Direc-
tors of the Company at its next meet-
ing. Further action would be taken
by the company as decided by the
Board.

Indigenous medicine system for less
developed countries

2137. SHRI VIJAY KUMAR MAL-
HOTRA: Will the Minister of
HEALTH AND FAMILY WELFARE
be pleased to state:

(a) the details of the views ex-
pressed by the Director General of
World Health Organisation (WHO)
regarding indigenous medicine sys-
tems in less developed countries as
reported in Hindustan Times of 13th
February, 1978, and

(b) how Government propose to
popularise the Indian medicine sys-
tems for health care of the masses in
the coming years?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-'
DAMBI PRASAD YADAV): (a) The
views expressed by the Director Ge-
neral of World Health Organisation
(WHO) as reported in Hindustan
Times of 13th February, 1978, are de-
taileq in the enclosed copy of an arti-
cle published by him in the magazine
of the World Health Organisation—
November 1977. [Annexure-I Placed
in Library. See No. LT—1759/78].
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(b) A note with regard to develop-
ment of Indian Systems of Medicine
is enclosed. Annexure II [Placed in
Library. See No. LT-1759/78].

Sale of out dated drugs

. 2138. SHRI SAUGATA ROY: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it i a fact that in
remote villages even ia some cities,
some chemists are selling ‘out dated’
drugs taking the advantage of the
ignorance of some people which re-
sults in a great harm to the patients;

“(b) if o, whether Ministry is
thinking to appoint committees in
every village/city/town who will have
a regular checking to prevent the
selling of out dated drugs by some
chemists; and

, (c) the detail thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) The
control over the sale of drugs is ex-
ercised by the State Drug Controllers
under the Drugs and Cosmetics Act
and the Rules framed there-under.
The State Drug Controllers grant li-
cences for sale of drugs and alsg ins-
pect the premises of the dealers
through Drugs Inspectors to ensure
that the conditions of licence, which
interalia preclude the sale of time
expirea Aarugs are observed py the i1-
censee, The information is being col-
Jected from the State Governments
‘and will be laid on the Table of the
Sabha.

{b) and (¢). In the Drugs and Cos-
metics Ruleg the conditions which
have to be complied with by a dealer
in drugs have been laid down in Rule
685. In respect of drugs for which a
date of expiry is printed on the label
of the container, a dealer is prohibi-
ted from selling or even stocking the
drug afrter the date of expiry is over.
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In case a dealer is found selling any
arug after the date of its expiry is
over, he is liable to be prusecuted for
committing an offence under Section
18(c) of the Drugs and Cosmetics Act
for which the punishment as laid down
under Section 27(b) is imprisonment
up to three years or with fine or with
both. Apart from a prosecution that
may be launched against the dealer,
his sale licence is also liuble to be
cancelled or suspended by the Licens-
ing Authority.

As the vuntrol over the sale of
drugs is exercised by the State Gov-
ernments, the question of appointment
of Committees in every village/city/
town by the Government of India
does not arise. -

Demang ang production of steel

2139. SHRI A. BALA PAJANOR:
Will the Minisier of STEEL AND MI-
NES be pleased to state;

(a) the gquantum of demand for steel
in the country and the production of
steel in the public and private sector;

(b) the percentage of utilisation
of capacity in the public sector and
the reasons for low utilisation; and

(c) the steps taken or proposed
for optimum utilisation of capacity?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
According to the Report of the Work-
ing Group on Iron and Steel set up
by the Planning Commission for the
five year period 19786—83, the estima-
ted demand in the country for steel
for the year 1977.78 is 6935 million
tonnes. Production of saleable steel
during the f{irst 11 months of the cur-
rent flnancial year was 4.896 million
tonnes from the publc sector steel
plants and 714446 million tonnes from
the private gector steel plant of
TISCO.

(b) The production of 4.896 million
tonnes mentioned above represents
capacity utilization of 84.8 per cent in
the public sector (excluding capacity
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and output of Bokaro where various
units are under construction/gesta-
tion). The main reasons for low uti-
lization of capacity are frequent res-
trictions/interruptions in the supply
of power, particularly at Bokaro,
Durgapur and BlUrnpur Steel Plants;
inadequate supplies of coking coal in
terms of quantity and quality; strike
at Dugdy and Bhojudih Coal Washe-
ries in October, 1977 and indifferent
industrial relations situation in some
of the plants,_"pi‘ﬂi"c'u'larly at Burn-
pur. —

{e) Among the various steps taken
to optimise utilization of the capacity
mention may be made of the follow-
ing:—

(i) reduced track-time for charg-
ing of hot ingots into soaking pits.

1ii) higher yields at Rolling Mill.

(iii) better planning for preven-
tive maintenance and major rebuild-
ing/relining/capita) repairs.

(iv) better prevaration of raw ma-
terials

(v) provision of balancing facili-
ties,

(vi) development of new oproduct
lines and increase in production of
high value items.

(vii) Coal India Limited, has
undertaken a programme of aug-
mentation of coal mining and wash-
ing capacities.

(viii) improvements for higher
furnace/converter availability in the
Steel Melting Shop.

(ix) constant liaison is being
maintained with the Ministry of
Energy, DVC and the coal supply-
ing agencies so as to secure improv-
ed supplies of power and coking
coal, .

(x) itnport of low ash coal is
under consideration.
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Report of Committee on worms for wra @ f afaee Wil fgat
recognition of one union in one &

industry

2141. SHRI K. RAMAMURTHY;
SHRI OM PRAKASH TYAGI:

Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether the Tripartite Com-
mittee set up to make recommenda-
tions regarding norms for the recog-
nition of unions and modus operandi
for evolving one union in one indus-
try has submitted its report;

(b) if so, the principal recommen-
dations of the report and if not, the
reasons for the delay; and

(c) the earliest period by which the
integrated system will be available for
the common man on a large scale?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
The Tripartite Committee on Comp-
rehensive Industrial Relations Law
and Composition of the Indian La-
bour Conference, set up on the 18th
July, 1977 to consider this and other
aspects relating to a Comprehensive
Industrial Relations Law submitted
its Report to the Central Govern-
ment on the 21st September, 1977.

(b) Para 6.6 of the Report, copies
of which are available in the Parlia-
ment Library, contains the views of
the Members of the Committee on
the aspect of identification of the Col-
lective Bargaining Agent.

(c) The Industrial Relations Bill
which is to be introduceq in the cur-
rent session of Parliament is expected
to provide for a procedure for identi-
fication of a negotiating agent in a
unit or industry in a local area.
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fau fe<t swfafes &1 oF 92 g
2 T wA g mmfafew &
s fa=y w19 Ffew #@E o
gafy =y dv% mgar  feY wie-
fafes ¥ o F1 9z Fom § @7
79 & qufe aga & FET MT AW-
fafeat #1 fz=Y Zwur o fe=r wmy-
fafe &1 sferor feemay mar g
wrawEEdT & gqEe fey w1 ¥ fod
I Farl w1 IT@w e AT @)
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Integration of Western anq Indian
system of medicine

2143. SHRI S, D. SOMASUNDA-
RAM: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether there i3 a time bound
programme for the integration of the
Western and Indian systems of medi-
cine;

(b) the precise position regarding
the advances made in this field; and

(c) the earliest period by which the
integrated system willi be available
for the common man on a large
Scale?

THE MINISTER OF STATE IN
‘THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No,
Sir.

(b) and (¢). Do not arise.

Bringing white paper on unemploy-
ment and relaxation in age

2144. SHR] VASANT SATHE: Will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government will con-
sider bringing out a white paper on
unemployment and how soon; and

(b) in view of the fact that edu-
cated unemployed have to wait on
an average for 5 years to get employ-
ment, will Government consider re-
laxation of age limit for employment
in Government/semi-Government De-
partments and Public Undertakings to
the extent of waiting period in em-
ployment registers to avoid growing
frustration among educated youth?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
‘There js no proposal to bring out any

white paper on unemployment. The
next Five-Year Plan would indicate
the employment strategies,

(b) Age limi*g for recruitment to
Central Services/posts are prescribed
from time to time keeping in view
diverse factors and specially having
regard to the qualifications and ex-
perience requireq for that service/
post. The basic objective is to ensure
that Government is able to secure the
services of persons at an age most
suited for the service/post concerned.

Decoration of Minsster’s bungalows
during 1977

2145. DR. SUBRAMANIAN: SWA-
MY: Wil] the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the amounts spent during 1977
by his Ministry and/or its ancillary
departments, in decorating various
Ministers’ bungalows (over and above
what was spent by the Works and
Housing department and reported in
the last Parliamentary Session); and

(b) the amounts, agamnst each
Ministerial address, separately?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMMUNI-
CATIONS (SHRI NARHARI PRA-
SAD SUKHDEO SAI): (a) and (b).
No expenditure was incurred during
1977 by the Ministry of Communica-
tions and/or its ancillary departments
on the decoration of the portion of
the bungalows utilised for office pur-
poses in respect of Dr. Shanker Dayal
Sharma, Shri George Fernandes, and
Shri Brij Lal Varma, Ministers, and
Shri Bal Govind Verma, Deputy Min-
ister, as the furniture supplied was
from the stock already available with
the Government, Furniture at the
residential office of Shri Narhari
Prasad Sukhdeo Sai, Minister of
State, at 21, Ashoka Road, New Delhi
was partly met from the stock and
partly by fresh purchase at a cost of
Re 12,386.70.
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Propagation of India’'s nuclear pro-
gramme abroag

2147. SHRI SARAT KAR; Will the
Minister of EXTERNAL AFFAIRS

be pleased to state:

(a) whether Government have dir-
ected our Missions abroad to explain
our policy on nuclear programme to
the Governments of those countries in
view of the growing pressure in the
United Nations for a nuclear free zone;

and

(b) if not, what are the reasons
therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
and (b). The international com-
munity is well aware of India’s firm
and consistent policy of utilizing
nuclear energy for peaceful purposes
only and its principled stand on the
concept of nuclear weapon-free zones
in the various regions of the world
as well as the question of establish-
ment of such a zone in South Asia.
No special demarches by our mis-
sions abroad to the Governments of
their accreditation on these matters
have, therefore, been considered
necessary.

Libera] issue of visas to visit Pakistan
and vice versa

2148. SHRI G. S. REDDI:

SHRI M. A. HANNAN
ALHAJ.

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) whether as a result of his visit
to Pakistan there will be more liberal
visag for Indiens to visit Pakistan and
vice versa; and
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(b) it so, the number of visa appli-
cations entertained and sanctioned
since that visit?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S, KUNDU): (a)
During the course of his visit to
Pakistan. the Foreign Minister, had
raised the question of liberaljs_a}ion
of visas. facilitating travel and move-
ment between the two countries. The
Pakistani side agreed in principle
that exchange and movement should
be freer. However, detailed proposals
have yet to be worked out by the
two countries.

(b) In view of (a) above, this does
not arise.

Progress of Kudremukh Iron Ore
project

2149. SHRI S. R, DAMANI; Will
the Minister of STEEL AND MINES
be pleased to state:

(a) the progress made on Kudre-
mukh Iron Ore project in relation to
its development for supply of iron ore
concentrates to Iran;

(b) the details of phasing of the
work so as to commence supplies
from September, 1980; and

(c) the works completed and the
expenditure incurred so far?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) to (c). According to the project
schedule, construction of the project
proper ijs to be completed by the end
of December, 1979 and start-up, com-
missioning and commencement of
commercial production is to be ac-
complished within four months there-
after. Shipment of concentrate to
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Iran is to commence by the end of
August, 1980. The schedule comple-
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tion dates for some of the major faci-
lities are indicated below: -

'

Facility Scheduled date of mecha
nical completion
(1) Tailings dam . . . . . . . June, 1978

\2) Warehouse at Kudremukh

(8) Service building at Mangalore .

(4) Slurry pipeline tunnel & pump house

(5) Pre-production development of mine
(6) Tailings handling and pump house
(7) Crushers 1 & 2 . . .

. . . . August. 1978
. . . - « October, 1978
. . . « June, 1979
. . . . » June, 1979

e+« .« . Tuly, 1979

October/November
1979

(8) Slurry storage and dewatering plant at Mangalore . . November, 1979

(9) Shiploading facilities .

(10) Concentrator o . .

. ° . . . Novcmber, 1979

. . . . . Decunbt!', 1979

The work is progressing as per
schedule, Most of the major jtems
of equipment needed have been or-
dered, Civil engineering work js in
progress in various areas such as
crushers, concentrator plant, ware-
house, tailings dam. slurry storage
and dewatering plant, port develop-
ment etc. Erection of steel structures
{for the concentrator plant and the
warehouse is under way. The road
connectirg Mangalore Port to Kudre-
mukh Project has since been com-
pleted and opened to truffic on 23rd
February 1978, about 5 weeks ahead
of the schedule. The total expendi-
ture incurred on the project up to
28th February 1978 is Rs. 14170
crores.

qAf@r I FWW

2150. =t o< fag &o Tz !
1 ereow W aftare weao st
qg Fam & T FA fw o

(%) 71 wAfen WA -
w7 ¥ A wTiEa o AdeEt

FT J7z AAfeaT IWeT FEFA F IF
AfegaT #1 ot § afoeo gw<
T W AT F O S AW
T FE TSI AIEFT ¥ faETOEE
&

(@) afe z, @1 T atw
;T § w7 afg agy, a1 389F ¥4 §TIO0
g, o

() ¥ FTET w1 oTHR IR H
F¢ FTAA-9d 0 fqaga s gHr
2, afz &, ay qeauT &' T § WY
TH I T qIFR F7 Fav wfatwan @7

T [T of @ g wnag §
TG AEt (o ) SE@R aRa) ¢
(%) SY 78 1| Tg waf@r sEA
FUFN & qEAMTAHT F1 qg-Iewdy
AT & g A FT FE SFEER
T/

(@) (1) wgra wafar soaw
FRT ¥ AT ST FRATG FY
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nalq Aafan  aaqw sUsai Wik
wafaar fadas §1 a@-330d F@Ewal
A & wda fodfRe sfwew
¥ foq mfww &< fogr T § )

(il) wafar awdtfoma qwdifa
T EH EE FR R E A
A& F(4 qE § qifea Afal § @
A Fr AT FET R |

(7) FFR F1 @ qag § 1
qF, fa¥: waar wraga-ga A fwer

F

IR wgdeEfal w1 Aqw 9%
&

2151. &Y SR 93A ¢ FqT
HAR FAT qZ I3 FT FO0 w4 -

(%) ¥ fam@ & ane TIea™
qftdza & faq oF & TAEW I
awifrg « I 47 JfFw g7 gA@w
fedrga ok 99 & far gaw-g=m
grRezf@r gafoa F a1 @ €

(=) 71 == af qgfa F afcomm-
ey | F IANRT TTFHT F1
WO wqfaar g1 v & FifE A% a=
fearaal ol fo=t & 7w 4

() 7= afusm fedraal =@z
faat Y ryrwetar fAfma 799 o<
A faret Jrar & RO AR
fedrwa Y INEA TR FTE
Fag F ITAFA R qTq AE gL,
afz g, M IF Fq7 I F;, WK

(a) 71 aTFR TeEfal &
fafrqa amg 9T IFVH AR 9%
foeq ¥ Fvrr a1 faz v gfafea
s * A ofoeze mdasi #)
fazer 24y ?
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AR "AEw § T &N (s
Fgftwar gada w@) : (F)
g

(@) f&t feqtom o faq =0
EMHM TrsRF § 9| e fea-
A qr TEA faa F @y Rl
¥ 3HIHIT T YAy T § | F/EY
et w1 fret gee Ay wgfaur.
T g few

(7) Zetem sRYEEf@l # awa
R seifa w3 & fag gx awa wamw
fear smar & 1 WY 1977 W A
T gam fedem T @ 9 z+
fedraa 7 IMwA TrFIEF FHAdd,
1978 A AT Y wEE

(v) Twm  swaefar @\
T gwIfe F1 9C TW d@aw § fgzaa
93T I FY T AT § | TEER AL
q A1 FTre g faan e @ ag
wF & faew w1 7R ag s qfa
A fagem sgfans & sf@ «©
o g AaeE fermm I g 1 aE
Afafraa s & fAu f& emé o8
WL A g, g AWT HTA fFy IR
g

Reaction to FICCI proposal to scrap
DA. and bonus

2152, DR. V. A. SEYID MUHAM-
MAD: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleas:d to gtate:

(a) is it true that the FICCI has
put forward proposals to Government
to scrap dearness allowance and b>-
nus schemes;

(b) it so, the reaction of Govern-
ment to the proposals; and

(c) what are the proposals put for-
ward to him at the 5th Industrial Re-
lations Conference through the Con-
ference background papers or other-
wise?
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THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
A background paper on Wages, In-
comes and Prices Policy for the Fifth
Industria] Relations Conference held
in New Delhi on 13-14 February 1978,
which seems to have been prepared
in the context of the terms of re-
ference of the Study Group set up
under the Chairmanship of Shri S.
Bhoothalingam, suggests that D.A.
might be abolished to coincide with
economic policies to stablize prices of
bulk commodities which constitute
the cost of living index. It has also
been suggested that as an adjunct, if
wage revision is at all necessary, the
neutralisation percentages to meet the
price rise must be decided by Govern-
ment. While suggesting abolition of
the present bonus scheme, the paper
wants an incentive payments scheme
to be introduced wherever feasible.

(b) Government have taken note
of the contents of the Paper.

(c) The Paper, after
backdrop against which a rational
wages, incomes and prices policy
needs to be formulated, contains
suggestions regarding minimum wages,
machinery for wage revision, wage
differentials, inflation and the erosion
of real income, the DA system, bonus,
income inequalities and an expendi-
ture policy.

giving the

Mini Steel Plantsg closed

2153. DR. BAPU KALDATY: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether it is a fact that a num-
ber of Mini-Steel Plants are either clo-
sed down or on way to be closed down
in the country; and

(b) if so, their number and the
places where they are located at pre-
sente

THE MINISTER OF STATE IN
THE MINI!STRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
(a) and (b). As on 1st January
1978, out of a total number of 124
mini steel plants commissioned, 94
units were operating, as against 85 in
October, 1977 and 87 in November
1977. The number of units closed as
on 1st January 1978 was 30 as against
43 in November 1977. The State-
wise distribution of these 30 closed
units is as under:—

Haryana . . . . . 2
Rajasthan. o . . 1
Uttar Pradesh . . . . 4
Bibar . . . . . 1
Madhya Pradesh . . 3
Gujarat . . . . . I
Maharashtra . . . 10
West Bengal . . . 8
ToraL . . . 30
feeeit ® wega=l w1 wWE

2155. =t TR fag : |1 @A
wX ofaR &A@ T gAY FY
a1 F fF .

(F) 7 og a9 & & feely &
TAT 37 AT A=eSET g1 § w1
TE FT @ & AR Qfmat 7 o 6
" I F foq weaa | w1 Fgr
S §;

(@) ¥ frdv oafwgi «1 3=
FIL €94 G g F § Fia(@T A
FIEAE F1 AIHAT A1 q°AT §; WX

() d=r afg@r ® T FA@
¥ fou w1 @ FEIE F9
#F1 faax § o afz &Y, a7 3gFr
otfe w1 & ?
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T WK g weqw /e §
T /A (3t T WK TR
(F)a (7). st T T F
eE 1% famad 7@ faeit & | T qme
5 aR wmw gmaﬁamr |

Allotment of Plot to E.P.E. Organi-
sation for Construction of Office

2156. SHRI MANOHAR LAL: Wil
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether the plot aliotted to the
E.P.F. Organisation near Cornaught
Place was cancelled which caused a
loss of Rs. 3.5 lakhs to this Social Se-
curity Department of the poor wor-
kers;

(b) whether allotment of the plot
was cancelled with the intention to
allot the same to the Delhi Pradesh
Congress Committee and he had assu-
red in the last session of the Parlia-
ment to inquire whe:her the allotment
was cancelled to allot it to somebody
else; and

(c) what is the progress in the mat-
ter and how much time Government
will take to allot the same plot or
another plot to the Employees Provi-
dent Funds Organisations?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA):; (a)
EP.F. authorities have reported that
as a result of the cancellation of the
plot wllotted to the E.P.F. Organisa-
tion at Barakhamba Lane, the Or-
ganisation has lost about Rs.
4,06,000.00 as interest and other
charges such as ground rent, expendi-
ture on preparation of building plans
by the Achitects and cost of demoli-
tion of old Bangalows on the plot.

(b) The allotment made to the
Employees Provident Fund Organisa-
tion in Barakhamba Road area was
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cancelled as, according to the recom-
mendations of the New Delhi Re-
development Advisory Committee, the
area was to be developed in an inte-
grated manner. It was decided to
allot the entire area to the New Delhi
Municipal Committee for develop-
ment. It was not intended to be
allotted to the Delhi Pradesh Con-
gress Committee.

(¢) Allotment of a suitable plot is
being pursued with the Ministry of
Works and Housing.

QAEAIT § TG e @rAAT

2157. &t A A : F E@AEA
o oftne Feam {1 a2 TqTT )
a1 w0 fF .

(F) #ITATT AIHIT FT AEAT &
AT TAEAE KT UGT T I
FETAMT Q1A w1 #rer fore 771 §

(m) afz zf, ar 7@ feaq IwT
qeTATe AT mtr A T qead
frafex fasi @7 AT 7 @
0GP

(1) v faw §at § TH AETITS
g1 Fad 3T F30 F AW F TAGA F
® § gA7IE A9 FY oA Ty 75 F, AR
afz zt ar f&ar oifr S= #7179 @Y
wE w7

(a) 7 frez @ ¥ IngE
AT T & AMA FAF @ R
frameir 398 o QY F77 & 9ANG §
M7 afz g, 7% A ATM E 7

e 6 afEr Few qaee
# g W (w‘rm‘twmm)'
(%) #& (@), =&t wat £ g T@
g“wmrmaﬂvﬁn@%rm%m#
XHTA weTaTe 1 #ve faaa fratmmn g
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W Ta@R e ¥ @ gy fF
gt A ¥ T A weat § ag
foig fFar man @ 5 as T safas

QTeey FEl ¥ ¥ QF F7 W 397 FX 30 °

QT AT JrEAVT gRqane qA7 fean
U | qiEd) q9AETy g & dREA
fafear, oo gadmar, safa o
W AT graedl qmeIeg ug  faews
FAHT HT  qTRYT FTA F (A7 1293
ST TR AT F1 THT qGT FT 30
Qe AT ARV FEATH TA7 F1 fqa1e,
qr1 | T FTRT AT < fer
dz7 a1 TeuF FIqT oqA[ & fqq I9-
Y FUAT § HAAR THTA HEATAN
1 fawm F370

() T (7). 37 THT TE@AHY
#®1 G F {97 F7a7 & T2 OFF T
FTFIE TEATT T § | A R FY AT
gra 1 femra @ @ gu T o gt
g1 H "™ A0 |

W A g el § AT
wfea

2158. st m waa fag @ AT
HEAYT 1A TQT SR T~ g aqTT &
T F4T fF -

(F) mgﬂamtmﬁwifa'fﬁ'm
T FANMT AfFqal  F1 AGIQH
§&T FT; A

(@) T # qA F4F
fro, faaifea @27 1 ST F<7 & foQ
afe #1¢ Tagag FTEFA O T8 37 7

ded w0 oA sw &R (s
Tavr Ful) : (F) AT AHAT TFEAA
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¥ Aoy 27 F T (1972-73) ¥ @&
aafaqal # §€41 71 waAE foar g
T AT g § aUT Ao
# foq Syew g & (fafq q1e 30
TX) IE qEGT JIEOT AT H 18,33
AT a91 WG AT § 20. 35 W@

T &

(@) a7 3 g g1 73 o
fem § f5 fawm gvmr # oo s
F W& JW@ AT 2F qGF § IAqA-
ML TIT FRT g2 AF H=q ATATY &1
FATT FAT WM | 39 Ie9q FY TR
# g g 1 o= Franfedi 5 94
F1 IFATT § SAFT R AT Jrow &
far S0y £y FEAIET )

a9 & mEarfas afafhinies & ma
g T

2159. =t AA qEwr : 7 f_w
HAY I8 I &1 FAT F4T 06 ¢

(F) g & v & =mifE
gfaffa qves &t wrr g & A=
Y I [T WA & A9 JIRF
LT TG HEY QAT F AN K A5
SHIT FT ara=rT g€ ;

(=) Fa1 S\ wdg SOfaarar
T % 8 39 s aF FA §; AR

() afz &, & T A< feA-fem
wHt § qF AT W AR FH0 g3
Fmg?

fRw g | Tew WA (o g®o
) : (F) 8 ¥ 25 FWEA, 1978
% WIRT ) AAT FINTEAT T B
AW 99 # TR g /fafa
F wfafafa mvew ¥ oqd dqarT Wk
ofsers &a faert, frafa g3 foedy,
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gifmsa Qv Sgm Mew a7 ST
fAsai & arg faearges fawree
fafrg frar | ga% ofafca € &
sfafafsaares & g ) & foood &
§AT Wiy gfaafor sgrar |
R fafqa gigifrs §2i F afedw ¥R
MTq2 el 5 Y gfag Wiz | g fae-
femmit &, 9t fx o s # w4 w2hy
%® ¥ wfafg R mfeg fomi oR
frofem afwei & arfae frasem
R FqT I°F FRT WA W) fAaifaa
AR § e QX froeiig R F faEry
& qreefeE fem F o @ 33 # 3w
& e fagy mam

(@) s (7). wER * O
qret-3E1 T SHAa F1 99T 3F
ey Ty = faforer se<i & faag @
ST 7Y R ¥fFA ag mmar S §
fF a wim # sarfeT & ga & 8
"SeFEAT IAfT § aga wifaa gu § |
I A ¥ 7L G S aa g § o
¥ 9 T[T I]qT AW § AT W
STHEFT ® YT 97 ag F¢T o /I
t fx Wi 57 w1 A wgfa F37 AN
feafa ¥ 3

Delegation of Journalists to visit
China
2160. SHRI G. TOHRA: Will

the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether People's Republic of
China has iavited a delegation of
Indian Journalists to visit China;

(b) it so, the details thereof; and

(c) the criteria laid down, if any, to
select the journalists to visit China?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
and (b), The Ambassidor of China
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in India has extended an invitation
on behalf of the Hsinhua news agen-
cv of the People’s Republic of China
to sen¢ a group of 3—5 Indian jour-
nalists for a friendly visit to China
in March/April this year. The invi-
tation has been accepted.

(c) The matter is receiving atten-
tion,

fadnt & wsa 7 wiwdla qfe-am

2161. S gFT A MO IRA ¢
&1 fade w=aT g IATY FY FI0 F4 fF -

(%) aq 1947 ¥ &wr @r &
gz g Ff & 533 a7 93 fagm)
¥ de-wrt we frar gar & AR fRa-
fer 3wl 7, ok

(@) Fa1 §IF &9 7 71 @t
wTA F fag 37 @l & q19 At ¢
T & AR afz gf, a1 59 147 7w
Far g AR gAH I oAAfa gE g ?

faga wst (= sz fagt avadan):
(¥) wq #wR  FTI AW ¥
g2Iq FT ATFT 30,200 IT Hq HF
1947- 48 ¥ &Y MFFAT & iy o5
2 1| qifwearT afusa FTEIT F1 AT
2000 IT HIT FT TATHRT W qiFeAT
¥ 1963 ¥ TqT F9T A7-97F TAANY
F weIdT 17 I AFAAT BT ¥R

frar g1

ATA-HT JAT & qEIT AT H
HIAIT AF FT ATAT 14,500 FTHTT
FT ZATHI AT F FA TG

(@) wraaER#Afaagd fe
qrfiFeaTT S AT g0 g fEFT =T &
Fo3 ¥ fFy Tq & T @I FATF 777
# fgasita qratal & qreaw ¥ wifeag
g & fraemar am |
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Setting up of Special Couris to try
offences under E.P.F. and Miscel-
laneous Provisions Aet, 1952

2162. SHRI L. L. KAPOOR: Wwill
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) whether Government have
taken any decision to set up Special
Courts at all important Centres to try
the offences under the E.P.F. and
Miscellaneoug Provisions Act, 1952,
to ensure expeditioug disposal of
cases; and

(b) if so, the details thereof and if
not, the reasons therefor?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The Central Board of Trus-
tees Employees’ Provident Fund, has
recommendeq in its 74th meeting held
at Bangalore on the 5th December,
1977 that Special Courts may be set
up, particularly in areas where the
volume of prosecution cases iz very
large. The recommendation is being
examined by Government.

Import of Re-Rollable Steel Scrap

2163. SHRIMATI PARVATHI
KRISHNAN: Will the Minister of
STEEL AND MINES bpe pleased to
state:

(a) whether it has come to the
notice of the Government that the re-
rollable steel scrap worth Rs. 25 cdd
crores is being brought into the coun.
try in the guise of ferrous scrap and
sold at g premium;

(b) whether it is a fact that the in-
digenous availability of the ferrous
scrap collection is enough to meet the
indigenous demand;

(c) if so, what is the reason for
granting licence for further impoit; and
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(d) who are the persons/firms in-
volved in this import scandal und what
action has been taken against them?

THE MINISTER OF STATE IN

122.

THE MINISTRY OF STEEL AND

MINES (SHRI KARIA MUNDA):
(a) The Government is aware that
there have been some newspaper
reports alleging such an import of
rerollable steel scrap. The corrcet
position is that the Government have
recently taken a decision to allow
the electric arc furnace units to im-
port limited quantity of certain spe-~
cified categories of ferrous scrap. This
decision has been taken after a care-
fu] assessment of anticipated shortage
in indigenous availability, the low
price of scrap prevailing in interna-
tional market, needq for
some stabilisation in scrap prices
within the country etc. The ferrous
scrap permitted for import is for
melting in electric arc furnace units
and not for rerolling,

(b) No, Sir,

(c) and (d). do not

arise.

Questions

‘migE’ & e feg awe qan
AT-AHFRY &7 & FAR

2164, 1 g : T HEAW
T TGV N e | qg AT 1 PIT FIA
¢

(F) ¥ ‘migsr’ & o feg
FEHY 9T R-GFY da ¥ q9r
sfoafua semsi & qrag FATiRaAl 1,
oY §am v F 4 7L oY, I
e 9T safeaT g A1 adE 3,
qR 39 P47 W 9 FT qhawrdy afea
o a1 &5

(@) 7 3= =;afeal Y faaa
I ATGFT F A FeE A F I
T FT &Y 7 off, qF: AT §F @
fvar ST q9T 37 A< FA F1 Aafa

inducing
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¥ fag Jawgfs ok gz & o
for s, W)

(7) afz g, @ se@ TF agr
R & &, g, &9 faa
FHAT IWTFIT U ¥ 51 3= 39 Afa
FT 9T &9 T faer v, 1) afz 75,
N T FqT RO E ?

9w AT oww WAy (s
i Twt) : (F) 14 RE=R, 1977
T} ¥ g Fy fezras a7 af oY
f 0 o FH=ft ), S gt
O FTT F WA TI@RT & FI07
YA AFT WY 33 ¥ TqT OF FHATE)
1 oY, N afifyg §=7 F g7 gy
F qfomyeasy goAt AYFA war &3
¥, 91 § T8I < Fra7 9mav e ik
I% ¥ ¥ wq3fmafa ¥ gafe & faq @
3T TQT AT FT WTATT =7 9 & MA-
g1 # fear qrar arfge f& quf 9= aar
wal F WA a=ET g famga 39
sfgat #1 AT & Tt fag s
feafa & = wror 71T 9T 99 @ fagy
FT fzar mav ar

(") =@ sF17 F T FHAAL
FI JFT ¥ TG F7AT HEGF § AR
Faa-fear, an frafa syt agfand
ofs T 7 F FArA & f9U qeradt
wafy 1 E WET AT} | TG AT
e "fd  #77 #1 TFT9 €, 98 09
gar e & faean favig arafg
FHAQ F U A A F gAA
frass #T FET R

(7) ¥ da@ F 146 TIERY
ITFT A I E G & I AT F@AqT
2 fr @ 9917 & 207 FTHAITAY 77 97
# qare feur mar @ ) faot 57 & @y
¥ FE-EE AT ITAeT AJY ¢ |
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Misuse of Relief Supplies sent by
Indian Red Cross

2165. SHRIMATI MRINAL GORE:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have re-
ceived any complaints from the West
Bengal Government or Indian Re@
Cross—Bengal Unit about the misuse
of relief supplies sent by Indian Red
Cross—H.Q. New Delhi for the use of
refugees from Bangladesh being sold
in Calcutta market;

(b) it so, whether Government have
taken any action on the same; aud

(c) details of the misuse and action
taken?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DABMI PRASAD YADAV): (a)
to (c¢). The information js being
collected and will be laid on the Table
of the Sabha.

S.T.D. between towns of Goa and
Cities of Country

2166. SHRI EDUARDO FALE(RO:
Will the Minister of COMMUNICA-
TIONS be pleaseq to state:

(a) the time by which S.T.D. system
is likely to be provided between the
towns of Goa and cities of the rest
of the country; and

(b) whether the Ministry have un-
der consideration any scheme in res-
pect of the above and if so. the de-
tails thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAlI (a) and (b). S.T.D.
service has already been introduced
amongst Panjim, Vasco and Margoa.
Panjim js also expected to be linked
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to Bombay on S.T.D. in about 3
months. The ultimate objective is to
introduce S.T.D. amongst all cities|
towns but this will be done only
progressively keeping in view the de-
mands on financial and material re-
sources.

Vacant posts in Goa Medical College

2167. SHRI EDUARDO FALEIRO:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) the number of posts of teaching
staff and their designation which are
vacant in the Goa Medical College;

(b) since when is each of these
posts vacant and reasons thereof; and

(c) steps proposed to be taken to
fill the vacant posts?

THE . MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DABMI PRASAD YADAV): (a)
and (b). As far as the Ministry of

Statement

Health anq Family Welfare are
aware, 14 posts of teaching staff as
detailed in the attacheq Statement to
this reply have been lying vacant in
Goa Medical College, Panaji with
effect from the dates mentioned
against each.

(¢) Regular vacancies in the grade
of Professor are required to be filled
by direct recruitment and by promo-
tion through Departmental Prcmotion
Committee in the ratio of 50 : 50. For
certain posts of Professors the Union
Public Service Commission have al-
ready recommended the candidates who
will join shortly and for certain
others requisitions to the Union Pub-
lic Service Commission have already
been sent for filling by direct re-
cruitment, Regular vacancies in
Associate]Assistant  Professors  are
proposed to be filled by promotion
through Departmental Promotion
Committee which is likely to be held
soon. Four short-term vacancies which
are not regular, the Government of
Goa have been authorised to make
their local arrangement on ad-hoc
basis till the vacancies are filled on
regular basis.

Sl No. Name of post

Since when Latest position with regard to the filling up
vacant

of the post

1 Professor of Biochemistry

2 Professor of Ophthalmology .

g Piofessor of Surgery .

1=1-77

29-1-77

26-10-77 A requisitionforthepost is pending with the

U.P.S.C. They arc vet to advertise the
post.

The U, P.S.C.have already selected a candi-
datefor the post. Anofferor appointment
has been sent to the sclected candidate.
He is yet to join.

This vacancy had arisen consequent on the
ad-hoc promotion of Dr. (Smt.) S. D.
Gupta to Supertime Grade T postof Medi-
cal Superintendent. Central Hospital,
Dhanbad. Since this was only a short-
term vacancy, Dr, Narinder Singh was
appointed to this post on an ad-hoc basis.
The appointment has, however. been
cancelled, at the instance of the Govern-
ment of Goa as they have informed that
they have taken necessary action to fill up

the postby their own arrangements.
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SI, Name of Post Since when  Latest position with regard to the

No, vacant gﬁu ing up of the post
., 4 Professor of Anaesthesiology . 29-1-77 The U.P.S.C. have already selccted Dr.
. D, S. Dubey for this post. The A.C.C.
have been regquested to approve his ap-
pointment, Their reply is still awaited,

#e

5 Professor of F.N,T. ., . 6-8-77 Oﬂ'cr of appointment has been sent to the

6 Associate Protessor of Medicine

10

11

12

13

4

Associate Professor of Obstetrics
& Gynaccology

Assistant Professor of Surgery

Assistant Professor of Forensic
Medicine

Assistant Professor of F.N,T.

Amistant Professor of Obstetrics
& Gynaccology,

Assistant Professor of
Ophthalmology.

Lecturer in Anatomy .

Lecturer in Orthopaedic
Surgery.

U.P.S.C. nominee Dr. B. M. Absol of the
All Indu Inmtutc of Medical Sciences
who is yet to join,

29-7-76 The vacancy arose due to the termination
of service of Dr, Tikare who is on un-
authorised leave abroad. The postisto be
filled by Departmental Promotion Com-
mittee which is going to bc convened
shortly.

80-6-75 The vacancy in the post arose due to the
foreign assignment of Dr. P. Rajeram,
This is not a regular vacancy and cannot
be filled on regular basis.

23-12-76 The postis being filled by Depai tmental Pro-
motion Committee which is going to be
held shortly,

4-4-64 Thepust hasbeen advertiscd by the U.P,S.C.
twice but without result, The post will
be advertised again.

30-8-77 The vacancy has arisen consequent on the
ad-hoc promotion of Dr. P. L. Verma as
Assocmtc Professor. Since this is not a
lr)c:gylar post, it cannot be filled in regular
asis,

1-3-76 The postis to be filled through Depat tmental
Promotion Committee which is going to
be held shortly,

17-11-77 The postis to be filled through Deparimen-
tal Promotion Committee which is going
to be held shortly,

19-5-77 Thevacancyin the post arose consequent cn
the ad-hoc promotion of its incumkbent
Dr. R. V. Desai as Assistant  Professor,
Till the rcgularisation of Dr. Desai in the
lt:ighcr post it cannot be filled on a regular
asis.

7-6-33 Dr, R. K Dnsa) who was seleted for thl'
post by the U P.S.C. has declined to accep
the offer of appomtment Action is bcms J
taken to 6l up the post by U.P.S,C. again.
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U.8. research Ip Indian gystem of
Ayurveda Medicine

2168, SHRI SUKHDEQ PRASAD
VERMA:, Will the Minister of
HEALTH"AND FAMILY WELFARE
be pleased to state:

(a) whether a team of American
medical professionals recently visited
India to undertake research project
on the Indian system of Ayurveda
medicine;

(b) whether Government also
participated in the project with
Americans;

(c) if so, the facts thereof; and

(d) further action to be taken to
popularise the system of Ayurvedic
medicine both within and outside the
seuntry?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DABMI PRASAD YADAV): (a)
Yes, Sir.

(b) No, Sir. A delegation of Ame-
rican medical scientists from Southern
Illinois University School of Medicine,
Springfield, Illinois, visited India in
response to an jnvitation by the Pre-
sident of t1e Central Council oi Indian
Medicina.

(c) Does not arise as the visit of
the delegation was not sponsored by
the Government.

(d) Indian systems of medicine are
being utilised in the Rural Health
Scheme which was launched on the 2nd
October, 1977. Steps have been taken
to improve the quality of education,
promote research acNvities and pro-
duce herbal medicines on a large
scale. In addition, some of the new
schemes under consideration are:
training of village practitioners; pro-
vision of medical care through Indian
Systems of Medicine and Homoevo-
pathy at Primary Health Centre and

3942 LS—5.

Sub.Centre levels and training of ,
undergraduate teachers anq establish.
ment or regional jnstitutes in I.S.M.
While the Government's efforts are
to develop and utilise these systems
in u big way in this country, due con-
sideration will be given to any fore-
eign Government's request for our
assistance in introducing and deve-
Joping Ayurveda in that country,

Outcome of Regional Commonwealth
Conference

2169, SHRI SUKHDEO PRASAD
VERMA: Will the Minister ¢f EX-
TERNAL AFFAIRS be pleased to
state:

(a) what has been the outcome of
Indian leaders visit to the Regional
Commonwealth Conference of Asian
& Pacific Countries;

(b) and whether the question of
peace zone in Indian Ocean also
figured during the Conference, if so;
and

(¢) the details thereof and reaction
of representatives of various countries
attending the Conference?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
The statement by the Prime Minister
in the Lok Sabha|Rajya Sabha dated
24th February, 1978 details the out-
come,

(b) and (c). Yes, Sir. The Com-
munique issueq at the end of the Syd-
ney Meeting, dated 16th Fekruary,
1978, reads as follows as regards the
Indian Ocean:

“Heads of Government took note
of the talke between the United
States and the Soviet Union on mu-
tual limitations of their military
presence in the Indian Ocean and
the assurances given by both Coun-
tries that they would report on the
progress of their talks to the Chair-
man of the Ad Hoc Committee of
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the Uniteq Nations. In this connec-
tion they expressed the earnest hope
that practical steps would be taken
for the implementation of the DLe-
claration of the Indian Ocean as
a Zone of Peace and other subse-
quent related Resolutions adopted
by the United Nations General As-
sembly. They urged all the great
powers as well as other majo, meri-
time users of the Indian Ocean to
cooperate effectively with the Jitto-
ral and hinterland states and with
the Ad Hoc Committee in the cur-
rent consultations for convening a
conference on the Indian Ocean.
They looked forward to the forth-
coming meeting in New York of all
the littoral and hinterland states as
the next step towards the eventual
convening of a full scale ccnfer-
ence on the Indian Ocean.”

Export of telephone equipment by
Indian Telephone Industry

2170. SHRI DURGA CHAND: Wil
the Minister of COMMUNICATIONAS
be pleased to state;

(a) whether the Indian Telephone
Industry is receiving a large number
of orders for supplying telephone
equipment to foreign countries;

(b) if so, what are the details of
the orders received from each foreign
country during the last three years,
vear-wise;

(c) what is the foreign exchange
earned on that account during the
above period; and

(d) what are the orders pending at
present from each country?

THE MINISTER OF STATE N
THE MINISTRY OF COMMUNICA-
TIONS (SHR1 NARHARI PRASAD
SUKHDEO SAI): (a) to (d4). The
information is being collecteqy and
will be Inid on the Table of th. House
shortly,
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Upgradation of a Medical College in
Keraly

2171. SHRI P. K KODIYAN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether the Kerala Govern-
ment has requested to Centre tg,up-
grade one of the Medical Colleges in
the State as an Institute of Medical
Sciences on the lines of the Pondi-
cherry and Chandigarh Medical
Science Institutes; and

~
(b) if so, what decision has been
taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV):. (a) The
Government of India has not receiv-
ed any proposal from the Kerala Go-
vernment in this regard.

(b) Does not arise.

Government Hospital at Karavatti,
Lakshadweep

2172, SHRI R. K. MHALGI[: Wil
tne Minister of HEALTH AND FA-
MILY WELFARE be pleased i state:

(a) whether it is a fact that number
of important posts such as Chief
Medical Officer and Surgeon are
vacant since long in the Government
Hospital at Karavatti (Lakshadweep),
2 Union territory;

(b) if so, the details thereof, the
posts and the duration of vacancy;

(c) what are the reasons for the
same;

(d) when these posts will be fllled
up; and

(e) what speed/measure will be
taken to attain the target date?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
to (e). The information is being col-
Jected and will be laig on the Table
of the Sabha.

Target fixeg for steel production dur-
ing current year

.

2173. SHRI K. PRADHANI: Will
the Minister of STEEL AND MINES
be pleased to state:

(a), whether the target of steel pro-
duction during the current year had
been fixeq by Government; and

(b) if so, when the target is likely
to be achieved and what steps Gov-
ernment have taken in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
The target of steel production from the
integrated steel plants for 1877-78 1s
9.25 million tonnes of ingot steel and
7 37 million tonnes of saleable rteel
The total production for the 11 months
reriod, April 1977—February 1978, was
7.742 million tonnes of ingot steel and
6.298 million tonnes of saleable steel.
The production for the full year
1977-78 is estimated at 8.6 million
tonnes of ingot steel and 7.0 million
ionnes of saleable steel. This will be
short of the target for ingot rteel by
7.0 per cent and of the target for
saleable steel by 5.1 per cent, tliough
the production will exceed the s>rcduc-
tion in 1976-77 by 2.0 per cent in tevms
of ingot steel and 1.1 per cent in terms
of saleable steel

The production in 1977-78 has been
affected adversely on account of a
number of factors such as frequent
restrictions/interruptions in the sup-
ply of power, particularly at Boakaro
and Durgapur Steel Plants and at
1ISCO, certain problems in the supply
of coking coal in quantity and quality;
strike at Dugda and Bhojudih Coal

Washeries in October, 1977, ard in-
different industrial relationg in some
of the plants, particularly at IISCO.

Close and constant liaison is being
maintained with the Ministry of
Energy. D.V.C. and the coal supplyings
agencies so as to secare improved
supplies of power and coking coai.

Number of under-employed

2174. SHRI CHATURBHUJ: will
the Minister of PARLIAMENTARY
AFFAIRS AND LABOUR be pleased
to state:

(a) the latest figures available
about the number of people under-
employed in the country. State-wise;
and

(b) the steps taken to create jobs
to overcome the problem?

THE MINISTER OF PARILIAMIN-
TARY AFFAIRS AND LABQUR
(SHRI RAVINDRA VARMA): (a)
Attention is invited to reply given to
part (a) of the Unstarred Question
No. 723 answered in Lok Sahba on
16th June, 1977, which provides the
latest available information.

(b) it is the primary objective of
the next phase of the Development
Plan to remove unemployment &nd
substantial under-employment withir.
approximately 10 years.

Ayurveda University in Kerala

2175. SHRI K. A. RAJAN: Will the
Minister of HEALTH AND FAMILY
WELFARE be pleased to state:

(a) whether the Kerala State Gov-
ernment has submitted a scheme for
establishing an Ayurveda University
in the State and also for establishing
a National Institute of Ayurveda for
Union Government’s approval and
necessary financial assistance; and

(b) if so, the details and Govern-
ment’s reaction thereto?
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THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,
Sir.

(b) The proposal of the Goverment
of Kerala for the establishment of an
Ayurvedic University in that State,
involving an expenditure of Rs.
2,59,35,400, with Central assistance
was not approved, as States are nor-
mally concerned with the setting up
of Universities.

The proposal of the Government of
Kerala for the establishment of an
Institute of Ayurvedic Studies and
Research envisages the formation of an
autonomous body, with Central and
State assistance, to administer the
following four institutions:—

1. Post-graduate Centre in Avur-
veda College, Trivandrum—(Cen-
trally sponsored scheme).

2. Pharmacognosy Unit, Pooja-
pura, (run by the Governmen: of
Kerala.)

3. Regional Research Institute,
Poojapura, (of the Central Council
for Research in Indian Medicine and
Homoeopathy).

4. Central Research Institute
(Ayurveda) Cheruthuruthy (of the
Central Council for Research in
Indian Medicine and Homoeopathy).

The State Government intends to
locate the first 3 institutions, mentioned
above, in one campus for better co-
ordination and management. It has also
been stated that 12.9 acres of land
would be available adjacent to the
Institufe where new construction could
be put up to accommodate the Fost-
graduate courses and other units to be
established under the new set up.

The objective of the proposal 18 to
coordinate the activities of the difYe-
rent research and educational units,
already functioning, and to ‘oster com-
prehensive research and advanced
studies in Ayurveda. The administra-
tion of the Institute would be vested
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in a Governing Body consisting of
representatives of the Central and
State Governments. The proposal is
under the consideration of the Gov-
ernment of India.

Increase in accidents in [ISCO

2176. SHRIMATI PARVAYHI
KRISHNAN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether it is a fact that the
number of accidents has increased in
IISCO during the year compared to
the previous years;

(b) it so, the details and reason
therefor; and

(c) what measures are proposed to
be taken to reduce the number of
accidents?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
There has been an increase in the
number of accidents during the yesr
1977 as against the preceding years as
indicated below:

1975 1976 1977

Number of
accidents 358 548 €77

The majority of the accidents were,
however, of minor nature, as eviden-
ced by the decline in the severity rate
(number of man-days lost per million
man-hours worked) from 856 in the
year 1975 to 752 in the year 19377.

(c) The following steps are being
taken to minimise the number of acci-
dents:—

(i) imparting safety training to
supervisors and Officers,

(ii) Implementation of suggestions
given by Safety Committees and
Safety Departmeqt of the Company;
and
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(iii) Arousing safety conscious-
ness amongst workers through pe-
riodic safety campaign and other
safety educational programmeg in-
cluding effective inter-personal com-
munication,

h

Changes suggested in Policy for Im-
port and Export of Steel

2177. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of STEE. AND
MINES be pleased to state:

(a) whether All India Stainless Steel
Industries Association have suggested
for changes in the import and ex-
port policy for stainless steel;

(b) if so, the details of the sugges-
tions submitted by the Association;

(c) whether Government are con.
sidering these suggestions; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes, Sir.

(b) The suggestions mainly are for
continuing the policy for direct allot-
ment of stainless steel plates, sheets
and strips by the canalising agency on
a long term basis without any restric-
tion on thickness, quality, dispenssiion
of “No objection certification”, reduc-
tion of prices, consideration of advance
licence applicatibn from exporters of
stainless steel products without produc-
tion of export orders, allowing direct
import/clearance from bonded ware-
house for the exporters of stainless
steel products and delegation of prwers
to the regional licensing authovities
for taking decisions on advance licence
applications.

(c) and (d) AJ)l relevant aspects,
including the above suggestions are
being considered while formulating the
policy for the next year.

Non-Payment of Salary to Wutch and
Ward Staff of Alumin.um Corpora.
tion of India '

2178. SHRI ROBIN SEN: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether he is aware of the fact
that the Watch and Ward staff who
are still on duty in Aluminium Cor-
poration of India which is under lock
out since last few years, have not
been getting their salary for last two
months; and

(b) it so, will the Government take
necessary steps so that the Watch and
Ward staff who are still on duty do
get their due salary?

THE MINISTER OF STATE IN 1 HE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b)
The Corporation has reported on
3-3-1978 that salary for security and
other essential staff for January, 1978
was still not paid owing to lack of
resources and stoppage of disburse-
ment of loan sanctioned by Industrial
Reconstruction Corporation of Inlia
Ltd. since October, 1977; and that it
had since succeeded in making alter-
native arrangements for funds for pay-

ing salary for January and February,
1978.

Employment to Dependent of Harljan
Workmen of BCCL killed in Firing

2179. SHRI A. K. ROY: Wwill the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleascd to
state:

(a) whether the judicial enquiry in
the Sijua firing on 15 November,
1973 killing six Harijan workmen of
BCCL in Dhanbad by the security
force of the management found the
firing unjustified;

(b) whether even after the report
no compensation and employment
were given to the dependent of the
victims; and
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(c) it so, will the Ministry take up
these cases with the Ministry of
Energy to save the starving famihes
of the deceased of unjust firing from
extinction?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) to (c). The
judicial inquiry into the firing at Gasli.
tan Colliery, Sijua on the 15th Movem-
ber, 1973 had held that the firing was
unjustified. Of the six persons who
died as a result of the firing five
were harijans and workmen of the
Colliery. The sixth was not a harijan
nor a workman of the Colliery. in
reply to Lok Sabha Unstarred Ques-
tion No. 509 on 16th November, 1977
it had been stated that no compensa-
tion had been paid to the depencents
of those killed in the firing. The
Ministry of Engery are considering in
consultation with the Ministry of
Law the question of the liability of
BCCL for payment of compensation.
The Ministry of Labour have advised
the concerned authorities to take a
sympathetic view of the matter.

Denial of {facilities in Hospitals to
Sweepers of Nationalised Collieries,
Dhanbad

2180. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleasec to
state:

(a) whether the sweepers employed
in the nationalised collieries in
Dhanbad are denied admission into
the central hospital under the Min.
istry of Labour though the clerks and
other surface workers get these
facilities; and

(b) if so, the reason for these dis-
crepancies and what steps Govern-
ment want to take on that?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA): (a) No Sir.
Pree indoor medical facilities have
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been provided from December 1977 to
sweepers employed in all the coal
mines in the hospitals of the Coal
Mines Welfare Organisation,

(b) Does not arise.

Go.d Mines in Ladakh

2182. SHRIMATI PARVATI OEVI:
Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether it is a fact that Chiling
village in Zanskar, Ladakh, is famous
for gold mines;

(b) whether Government propose
to survey the area and study the
possibility of scientific exploitation of
gold mining in this area; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) and (c) Do not arise.

Retrenchment of Workmen by Indian
Schoolg of Mines, Dhanbad

2183. SHRI A. K. ROY: Will the
Minister of PARLIAMENTARY AF-
FAIRS AND LABOUR be pleased to
state:

(a) whether the question of illegal
retrenchment of muster roll work-
men by the Indian School of Mines,
Dhanbad has not been taken up by the
Regional Labour Commissioner,
Dhanbad;

(b) whether recently the Supreme
Court has brought Educational Insti-
tutes also under the purview of the
Industrial Dispute Act; and

(c) if so, what step the Central Gov-
ernment propose to take to give
relief to the victimised workmen of
the Indian School of Mines?
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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
No such complaint has been made to
the Regional Labour Commissioner
(Central), Dhanbad but the Ministcy
of Education hag received some com-
plaints in this regard.

(b) Educational institutions which
fulfil the tests laid down by the Sup-
reme Court will come under the pur-
view of the Industrial Disputes Act.

(c) In view of the latest judgement
of the Supreme Court the aggrieved
employees may take up the matter
with the concerned State industial re-
lations machinery.
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Proposeq Investment by Iran in India
2185. DR. LAXMINARAYAN '
PANDEYA:

SHR] D. B. CHANDRE
GOWDA:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) the flelds in which Iran has
offered to invest; and

(b) the terms and conditions and
the basis on which the capital will be
invested in India?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) and (p). Iran
has offered to participate in or finance
certain projects such as Alumina P:o-
ject for the Eastern Coast depusits of
bauxite, Paper and Pulp Factory for
Tripura and the Second Stage of
Rajasthan Canal. For this purpose,
Iran has offered to make available
additional crude oil supplies annually
at OPEC price on credit terms or
lumpsum payment, as may be suita-
ble. The rupee equivalent of these in-
sialments or the lumpsum, as the case
may be, would be funded in India, for
investment or expenditure or could be
used to finance approved projects. The
details are yet to be decided upon by
the two Governments.

Setting up of Orissa Alumina Project

2186. SHRI K. PRADHANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether Governmeni propose
to choose ALCAN of Canada for
undertaking feasibility study to set up
the Orissa Alumina Project; and

(b) it so, the details regarding
collaboration in this connection?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) Does not arise.
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Existence of Bonded Labour

2187. SHRI AHMED M. PATEL:
SHRI P. K. KODIYAN:

Will the Minister of PARLIAMEN-
;I‘ARY AFFAIRS AND LABOUR Le
pleased to state:

(a) whether Government are aware
that the evil of bonded labour is still
existing in the country;

(b) it so, the States where such
evil is still existing; and

(c) the measures taken by Govern-
ment to tackle it effectively?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) Yes,
Sir.

(b) The State Governments of

Andhra Pradesh, Bihar, Gujarat,
Karnataka, Orissa. Madhya Fradesh,
Mabharashtra, Kerala, Rajasthan,

Tamil Nadu, Uttar Pradesn and the
Union Territory of Mizoram have re-
ported the incidence of honded lubour
system in their areas.

(c) For the purpose of abolition of
bonded labour system, the Eonded
Labour System (Abolition) Act. 1976,
has been enacted which tock efTect
from 25-10-1975. The Stats Govera-
ments/Union Territories, who are
responsible for the implemtnation of
the Act, have been addressed from tirre
to time., to take appropriaie action
under the various provisions of the
Act, and also to undertake surveys to
identify the bonded labour s2 as to
free and rehabilitate them. The 32nd
Round of the on.going NaticnaiL Sam-
ple Survey is likely to throw up
mmformation on the extent of the pre-
valence of the system in various areas.

Rehabilitation of the released bon-
ded labour is being undertaken urder
the various Central and St:ite nn joing
Schemes. also by providing them with
loans for the purpose en differential
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rates of interest where availeble. To
speed up the process of rehabilitation,
the Centre also propose to provide
financial assistance to States where re-
sources available under the oa-going
schemes are inadequate.

Search for Foreign Capital for Integ-
rated Steel and Aluminium Pll_l‘lt

2188. SHRI D. D. DESAI: Will “the
Minister of STEELL. AND MINES be
pleased to state:

(a) whether there has been any
response to his search for getting
foreign capital interested in construc-
tion of integrated steel and aluminium
plants to be paid for the export of
steel and alumina;

(b) if so, details thereof; and

(¢) if so, how Government are
going to find the rupee resources for
setting up these plants?

THE MINISTER QF STEEL AND
MINES (SHRI BIJU PATNAILK): (4)
to (c). During the course of discus-
sions in the fourth meeting of the
Indo-USSR Joint Commissionu, held in
New Delhi over March 1—§, 1978, pro-
gress was made in regard !> the sett-
ing up of an alumina plant of appro-
ximately 600,000 tonnes per annum,
in Andhra Pradesh, on conipensation
basis. Progress has also bea2n made
for the setting up of a Ylast furnace
with a capacity of 1.0 million tonnes
capacity per annum of fouadry grade
pig iron.

Regarding the former. two contracts
have been signed between 1he Bharat
Aluminium Company and M/s.
Tsvetmetpromexport, USSR, for the
latter to carry out an evalusl.on of the
bauxite deposits, and a feasibility
study for an alumina nlant bhased on
these bauxite deposits in  Andhra
Pradesh. on ‘compensation basis. If
found feasible, the Soviel si‘le would
assist in the design and construction
of thé plant and this invastment would
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be repaid through the export of alu-
mina to the USSR. In rvegar.i (¢ the
blast furnace complex, thc di:tails re-
garding the work to be undertaken
by each side, the items of equipment
and materials to be suppliedq by the
Soviet side etc. are to pe Jdiscussed
sepurately.

For the development qf Orissa
bauxite, a feasibility study would be
prepared by M/s. Alumirium Pechiney
of France. The stage for negotiating
international finance would arise after
the feasibility of the project has been
established.

It is expected that rupee resources
required for the above prcjects would
be found from over all Plan resources
under the Five Year Plan currently
being finalised.

Family Planning Targets for 1979

2189. SHRI K.  LAKKAFPPA: Wil
the Minister of HEALTH AND FA-
M'LY WELFARE be pleased to state:

(a) whether it is a fact that the
family planning targets fixed for 1979
are not likely to be achieved and they
are being revised;

(b) the reasons therefor;”

(¢) whether Government are con-
templating reorientation in their
family planning programmes; aud

(d) if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) and
(b). The demographic objective of
the Family Welfare Programme as
laid down in the Fifth Five Year Plan
was to bring down the Birth Rate to
the level of 30 per thousand of popu-
Jation by 1978-79. The progress under
Familv Welfare Programme was re-
viewed at the Fourth Joint Conference

of the Central Councils of Health and
Family Welfare, held in January, 1978,
and it was felt that the objective
of reducing the Birth Rate to 30 per
thousand by 1978-79 was not attain-
able. The Conference, therefore, re-
commended that the Birth Rate goal
should be fixed at 30 per thousand in
1982-83. The reason for the non-
achievement of the earlier objective
was the short fall in the performance
of the Family Welfare Programme in
relation to the targeis Set for Fifth
Five Year Plan. The widespread com-
plaint of compulsion and coercion in
the implementation of the program-
me during Emergency has hampered
progress in recent months.

(c) and (d). The present Govern-
ment’s aim is to lift family planning
from its old and narrow concept and
to give it a proper shape in the over-
all philosophy of family welfare. The
change in the name of the programme
from Family Planning to Family Wel-
fare is an indication of the new orien-
tation of the policy towards the pro-
gramme. Under the new policy, the
programme will be pursued vigorous-
ly @s & wholly voluntary programire
and as an twiegral part of a compre-
hensive policy covering education,
health, maternity and chilg care,
family welfare, women’s rights and
nutrition. There will not be any ele-
ment of compulsion or coercion in
the implementation of the program-
me. The Government have taken
steps to strengthen and intensify the
educational and motivational activi-
ties under the programme and parti-
cular attention is being given to ex-
tending the immunisation coverage for
pregnant mothers and children in the
younger age group. Schemes for pro-
viding prophylaxis against nutrition-
al anaemia and prevention of blind-
ness due to vitamin ‘A’ deficiency are
being implemented more effectively.
The performance ig this regard has
already shown improvement over the
preceding year. Better maternity
care in the rural areas is being ensur-
ed through & massive programme for
the training of traditional birth at-
tendants (dais) and increase in the
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number of Auxiliary Nurse Midwives,
Facilities for delivery of safe and hy-
gienic services nearer to the homes
of the people are to be strengthened
by extending the Post Partum Pro-
gramme to Sub-district level institu-
tions and by providing equipment,
operation theatres and additional beds
at sclected Taluk level institutions
and Primary Health Centres. In order
to make the programme of family
welfare a mass movement the co-
operation of all sections of public opi-
nion and local opinion leaders includ-
ing voluntary organisations and insti-
tutions in the organised labour sector
is being sought. The programme of
family welfare will be implemented
by the present government vigorously
with the close involvement of local
elected leaders.

National Programme for prevention
of Vispal Impairment and Control of
Blindness

2190. SHRI DRUGA CHAND: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether it is a fact that the
Central Government have launched
National Programme for Prevention
of Visual Impairment and Control ot
Blindness;

(b) if so, the details thereof;
(c) whether any priority is given
for the hilly and backward areas un-

der the programme;

(d) if so,
thereof;

what are the details

(e) whether Himachal Pradesh has
been covered under the programme;
and

(f) whether the voluntary agencies
are involved in the implementation of
the programme, if so, the details
thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes

(b) The National Programme was
approved in November, 1976. Its
main objectiveg are (i) to dissemi-
nate information about eye care
through all media of mass communi-
cation with particular emphasi¢ on
ocular health of children, and wall
other vulnerable groups, (ii) to aug-
ment ophthalmic services in a manner
that relief can be given to the com-
munity in the shortest possible time
and simultaneously and (iii) to estab-
lish a permanent infrastructure ofr
community oriented eye health care.
To achieve this, the services to be
deveioped, in phases, are:—

(i) Establishment of 80 mobile
units.

(ii) Strengthening of 5000 pri-
mary health centres.

(iii) Strengthening of 400 district
hospitals

(iv) Strengthening of eye depart-
ments of about 30 medical colleges.

(v) Development of 20 Regional
Institutes of Ophthalmology in the
countrv,

(¢) and (d) Under the National
Programme, various services are 10
be devéloped in the States/Union
Territories to provide comprehensive
opthalmic services to people in the
country including hilly and backward
areas where such facilities do not al-
ready exist with priority being accor-
ded to Hilly and Backward areas.

(e) Yes.

(f) The voluntary agencieg are ac-
tively associated with the National
Programme. These agencies are be-
ing given financial assistance for or-
ganisaing comprehensive eye care
camps in the rural areas where these
facilities do not already exist.
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Number of Push Button Telephone
Equipments Manufactured by Indian
Telephone Industry

2191. SHRI DURGA CHAND: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) the number of push button
telephone equipment manufactured
by the Indian Telephone Industry so
far,

(b) what is the cost of a push but-
ton telephone equipment;

(c) the number of such equipment
which has been sold and at what cost;

(d) whether there is any demand
for such equipment; and

(e) if so, what is the present rre-
gramme for manufacturing such
equipment?

THE MINISTER OF °“STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAIY: 7aT The number
of push button telephone equipments
manufactured by Indian Telephone
Industries so far is 2100.

(b) The sgelling price of a push but-
ton telephone instrument js Rs. 1880/-
plus statutory levies.

(c) The total number of push bot-
ton telephone instruments sold dur-
ing September, 1975%0 January, 1978
is 1898 for a total value of Rs. 41.41
lakhs.

(d) There ig a demand for approxi-
mately 50 such instruments  per
monfh.

(e) Indian Telephone Industries, at
present, has a stock of approximately
200 push button telephones which
will cover the likely demand for the
next four months or so. The ques-
tion regarding the manufacture of ad-
ditional jnstruments will be consider-
ed when the existing stock dwindles
further.
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Working of T.B. Hespital, Delhi

2192, SHRI DURGA CHAND: will
the Minister of HEALTH AND FA-
MILYy WELFARE be pleased to
state;

(a) whether there is some resent-
ment in the staff of T. B. Hospital,
Mehrauli, Delhi about some impartial
dealings given to some of the staff;
and

(b) whether deterioration in the
food stuff supplied to the patients has
also come to Government’s notice, it
so, what action Government propose
to take to improve the working of the
Hospital?

THE MINISTER OF STATE IN
THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). L.R.S.T.B. Hospftal, Mehrauli is
a non-governmental Hospital manag-
ed by T.By Association of India. They
only recelve some grant-in-aid from
the Government. According to fhe
information furnished by the T.B. As-
sociation of India answer to both the
parts (a) and (b) of the Question is
in the negative.
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Treatment of Leprosy

2194, DR. SUSHILA NAYAR: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) in view of the fact that 30 per
eent of leprosy patients are showing
resistance to D. D. S, whether Gov-
ernment propose to introduce other
more effective drugs for the treatment

of leprosy;

(b) what are the drugs and the cost
of treatment of a patient by using
them; and
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(c) whether there is any proposal
to manufacture some of the costly
drugs in the country to lower the cost
of treatment?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) and
(b). Only about 10 per cent of the
leprosy patients have shown resistance
to D.D.S. mainly due to delayed and
irregular treatment. Other effective
drugs viz.,, Refampicin and Lamprene
are used f6r fuch cases. On an ave-
rage, the cost of treatment of one lep-
rosy patient for one month with Re-
fampicin and that with Lamprene for
three months each is about Rs. 350.

(c) There is ngp “such proposal at
present.

Community Health Workers

2195. DR. SUSHILA NAYAR- Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to“state:

(a) the progress made in the intro-
duction of community health workers
or health protectors; and

(b) whether the Planning Commis-
sion desires concurrent evaluation of
the scheme and the Government’s
reaction to this proposal?

7

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) The
first batch of 14,060 Community Health
Workers has since completed training
and gone back to their respective vil-
lages to serve the community. The
training of the second batch of com-
munity health workers Has also star-
ted from the 1st of January, 1978.

(b) Yes. The Government have
arranged an evaluation being made by
the National Institute of Health and
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Family Welfare and the State Gov-
ernments.

Free Glasses for Operated Cataract
Cases

2196. DR, SUSHILA NAYAR: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) in view of the big plan propos-
ed for prevention of blindness, includ-
ing facilities for cataract operation,
whether Government have any pro-
posal to supply free or subsidised
glasses to operated cataract cases;

(b) whether glass of requisite qua-
lity for making optical glasses is now
available in the country; and

(c) if not, will Government import
the same in the interest of citizens
eye sight?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND

FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No.
(b) and (c). Mesrs‘. Bharat Oph-

thalmic Glass Ltd., Durgapur, a pub-
lic sector project, is manufacturing
ophthalmic glass blanks as per IS.I
standards. Since production of this
Unit is not sufficient to meet the
entire demand of the country, the im-
ports are being allowed.

S T.D. facilities between State

Capitals ang Divisional Headquarters

and setting up of Automatic Exchange
at Bundelkhand (U.P,)

2197. DR. SUSHILA NAYAR: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether S.T.D. facilities exist
between State capitals and Divisional
Headquarters in severa] States;

(b) if so, the names of such town,
State-wise;

(c¢) whether the Divisional Head-
qQuarter of Bundlekhand does not even
have an automatic exchange which
causes great difficulties for the pub-
lic as well as the administration; and

(d) how soon will this deficiency
be removed?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA.-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): Ta) Yes, Madam.
STD facilities exist between State
Capitals and a few of the DiVisional

Headquarters in many States.

(b)

1. Andhra Pradesh .

2. Arunachal .

3. Assam

4. Bihar

=. Gujarat

6. J & K

9. Kerala

8. Karnataka .

o Haryara

10. Himachal

11. Manipur

13. Meghalaya .

13. Madhya Pradesh

14. Maharashtra

15. Mizoram
16. Nagaland

17. Orissa
18. Punjab
19. Rajasthan

20. Tamil Nadu .

21, Tripura, . .

No Divisions.

No Divisions.

State Capiual & Di-
visional headquarters
in the same.

Muzzafarpur to Patna.

No Divisions.

Jammu to Srinagar.

No Divisions. ‘

Belgaum.

Ambala to Chandi-
garh.

No Divisions.
Do.
Do.
Indore to Bhopal
Nagpur to Bombay
and Poona to
Bombay.
No Divisions.

No Divisions.

Cuttack to Bhubane-
shwar.

Jullundur to Chandi-
garh.

No STD between Di-
visional Headquar-
ters & State Capital

No Divisions.

No Divisions. -
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22. Uttar Pradesh . Allahabad to Luck-
now
Faizabad to Lucknow,

Varanasi to Lucknow.

No STD between Di-

23. West Bengal
! visional Headquar-

ters & State Capital.
24. Sikkim . . No Divisions.
25. Goa Daman & Diu Do.

(c) The Divisional Heaaquarters of
Bundelkhand at Jhansi has a manual
exchange.

(d) It is tentatively programmed to
allot equipment to automatise Jhansi
Telephone Exchange In eariy Seventh
Plan.

Pay Commission Recommendation not
implemented by Jipmer Hospital,
Pondicherry

2198. SHRI BHAGAT RAM; Will
the Minister of HEALTH AND FA-
MYLY WELFARE be pleased to state:

(a) whether Government are aware
that the 3rd Pay Commission has re-
commended 20 per cent of “‘Selection
Grade” posts in each and every cate-
gory,

(b) whether Government are aware
that this “Selection Grade” provision
is not implemented in Jipmer Hospital,
Pcndicherry;

(¢) if so, whether Government are
considering to introduce the “Selection
Grade” posts for all the categories
without any further delay; and

(d) it not, the reasons thereof?

THE MINISTER OF STATE 1IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) No,
Sir.

(b) to (d). Government's orders
sanctioning “Selection Grade” for
the following categories of posts of
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Jawaharlal Institute of Post Gradu-
ates Medical Eeducation and Research
Hospital, have already been issucd:—

. Technical Assistant

. Pharmacist

. Radiographer

. Dark Room Assistant

. Public Health Nurse

. Havildar/Security Sergent
Midwife

. Social Workers

. Laboratory Attendant

. Attendant

. Assistant Gardener

. Theatre Attendant

. Peon

. Watchman/Chowkidar

. Sweeper/Sweeper/Scavenger
. Staff Nurse

. Daftry

© ;o B N
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The general question of sanction-
ing of “‘Selection Grade” to the posts
of Drivers is under consideration of
the Government, .

Canflirmation of Staff of Jipmer Hos.
pital, Pondicherry

2199. SHRI BHAGAT RAM: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government are aware
that the Staff members of Jipmer
Hospital, Pondicherry, who have com-
pleted even more than 10 years ser-
vice, are siill being kept as temporary
Staff;

(b) if so, whether Government are
considering to give them all a perma-
nent status;

(c) if so, when; and

(d) if not, reasons thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(d) It has been ascertained from
the Principal, Jawaharlal Institute of
Post Graduate Medical Education and
Research, Pondicherry that out of
the existing 1322 permanent posts,
confirmation against 1004 posts has
already been made and that while a
few cases have been deferred due to
adverse reports, the remaining cases
are being processed. Every effort is
being made to expedite the matter
but it will be appreciated that it will
be difficult to indicate specifically the
time by which all the remaining con-
firmations will be completed.

Overtime Allowance to Staff and Em-
ployees of Jipmer Hospital
Pondicherry

2200. SHRI BHAGAT RAM: Wil
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government are aw<u:re
that the Staff and Employees of Jip-
mer Hospital, Pondicherry do r.ot get
over-time allowance for extra 4 hours
duty while on night duty;

(b) whether Government are aware
that the demand of over-time allo-
wance is pending since 1968;

(c) if so, the reasons of flouting
the Labour laws; and

(d) the
thereto?

reaction of @Government

'THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAYV): (a) It is
a fact that certain categories of
staff like Nurses in JIPMER Hospital
who are required to do night duty
do not get over-time allowance.

(b) to (d) Government are aware
of the demand of the concerned emp-
oyees for grant of over-time allow-
ance but they are unable to agree to

it. However, the question of creafipg

ccriain additional posts consequent on
the recommendations of the Staff Ins-
pection Unit of the Union Ministry of
Finance is under consideration. If
this fructifies, it will be possible to
relieve the Nursing and other staff of
12 hours night duty.

Recognition of Jipmer Hospital Em-
pioyees’ Union, Pondicherry

2201. SHRI BHAGAT RAM: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether attention of Govern-
ment has been drawn to the demand
of recognition of Jipmer Hospital Em-
ployees’ Union, Pondicherry, pending
for long time; and

(b) if so, whether Government are
considering to recognise them?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) Yes,
Sir.

(b) The matter is under considera-
tion.

Abolition of Contract Labour in
Steel Industry

2202, SHRI SIVAJI PATNAIK:
Will the Minister of STEEL AND
MINES be pleased to state the reason
for not abolishing contract labour
system in the steel industry?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): The
employment of contract labour in
steel industry, as in other industries,
is governeq and regulated by the
provisions of the Contract Labour
(Regulation and Abolition) Act, 1970
and the Rules made thereunder. It
was, however, agreed in principle in
the bipartite Wage Agreements signed
by the Joint Wage Negotiating Com-
mittee for the Steel Industry (now
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called National Joint Consultative
Comur.ittee) that steel industry shall
not employ labour through contrac-
tors or engage contractors labour on
jobs of permanent and perennial na-
ture. Appropriate action in pursuance
thereof js being taken by steet plfant
managements and a number of jobs
of permanent and perennial nature
have already been departmentalised.

Strike in Pipe Line Unit, Rourkela
Steel Plant

2203. SHRI] SIVAJI PATNAIK: Will
the Minister of STEEL AND MINES
be pleased to state:

(a) whether Government are aware
that 300 workers in the pipe plant
unit of Rourkela Steel Plant launched
strike protesting against the suspen-
sion order on two workers by the
management; and

(b) if so, steps taken to withdraw
the suspension orders on the workers?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
and (b) Yes, Sir. 300 workers of the
Electrical Resistance Weld Pipe Plant
of the Rourkela Steel Plant struck
work on the 29th January, 1978 with-
out giving any notice or assigning &ny
reasons. Subsequently, at the conci-
liation stage only it could be known
that one of the reasons for the strike
was the suspension of two workers
by the Management. Following set-
tlement, the strike was called off on
the 18th February, 1978. Earlier, tha
suspension order in respect of the
workers was withdrawn on the 14th
February, 1978.

Reasons for not releasing Report of
Committee on Consumer Price
Index Numbers

2204. SHRI SOMMATH CHATTER-
JEE: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleas(l to state the reasons for
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not releasing the report of the Com-
mittee on Consumer Price Index Num-
bers for industrial workers?

THE MINISTER OF PALRIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
report has been submitted only re-
cently. All questions arising from
the report including the question of
publication of the report are being
studied in consultation with other Mi-
nistries/Departments of the Govern-
ment,

Reinstatement of Employees victi-
mised during Emergency in Private
Sector Industries

2205. SHRI SOMNATH CHATTER-
JEE: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) what steps have been taken by
Government to reinstate all the em-
ployees victimised during emergency
particularly in private sector indust-
ries throughout the country;

(b) the number of cases in which
Government intervened and succeed-
ed to get the employees reinstated;
and

(c) the number of cases pending for
settlement?

THE MINISTER OF PARLIAMEN.
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Instructions were issued in April,
1977, to all State Governments, Cen-
tral Ministries and Departments and
the Bureauy of Public Enterprises, to
secure reinstatement of all those emp-
loyees, in the public and private sec-
tors who had lost their jobs during
the emergency either due to the ope-
ration of the Maintenance of Internal
Security of India Rules or the Defence
and Internal Security of India Rules
and Orders of the then Central Gov-
ernment relating to banned organisa-
tions; and to have a review of all



161 Written Answers PHALGUNA 18, 1899 (SAKA) Written Answers 162

cases of employees discharged or' dis-
missed by employers by taking ad-
vantage of the atmosphere of emer-
gency and without going through :the
due process of law and the prescribed
procedures and without following the
principles of natural justice and give
the employees “conceined a fresh op-
portunity to defend themselves. These
instructiong were gi%en the widest
possible publicity. The Central Or-
ganisations of employers and employe-
es were also requested to cooperate
with the Government in the matter
of giving effect to the instructions of
the Government. All individual re-
presentations received were taken up
with the concerned State Govern-
ments or Central Ministries with ins-
tructions to take appropriate action in
the light of the Government’s instruc-
tions.

(b) and (c). Reports received from
146 Central Public Sector Undertak-
ings indicated that 264 out of 365
affected employees have been reinsta-
ted in service. Precise information
concerning the private sector is not
available.

IAT WA § e gy gfem 2wt
n fasl A S

2206. o wEgWw fag o :
W1 /T Tt I8 qAT & FATF AT 6

(%) ¥ SO RY ¥ 5 o &
wer w9l # §&41 wfes @ gfeq
= foet & TR ar 919 98 gv
T8 §; A

(@) afz gi, at o gfew &wai
Faw T o fo ¥ 3 U G &
o\ a3 ag gfawr [ F an § ;[
FHIE wr AT G e ?
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wegft neT guda wma) : (F) "%
(@). vazndw & fow qfew @i &
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Fraet @ den wfew.§, SR
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(%) =am. s Famat w1 fadeor/
framor 73 & fag s for § oF
ITF T AT Iters *t fagfe at et
g 9

(') afc g, @@ fgfa S fag
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(@) we & g Izan )

Purchase of Ollfireg Cornish Boller

2208. SHRI R. MURUGESAN: Will
the Minister of HEALTH AND FA-
MILY WELFARE be pleased to state:

(a) whether Government have
made an enquiry regarding the pur-
chase of Oilfired Cornish Boiler, re-
ferred to in reply to Unstarred Ques-
tion No, 4826 on the 22nd December,
1877 especially when the programmes
of the Depot were not settled;

(b) the action taken on the persons
concerned for incurring the infruc-
tuous expenditure of Rs 78750 (ex-
cluding’ Saleg Tax, Freight etc.) and
keeping the Boiler idle for 12 years;
and
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(c) whether Government have exa-
mineq the feasibility of wusing the
Boiler in connection with the expan-
sion programme of the pharmaceuti-

cal factory?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(c). The information ig being collec-
ted and will be laid on the Table of
the Sabha.

Role of Dentists in Rural Areas

2209. SHRI AGHAN SINGH THA-
KUR: Will the Minister of HEALTH
AND FAMILY WELFARE be pleased
to state:

(a) whether any scheme prepared
by Dr Goela on the role of Dentsts
in rural areas was discussed in the
annual Conference of Dentists Asso-
ciation of India held on January 17
in New Delhi; and

(b) it so, the particulars of the
scheme and the reaction of Govern-
wment thereto?

THE MINISTER OF STATE IN
the Ministry of HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes.

(b) The main features of the
scheme according to the information
furnished by Dentists Association of
India are:

(i) For registration of dnregis-
tered dentists, Part (B) of the Den-
tists Register be opened through-

. out India and be closed for ever at
once at a stipulated date in all the
States.

(ii) The services of persons so re-
gistered can be utilised in rural
areags under the Rural Health
Scheme of the Government of India.

(lif) These persons may be given
training for three months and sup-
plied with dental kits.
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According to section 32(2) of the
Dentists Act, 1948, the State Govern-
ments are required to appoint by a
notification in the Official Gazette a
date on or before which applications
for registration are to be made to the
Registration  Tribunal constituted
under section 32(1) thereof. Thus
only one date can be appointed for
receiving of applications and this date
is not liable tg extension. It is, there-
fore, not possible to consider the pro-
posal for registration of unqualified
persons practising dentistry by re-
opening the Dentist Register through-
out India. Furthermore, in the Com-
munity Health Workers Scheme of the
Government of India there is no sepa-
rate provision for appointmenf/®ili-
sation of dentists.

Coking coal requirements of Steel
Plants

2210. SHRI AGHAN SINGH THA-
KUR: Will the Minister of STEC.
AND MINES be pleased to state:

(a) the monthly requirement of
coking coal in various Steel Plants of
the country; and

(b) the coking coal supplied to
these plants during the last three
months, plantwise?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARTA MUNDA): (a)
The average monthly requirements of
coking coal for the year 1977-78 for
the steel plants are as follows:

(In ‘oco tonnes)

Bhilai Steel Plant (BSP) . 334
Rourkela Steel Plant (RSP). . 200
Durgapur Steel Plant (DSP) (mclud-

ing DSP Washery) . 186
Bokaro Steel Plant (BSL) . . 264
Indian Iron & Steel Co. (IISCO) 158
Tata Iron & Steel Co. (TISCO) . 218

ToraL . . . 1360
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(b) The quantities of coking coal
received by these plants during the
last three months were as follows:

production of the drug and the drug
has been used in g sufficient number
of patients.

(in ’000 tonnes)

Coking coal received

Plants | fafeeer  eraw
- Dec.’77 Jan '78  Feb. ’78

.« 2212. 8 AT TR o™ : |@qT
BSP . 341 345 307 @ Wk afkarc g
RSP . 175 178 179 TATA F FU A fF
‘DSP . 166 188 176
BSL . 252 216 209 (F) ad 1976~77 & fafacar
*1ISCO . 139 131 125 S T TF gear foadt € W
TISCO . 231 195 212 ?f f safea s &7 & fory
o fadwi & a3;

TorAL . 1804 1253 1208

(@) 7ar a8 7= gfF aoomma &
Medicine for virus diseases and Cancer faa fawi & gefod oy & sifs

2211. SHRI AGHAN SINGH THA- gl 3T HfTey oA T F foy
KUR: Will the Minister of HEALTH i afaang Suen 7@ §; K
AND FAMILY WELFARLE be pleased
to state:

() afz &, &t *ar g oET

(a) whether a medical team in FE FIEYT F&1T fF9d I79T Fam
TOKYO has succeeded in cultivating

the wonder substance ‘interferon’ said FT W EAT d I fear ar &% ?
to be effective in treating wvirus
diseases and cancer; and

e M @R @ /AT

i prf)]t::lsi: toso,enq‘:l.lli]reethe}r:)m.ltG O:lf:nmtirsl: i T ‘hﬁ (aﬁ mﬁ Db m) :
a Iy . -
effectiveness of the substance and if (F) 7 1976 % 2w fafua fafaear

found satisfactory propose to obtain afegdl & FF  2,09,333 fafwaw
-the same for treatment of cancer P ~
cases in India? SUERS fﬁl’lsjl 7, fazant ¥ Qe W'
I ATAFAT ¥ fA¢ A Fver AL
THE MINISTER OF STATE IN

-THE MINISTRY OF HEALTH AND w et % TR F W qEFL FE
FAMILY WELFARE (SHRI JAG- feFrs af @ @ 21

DAMBI PRASAD YADAV): (a) A

press report to this effect has appear- F o B
ed in the issue of Times of India, (za') st ﬂ'@, # fafaw

Delhi Edition dated 11th January fafme &at & 37 wfiwr & fag

1978, Trfe gfgam Iged &)
(b) The question of making enqui-
*ties about the test effectiveness of in- () Fafear @l @ et

terfereon and evaluating its efficacy :
by clinical trials will be considered w1 W H é} I X m e

when Japanese succeed in the mass FFR ¥ fafew w37 1@ §



167 Written Answers
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2 -

(1) mMreq: 2700 KA F oF
maRfew qrrds A ooy
SRS AR g SR E ¢ s o
W W F A dF I g
ST |

(ii) wie : 74 vy F SR wR)-
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A

(iii) Aeme : 7§ 1980-81
wRRfeF grrEw T A A
e g
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(iv) ‘ﬂﬁ TqE : w§y 1981-82,
¥ qwewrRT wrErfew CREwEST
aqifes w3 % Fismy ag W€

g1
IWH inve cuEew

- '
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fawEry, @7, AIRTER,
SEATATR, geIIAY, 1gE, &,
T4, NI, F7YQ, TA,
fraarary, MEALIGT N

* Improving Telephone Service at Durga-
pur

2215. SHRI SAMAR MUKHERJEE:
* Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the attention of Gov-

' ernment has been drawn to the dete-

riorating conditions of Durgapur tele-
phone services; and

(b) if so, the steps Government
propose to take to improve the phone
services at Durgapur?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEQ SAI): (a) and (b). No
Sir. The telephone services at Dur-
gapur have not deteriorated, How-
ever, as a normal meagsure for effect-
ing better service, overhaul of ex-
change plants and rehabilitation of
subscribers’ installations where neces-
sary have been taken up.

~Ptoblems of Durgapur Steel Plant

2216. SHRI SAMAR MUKHERJEE:
¥l the Minister of STEEL AND MI-
NES' be pleased to state:

(a) whether Government are aware
that power and coal pose problems
for Durgapur Steel Plant;

(b) it s0, reaction of the Govern-
ment thereto; and

(¢) whether the Government are
aware that the D.V.C. has failed to
honour its commitment in regard to
the supply of power?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sfr. ¢
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(b) The problems .are being taken
up and pursued with the appropriate
agencies.

(c) Yes, Sir. .o

Enforcement of minimum wages for
Agriculture Labourers

2217. SHRI JYOTIRMOY BOSU:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to refer to the reply given to
the Starred Question No. 161 on the
24th November, 1977, regarding en-
forcement of minimum wages for
agricultural labourers and state:

(a) whether Government are aware
that in many regions/areas of many
States fixed statutory minimum wages
remain on paper only;

(b) whether Government are also
aware that in many areas the agricul-
tural labourers are not aware of the
Government’'s new order enchancing

the existing rates; and

(c) if so, what steps, if any, are
being taken?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a) A
Statement showing latest minimum
wage rates for agricultural workers
prescribed under the Minimum Wag-
es Act, 1948 gnd a statement indicat-
ing the actual daily wage rates (of
annual averages) of Plough-man or
field labour-men in different ~States
for the year 1978-77 are laid on the
Table of the House. (Placed in Lib-
rary, See No. LT-1760/78).

(b) and (¢). Government have al-
ready written to all the State Govern-
ments/Union Territories to take effec-
tive steps for giving wide publicity
to the notified minirrum wages. Some
of the measures that have been taken
include publicity through various
masg media. The State Governmeas
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have also been advised from time to
time to take effective steps for the
enforcement of the notified minimum
wages. Some of the measures that
have been taken include gtrengthen-
ing the administrative set up, utilising
the services of staff of Departments
like Revenue, Agriculture, Rural De-
velopment in addition to those of La-
bour Departments and increasing the
number of claims authorities.

Rural Health Scheme

2218. SHRI JYOTIRMOY BOSU:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) what are the Rural Health
Schemes of Government for the most
backward rural areas;

(b) what are the existing facilities
in these areas; and

(c) how and when the schemes are
likely to be implemented?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a) to
(c). Backward areas like most of the
other areas are serveqd by the Primary
Health Centres and Sub-centres which
are 5372 and 37,775 respectively in
number. There are about 892 blocks
located in tribal and backward areas
in the country. About 812 PHCs and
2559 sub-centres are functioning in
the above mentioned tribal blocks.
Thus, in more than 86.2 per cent of
the tribal blocks Primary Health Cen-
tres with their sub-centres have been
established' As the doctors and the
para-medical staff are not very willing
to go to such areas where adequate
residential facilities, water supply,
electricity etc., are not available, a
few incentives were provided for in
the Fourth Five Year Plan to attract
them to such areas. Besides the Pri-
mary Health Centres and the sub-
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centres, in some States like Gujarat
J. & K, Karnataka, Kerala, Maha-
rastra, Mampur, Orissa, Rajasthan,
Tamil Nadu and Tripura there are
mobile health units/dispensaries ex-
clusively for the tribal people.

In the Fifth Five Year Plan under ,
the health sector of Minimum Needs
Prograrcme, emphasis has been put
on the provision of the minimum
needs of the people specially in rural,
and backward areas of the country.
The guidelines as well as priorities
for taking up rural health services
schemes stressed that Scheduled Tribe.
villages, Scheduled Caste, hamlets,
hilly areas and remote villages get
priority in implementation program-
me of the Minimum Needs Health
Programme. As a result, it has been
decided to give priority, in the post-
ing of additional female health work-
ers, to backward and tribal areas,
areas with inadequate communication
and hilly areas having high maternal
and infant mortality rate. There are
also instructions that the girls of the
tribal/mountainous areas who wish to
take up Auxiliary Nurse, Mid-wife/
Lady Health Visitor traiming should
be admitted straight-away, if they
possess requisite qualifications with-
out having to compete with other
girls.

Under the Rural Health Scheme-
also, which has been introduced re-
cently, there are instructions that in’
hilly and mountainous areas where
population in sparse criteria for se-
lection of community health workers‘
should be relaxed.

Number of P.C.O. installed in Coun-,
try and Andhra Pradesh

2219. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the number of P.C.Os. installed
in the country this year; and

r
(b) the number of those started In
Andhra Pradesh?



173  Written Answers PHALGUNA 18, 1899 (SAKA) Written Answers 174

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAD): (a) 1033 long dis-
tance P.GOs. have been installed in
the country during this financial year
upto 15th February, 1978.

(b) Of the above 145 PCOs have
been installed in Andhra Pradesh.

faeait aur o= IR & A @otowto
gfaar a gz
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W AT § TW AN (st Agfc s gedw am) (%) 31-12-77
! 2w § 2 whenaT @ W @ Twre Y i— .

1
7 do T T FARAA
1. Wy . . . . 1,01,206
2. fagr : . . .. asts
3. e (foradt oo, feg ok ey wifemr @) . . 1,42,786
4. T T FWEI . 11,725
5. FAREEH . . . . . . 96,244
8. ¥ (formdt werdiy ol arg mfvrer R) ) . 74,284
7. Wex q2W . 61,108
8. WIS mmmmmﬁmmw
H Mar T . . . 3,26,923
9. Iax qaf grE=Te AfFw (me,mm ﬂﬁlg‘(
faar, Jaram, armde o faqgo mfr @) . . 29,925
10. IO ofeT FER AfFT (Fmﬁm g A9\T fewras
2w wfae &) . . . . 1,00,404
11. I . . . . . . 21,364
12, T9wW™ . . . . 52,963
13. W(mea%ﬁma) . . 1,71,446
14. IAXTIAW . . . . . 1,23,104
15. qfraw gma (waﬁmwﬂ?mfmm*) 1,74,203
16. fa=t . . . . . . 1,34,663
@ . . 16,71,267

g TF 2NN oRdw AT WA
fae geroar @ AT 1 R Us TveE fox ®
6 qF F ¥ 4T @HT TR W i@ s v R
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(&) 31-12277 MW &F 20 AAWIT F WY IVEOA AT
Ffrar ga A feafy €x 7812 § :—

W Ho I FAFIT ST gy

1. WERIEE . . . 39065 10850
2. WHTET . . . 12998 946
3. T 39684 4094
4. JENG . 9702 2089
5. FEQI . 11825 6
6. qATFAR 10259 1640
7. AR . . . . 35192 2444
8. 3T . . . . 12665 157
9. AR . . . . 13911 2107
10. FIT . . . . 20012 975
11. F&ETH . . . 13973 610
12. Ffaar . . . . 9492 4419
13. AT . . 12070 205
14. 9T . . . 11764 37
15. . . 26147 1614
16. g . . . 14365 2657
17. =% . . . . 206178 47862
18. FAFAT . . . . 143498 26024
19. fa=t . . . . 134663 46017
20. HIH . . . 72565 2682
() st & 1 qwfe, TF FaA BT wed ¥ gra T § a8 T5g S

fod o @ & fir it g ¥ wfaw mﬁﬁw_éfs’rm|§s.@i
waget £ a9/1980 ¥ wRy Ak 2R T ¥ g _a=h gh %.ﬁﬂﬁ’f %
¢ FRw 2.fag € 1 FB.A@ WA TEE FT WY AW TG @ Fw
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Inspection of Steel Plants by Minister

2224. SHRI D. B. CHANDRE
GOWDA: Will the Minister of STEEL
AND MINES be pleased to state:

(a) whether it is a fact that he has
recently visited all the steel plangs to
examine their working;

(b) if so, what are the findings;

(c) what has been the plantwise
accumulation of finishedq product and
the position of stocks of coke and
coal, month-wise, during the last one
Yyear;

(d) what steps have been taken to
improve the stock position and move-
ment of finished products; and

(e) what steps have been taken,
after his visit, to improve the working
of the plants?

THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK): (a),
(b) and (e). Recently I had visited the ,
steel palnts at Rourkela, Bhilal,
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Bokaro and Burnpur. During the
visits, I had reviewed the working of
these plants with the concerned offi-
cials to see how the impediments which
were coming in the way of production
could be removed; certain related mat-
ters connected with the modernisation
of the plant facilities, future planning
as well as problems of industrial rela-
tions were discussed and decision taken
to improve the overall performance of
the plants.

(c) The month-wise stock position
of saleable steel, coke and coal at
each of the six integrated steel plants
during the current flnancial year is
given in the Statement laid on the
Table of the House. [Placed in Lib-
rary. See No. LT-1763/78].

(d) Close liaison is maintained with
the Railways both at the plant level,
by SAIL as well as by the Ministry
of Steel and Mines to ensure speedy
movement of finished steel from the
steel plants. Similar co-ordination is
maintained with the Railways, Coal
(India) Ltd. and the Department of
Coal to monitor the supply and move-
ment of coking coal to the steel plants.
The position is reviewed every month
But in spite of best efforts, in the case
of coking coal the stock position con-
tinues to be unsatisfactory.

The stock of saleable steel which
was 329.6 thousand tonnes at the
beginning of the financial year, has
been brought down to 270.7 thousand
tonnes on 1-3-78. This represents only
about 13 days’ production at the cur-
rent rate of production.

Opening of a public cell to hear
Telephone Complaints

2225. SHRI D. B. CHANDRE
GOWDA:

SHRI VASANT SATHE:

Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government are aware
that the number of people visiting the

General Manager (Telephone) in his
office in New Delhi with their com-
plaints has gone up not only because
there is no one there to direct them
to the right officer but also because
the officers are not much interested in
meeting them;

(b) whether even the General
Manager, who only some months ago
met as many as 50 members of pub-
lic a day is not able to meet more
than four or five persons and inter-
views are granted if fixed at least a
day before; and

(c¢) if so, whether Government
would like to open any public cell to
hear the complaint of common people
regarding the telephones?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) No Sir, the allegations
are not corerct,

(b) No Sir, the General Manager
meets those visitors who could not be
satisfied at lower levels on fixed dates
on prior appointments to enable the
records of the case to be available at
the time of the interview.

(c) Public grievances Cell is work-
ing with effect from 14.10.77 in General
Manager Telenphones Office and also
in offices of Area  Managers Tele-
phones.

Postal Counter Facilities to Villages
through Mobile Poss Offices

2226. SHRI NARENDRA SINGH:
Will the Minister of COMMUNICA-
TIONS be pleased to state':

(a) the progress of extension of
postal counter facilities through mo-
bile Post Offices to the villages at the
end of January, 1978; and

(b) whether the target fixed for the
current filnancial year is expected fo
be achieved; and € so facts thereof™
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DEO SAI): (a) and “(b). 57360 villages
have been provided with counter faci-
lities through mobile post offices up
to 31-1-1978 against a target of 50,000
for the year 1977-78.

Rural Health Scheme

2227, SHR] SHAMBHUNATH
CHATURVEDI:

SHRI K. RAMAMURTHY:

Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have
taken note of the criticism by eminent
doctors and Presidents of the Indian
Medical Association and Common-
wealth Medical Association of the
Rural Health Scheme, in particular of
the appointment of Quacks; and

(b) if so, the Government’s reaction
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND FAMI-
LY WELFARE (SHRI JAGDAMBI
PRASAD YADAV): (a) and (b). The
Government have taken note of what-
ever criticism has appeared in the
press or come to its notice against the
Community Health Workers Scheme,
Most of the doctors are in agreement
with the importance and objectives of
the scheme. The President of the
Indian Medical Association participuted
in the fourth joint meeting of the Cen-
tral Council of Health and the Central
Council of Family Welfare. In the
said meeting he did not criticise the
scheme. This meeting was also at-
tended by the President of the Delhi
Branch of Indian Medical Association.
He also did not criticize it. The Direc-

tor of All India Institute of Medical
Sciences,; the President of Indian
Council af Medical Research and other
aninent gpocialists .in the fleld, who
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were present in the meeting, praised
the scheme. Specialists of other coun-
tries have also welcomed it. Reports
received  from the States and also
those from the officers visiting the
flelds confirm that the people are
enthusiastic and bhappy about the
scheme.

The community health workers, are
not doctors. They are merely health
workers selected by the community.
This scheme is a step towards involv-
ing the community in taking care of
itself,

lmport of cold rolled steel sheets
from a Dutch Company

2229. SHRIMATI PARVATHI KRI-
SHNAN: Will the Minister of STEEL
AND MINES be pleased to state:

. (a) whether it is a fact that the
Government has decided to import a
huge quantity of cold rolled steel
sheets from a Dutch Company called
the Hoogovens;

(b) if so, the details thereof and
what is the price per tonne to be paid;
and

(c) whether it is a fact that this
price is well above the world market
rates?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
‘SHRI KARIA MUNDA): (a) No, Sir.
However, SAIL ZIaternational Limited
imports steel material required by the
end users from time to time. CR
Sheets/Coils is one of the items that
is being imported during 1977-78. It
is a fact that SAIL International
Limited has placed order on M/s.
Hoogovens Verkoopkantoor by, Hol-
land as they have placed orders on
other foreign companies.

(b) The per tonne price applicable
on the order is DFL 663 C&F for ship-
ment to Bombay and DFL 668.85 C&F
for shipment to . Madras and " Vizag
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on Liner Terms with invoicing~ or
“Nett for Nett” basis.

(¢) No Sir. However, the Chairman.
Steel Authority of India Limited has
been requested to look int the
matter.

Foreign exchange racket

2230. SHRI ISHWAR CHOUDHRY.:
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state:

(a) whether Government propose to
issue instructions to Indian missions
abroad to exercise vigilance in regard
to curbing foreign exchange racket in
those localities of foreign countries
where Indians are predominantly re-
siding;

(b) if so, the details thereof; and

(c) the number of Indians in each
country whose passports have been
impounded during last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) While general
instructions in regard to violation of
the Foreign Exchange Regulations Act
have been issued to Indian Missions
abroad, there is no proposal to issue
further instructions.

(b) Does not arise.

(c) During the years 1976 and 1977,
the passports of seven persons living
abroad were ordered to be impounded
for economic reasons under the Con-
servation of Foreign Exchange and
Prevention of Smuggling  Activities
Act 1974. The country wise break-
down is as follows:

Singapore . . . 4
Dubai . . . t
Malaysia . ‘ . 1

Hong Kong. . o I

186

fafar saw & fenfudl I
qR_EA

2231. 5t T qau fart: wr
e Wi afar s G g
THA WY FUEG 5

(F) Fam S&FTC &7 &7 toteaqm
F1ew ¥ faafe a1 il w3
qfc & T § FITG S G AR I
o< fmar ™ §

(@) atz g, at g7 AR § ;v
FETE Y I @ R

(7) & a@rR fafear fww
# GrEgar a1 & fqu F1E S AT
qqTT FT Y & ; AR

(o) afz g, & ¥= a% ?

@ A af @R s JETaR
# 7w wet (s STt 9A| aRA);
(F) fe=t swTER F1, N TEAR-
gAY M7 fofsmmr Faw,  faost &
&l & TG FT G E, TW ATHS &7
STAHILY § |

(@) =@ ooa F 14 gq9T F
fafa wgemi 9 fa=re 5@ & fag
RN HAFTHA W A T
gw ¥ fau qer afas «) semerar &
feedt TOTHA ¥ UF |ATEHIT afAfa
nfza #Y 1

() A= (7) =t oF gAY Fzufa
&1 qar T § aferm wifaqd w16 AT
gfear & 3w & &y Afsswe FrEwl &
faffrear fmy & faw  ogd & T
g wrenaat fraffer #1 g€ & o

Wi fafaear & g qfax
¥ s, fag S1C gAY ¥ T oy
fim & fau wegTad @Y  FAT



187 Written Answers

¥ & OR TR & I A
wfEm & | Tn qreEaail w1 4r3ffa
¥ faq sMEQ, 1977 & awt gt &
qfwiaa &< ka1 @ g 1 G
fwmn ¥ orEm@r 99 F fau gy
N ¥y oftwz F 9N qEaEEt AR
HNETmaragw e s @ E

Purchase of low grade manganese for
Steel Plants

2232. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether it is a fact that low
grade manganese for use in Bhilai,
Rourkela and Durgapur Steel plants
ig being purchased from private firms
which is costlier; and

(b) whether there is any proposal
to purchase this low grade manganese
direct from mining proprietors so as
to save at least 15—20 rupees a
tonne?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Low
grade manganese ore for Durgapur and
Rourkela Steel Plants is being pur-
chased through the agency of Minerals
and Metals Trading Corporation, a
Public Sector Undertaking, who pro-
cure the ore directly from the mine-
owners in the Bihar Orissa area. The
Bhilai Steel Plant obtains about 75
per cent of its requirement from
Manganese Ore (India) Limited, a
Public Sector Undertaking, and the
balance, directly from private mine-
.owners.

(b) As the supplies are already
being obtained either through public
sector agencies, or directly from the

mine owners’, this question does not
arise.
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Employment of local people in
Malanjkhand Copper Project

2233. SHRI KACHARULAL HEM-
RAJ JAIN: Will the Minister of
STEEL AND MINES be pleased to
state:

(a) whether priority in giving em.
ployment to local people in Malanj-
khang Copper Project in District
Balaghat, Madhya Pradesh is being
glven;

(b) if so, the particulars thereof;
and

(¢) if not, the reasons for not giv-
ing priority to local people in em-
ployment there?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) Yes,
Sir.

(b) All posts (other than Class 1
posts for which recruitment in made
on all india basis by the Head Office
of Hindustan Copper Ltd.) are noti-
fied to the local employment exchange.
the candidates sponsored by the local
employment exchange are considered
for employment. Only in cases where
the local employment exchange is
unable to sponsor candidates, are the
posts notified in the newspapers. In
addition to getting candidates from the
employment exchange, one member
from each of the displaced families
whose land has been acquired for the
project is being given employment
at the project. So far 25 such displac-
ed persons have been provided em-
ployment by the Project.

(c) Does not arise.

Banning of strikes

2234. PROF. P. G. MAVALANKAR:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government’'s attention
has been drawn to a press report
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entitled “Janata must prevent strikes”
appearing in the Bombay edition of
the Indian Express dated the Febru-
.ary 10, 1978;

(b) if so, Government’s reaction
thereto; and

(c) whether Government are con-
sidering the banning of certain kinds
of strikes and if so, main indication of
Government thinking on the subject?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR RAVINDRA VARMA): (a) Yes,
Sir. \

(b) and (¢). The question of mini-
mising the incidence of work stoppa-
ges is under examination In the over-
ali context of the proposed Compre-
‘hensive Industrial Relations law.

Village Health Cadre

2235. PROF. P. G. MAVALANKAR:
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(a) whether Government have
received one or more representations
from individuals and/or association,
-against the system and working of the
newly announced and operated village
Health Cadres;

(b) if so, broad details thereto;

(¢) Government's reaction and res-
ponse to such representations and ob-
jections;

(d) whether Government propose to
modify the said scheme in the light of

‘the complaints, etc. received from res-
Pponsible quarters;

(e) if so, how and when; and

«(f) if not, why not?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAGDAM-
Bl PRASAD YADAV): (a) to (f).
Yes. The Government have received

a few representations from indivi-
duals/associations, most prominent
among them being the Indian Medical
Association. While there is no basic
objection to the gpirit and the objec-
tives of the scheme, some have chosen
to criticise the curative role of the com-
munity health workers under the
Rural Health Scheme. This criticism
is, however, not well founded as it is
based on an incomplete understanding
of the scheme. It is basically a sche-
me aimed at involving the community
in health care. In other words, this
scheme aimg at placing people’s health
in their hands.

In the fourth joint meeting of the
Central Council of Health and Cen-
tral Council of Family Welfare the
scheme was discussed in great detail
Representatives of different associa-
tions and institutions were also pre-
sent in the meeting. Most of them
praised the scheme. The Indian Medi-
cal Association, who had criticised the
curative aspect of the scheme lasb
year, did not do so in the said meeting.
In fact, speciality of both India and
foreign countries have welcomed the
scheme. Reports also confirm  that
there is enthusiasm and happiness
about the scheme among the rural
masses.

The scheme is, however, being coua-
currently evaluated. There is also a
provision for terminal evaluation. The
results of the evaluation shouid iead
to further improvement in the rum-
ning of this scheme.

Enquiry into telephone equipments t0
avoid defective service

2236. PROF. P. G. MAVALANKAR:
Will the Minister of COMMUNCA-
TIONS be pleased to state:

(a) whether Government are aware
of the continued, countless complaints
of the telephone subscribers and users
all over the country about all kinds
of faulty telephone services includimg
sudden cutting off the lines, over
hearing or cross-communications
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among telephone users, dead lines for
long periods of times, and failure to
hear the humming sound while dial-
igt;

(b) if so, whether Government have
gone into the whaole qQuestion of instal-

Jation and operation of the new and
existing telephone equipments; and

(c) the steps, if any, being taken
to remedy the said faulty fairly soon
and fairly satisfactorily?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKH-
DBO SAI): (a) No, Sir, Government
are not aware of such complaints.

(b) and
arise.

(c). Question does not

Report of Chanchal Sarkar Committee

2237. SHRI KANWAR LAL
GUPTA:

SHRI HUKMDEO NARAIN
YADAV:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) has Government received the
Chanchal Sarkar Committee Report
to improve the performance and to
strengthen the publicity of our Embas-
sies and Missions;

(b) it yes, gtve the details therec:
and the action taken by the Goverr-
ment thereon;

(¢) how many complaints have been
received by the Government against
our Embassies and Missions in the last
9 months; ang

(d) the steps taken by the Govern-
ment to streamline the proper func-
tioning of the Embassies?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI S. KUNDU): (a) and (b), The
Chanchal sarkar Committee has sub-
mitted its interim Report and its final
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Report: is awaited. The interim Re-
port is under study.

(c) and (d). There have been some
general complaints against the func-
tioning of our Misslons abroad. While
it is recognised that there is always
scope for improvement continuous
effort is made to take note of cem-
plaints to rectify deficiencies and
improve our pub}icity and public re-
lations performance,

Persons against whom telephone ar-
rears of more than ten lakhs peading

2238. SHRI KANWAR LAL GUPTA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the names and addresses of the
persons, firms and companies against
whom telephone arrears of more than
10 lakhs have been pending;

(b) the action taken against each.
of them,

(c) in how many cases the tele-
phones have been disconnected; and

(d) what steps Government propose
to take to reduce the arrears of tele-
phones?

THE MINISTER OF STATE IN THE.
MINISTRY OF COMMUNICATIONS.
(SHRI NARARI PRASAD SUKHADEO:
SAI): (a) There is m\such case.

(b) to (d). Do not arise in view of
(a) above.

Daily allowance admissible to Direc-
tors of SAIL

2239. SHRI SUKHENDRA SINGH:
Will the Minister of STEEL AND.
MINES be pleased to state:

(a) the rate of daily allowance ad--
missible to Directors of Steel Autha-
rity of India; and
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t&(b) whether they are eligible to
stay in 5-star hotels while on official
tour?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHR] KARIA MUNDA): (a) and (b).
Daily allowance is admissible to the
Directors of Steel Authority of India
Limited for attending Board meetings
and while on official tours at Rs. 50/-
per day in case they are accommoda-
ted in the Guest House maintained by
the Company or of any of its sub-
sidiaries, and at Rs. 114/- if they
make their own arrangements. In
case the stay in a hotel, the maximum
amount admissible for board and
lodgining expenses is Rs. 175/- per
day.

Effect af Multinational Corporations
on Industrial Labour

2240. SHRI SUKENDRA SINGH:
Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR be
pleased to state:

(a) whether Government have ini-
tiated a study regarding the effect and
influence of Multinational Corpora-
tions on the industrial labour and
labour activities and conditions of
labour; and

(b) if so, what is the progress made
in that regard and the conclusions and
findings thereof if any?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) No,
Sir.

(b) Does not arse.
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Loss of man-days per thousand wor-
’ ‘kers in India

2242, SHRI' PRASANNBHAI +*MEH-
TA: Will the Minister of PARLIAMEN-
TARY AFFAIRS AND LABOUR bLe
pleased to state:

(a) whether India stands third in
man-days lost in 1975 according to the
data released by the International
Labour Organisation;

(b) if 8o, whether man-days lost
per thousand workers in India were
1430 in 1975 and if so, the position in
regard to this in 1976;

(¢) whether in 1977 the man-days
lost were much more than what was
in 1975; and

(d) if so,-the details of the same?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
Yes; but the data are not strictly com-
parable as different methods have
been used for calculating the number
of working days lost in different
countries.

(b) According to the flgures of
I.L.O.,, 1430 days were lost per thous-
and workers in the year 1975 in the
mining. manufacturing, construction
transport and communication sec-
tors. The source of information and
the method of calculation used not
knows. The figure for the year 1976
has not been shown in the I.LL.O. state-
ment.

On the information furnished by
Labour Bureau. 1113 mandays were
lost per thousand workers in the
year 1975 is all sectors of industry
taken together. The provisional figure
for 1976 is 631.

(c) and (d). The mandays lost were
219009381 in 1975 and 21,214,281
(Provisional) in 1977 which shows
that the mandays lost in 1977 were
not more than those in 1975. |,
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.Imppewement of communication sys-
1tem in Gujarat

2243. SHRI PRASANNBHAI MEH-
TA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether the Gujarat. Go:"ern—
ment has suggested to the nion
Government to allot more funds to-
improve the communication system in
the State;

(b) if so, how much has been allot-
ted to the State Government for the
purpose;

(c) what are the schemes likely to
be implemented in the Gujarat State
during the current financial year; and

(d) the details of the same?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) No communication regard-
ing allotment of funds to improve the
communication system in the Gujarat
State has been received from the
Gujarat Government.

(b) Funds are not allotted to the
State Governments but to the Posts and
Telegraph authorities responsible for
the execution of the projects. The
funds for expenditure during the cur-
rent financial year have been allotted
as under:—

(In thousands of Rupees)
(i) Gujarat Telecom. Circle. 561,19
(ii) Abmedsbad Telephone Disg-5

trict. . . 5,60,23
@ii) Surat Telephone District. 42,58
TorAL . fi 11,6400

S

(c) and (d). Following are the
Schemes likely to -be implemented ‘in
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the Gijarat State during the current

financial year:—
W o - T
1. Expansion of postal facilities:—
(i) New Post Officesinruralareas 91

(ii) Installation of letter boxcl in
rural areas. . . 2000

(iii) Postal Counter facilities to
villages through Mobile
Post Officés. . . 3000

*I1. Public Call Offices and Combined
Telegraph O ffices:

(i) Distance Public Call
Ofhces. . . . .
(i) ' Combined Telegraph Offices 160
II1. Telephone Exchanges:

12,600 lines are planned to be added. Out
of this 10,000 lines have alrecady been commis-
sioned upto 28-2-78.

IV. New Telex Exchanges :
Anand .
Gandhidham 50 lines capacity.

V. Co-axial Cable system;.

50 lines capacity

Conversion of 4 MHZ Co-axial system to
12 MHZ. This would connect Bulsar with the
system and major towns like Baroda, Surat and
Ahmedbad would get more trunk circuits in
between and also to other parts of the country.

V1. Open Wire Carrier Systems. 3
No.
(i) 8 channeclsystems . 16
(ii) 12 Channel Systems . 3
(iii) 3 Channel Systems. . . 24

‘Post offices in “Villages

2244, SHRI PRASANNBHAI "/IEH-
TA: Will the Minister' of COMMUNI-
CATIONS be pleased "to “stafe:

(a) whether Union Ministry have
formulated a programme to cover
morg villages with post offices in the
country;

) it so, the main details of the
same and how many villages will be
covered during 1978-79;
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‘(e) ‘whethidr ih Gufifat Bfite there
are large number of villages without
post offices; and

(d), whether Government are plan-
ning to cover all the villages and have
a post office in every village during
the 'next Five Year Plan?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) Yes, Sir.

(b)_‘ Details of tentative targets are
‘gg under:—

(i) New Post Offices. . . 5,000

(ii) Counter facilities to villages 10,000

villages.

(c) Out of 18,275 inhabited viilages
in Gujrat State, 6,538 have been pro-
vided with post offices and 3844 pro-
vided with postal counter service faci-
litieg through mobile post offices.

IR S o4

(d) No. Sir. It is however, planned
to open 25,000 post offices in’ the rural
areas and additionally provide ‘postal
counter facilities to 50,000 more vil-
lages in the next Plan, 1978-83.

W WA dwweew faw, I w1 WX
AR TR T o agr
wa(t wfaey fafiy ® aevan
Tfw

22 45. N ¥R T ¥OAW AT
AT T WAT W HA! g qqAr F
¥ FS fF

(%) @ awm st WA dawaeee
fa=, S €1 AT KA Tow A

+ AT AqT §Ha wigs fafa &Y
faadr afw qaiar & ; AT

v (@) Far |TETC W @ &7 qar
53 fr s il #1 57 9ol ¥ dfaa
w%?fmmafwnwﬂamét
T FTE STAT 14T &
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qA0T; w@ wqr WR AN (s
Poirr wwt) (%) wEEA U
drr fam v wiana fafa sfawrfwl
¢ T wr v fadd ¥ waarg, qan
I STQAEAT A R, A FHIQ T
dysr wfafagw, 1948 a1 FI=TH wiasy
fata whafraw, 1952 % w= w1 gv

(&) ‘m A&l 35T\

I fm aae d9 g fed na
afae faQat waalat w1 g
fem A

2246. S X I FSAW : 7T
wROT w19 AGT WA AAT TZ TAA FY
FUFE 5 .

A

(%) ¥@T OF ATEAT g FfFam,
I3 faat wwgz @q ¥ 2 W4, 1970
s gargaaa feg g I fe 19608
AT ATA A1ET AR AR AT wfw
¥ fgal w1 797 97977

(@) %31 ACFR &7 frarz oF
afas Qe Taalgi & faeg #¢
FIIAEY § ®T

() =T FFR w1 fa @A
aqt & kA few v o¥ wfws faidy
TaATat 1 Aear ghafrea 3@ w1
¢

(w) =31 7 A =fasf & oX
FaMAT F1 $7A A q@ faeam & foam
fgr war 9\ 7 &Y FAwlET w w9
* X IY FE FIAFTA AN 4 A%

-

(%) 1 7R *71 fa9re &R
T aaRYAt B @ FX ¥ fag w1 w1AA
* Ay w1 o7 afx gf, At w2 ?
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VAT €T mE o'W oER (A
v 7nt) (%) ag sra YT AT F
wATTaF § wrar & w7 g ¥2w 31
TN FAIFTTLH QT § 147 W7 787

2

(@) & (¥) fodt qvegqr st
gfraa g grafaa gamsr A=
FTE FUT TqT: JT T & a7 fgaeg
AT € | F19T ¥ IsA9A § feg M@
afwsfaa wogz-faidt gt ar
W= & At ® afe wig g7 @,
v FHFT 9ot 3fmma & gfana
¥ FAER FHaw # & gfefraq
grafyy e wifars maw ga &
AT ™ & WY 7oA foravaa w1 fRgEo
FU FFAT g A0 (7) & fafafzgez
ufwsfaq swrgz-fa<iay Fa<i & q=ar
FT q@1 ImA F1 Fr¢ faw 78 ¢ ;
7 &) 5 HTAWF AWH ATAT § ; FeAA
% gg #w wafem  gfgs sneci
#1 ¢ {5 & 58 957 71 IBIT AR F1JA
sfwar gra aeAr fowraat w1 fE o
FIY N

it g dvernew fom, I & wfae)
N A AN W w1 qTOT

2247. W gER TR ¥OAW ;. FqT
#FT €T AQT W qAT Ig FATT F)
ta i TOME R

(%) 71 = 3g7 Ex@eEnza fam,
o T & afwgi 71 S3e0 wfafaaw qar
a0 sfgfras & seaal & wane
LE U AR 1O e A

(@) =fz gf, @ Ja% 757 FIIO
%37 § T FTEIT ZIU T AfHw) #
fraffer st @1 gaar gfafreg 777
& fau sqr F1ag™e F o9 W@ R
14
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() T@ awy S¥ A« & waw
qQrit # weqTaY, TR 99T SFITA 9T
FIH I I FAT-HAT fFaq wfws

& AR sc@w A § afad w1 aqr Ay

9T @ g AR 9 faw & fmfor &
1z § wed® T afawi # frgar 3w
fegr mar?

WIS w7 a9 ww WA (N @
T\i) (%) & (7) 3 AHAT AT F
garfase & mvar & o) mifaa g=
WY A GIFT? § OFF F1 T Gy

g

FrwR fvmenw foa e [, o=t
W T—T I LRI TqEIT
fom & sFaTY TR a7 QWA
it wfasy fafu & a=mar
gt age #37 & fag
FEIEY

2248. *! gHW I ¥VA@ : T
#adtT T A4V NN FAT Ig FATA AV
FIT F fF -

(%) Far wAFg dagergw faw
Ta-l, 3 w7 wrEm dageT

202

- ¥ . =} )
fas Fwa7,-[1 Soor" 9% wEq, 1976
¥ AT 1977 TF FHITQ AT 1T
F¥ 339,247.75 WU Fr gafw

- e oy -

FEaT & B 2R famersy AN o
@, 1977 aF 1,13,691.70 WY
FHaT & W Ve fae qax-l, ad
9% 10,56,773. 45¥TTFI TfwIFrar
2

(@) afz g, & s¥@ aw@r afu
Tq@ F37 & forg geFT< Ay FTAATEY
FEE; A7 :

(1) <= faeit & moft 9% wfaex
farfa 7 adqar7 faa Tfwr age 1 STt
2 ok gER g1 34 R § F4r Frd-
FEr w1 owT @WrE?

e W q9r ww wE (s
ez Tat): (F) i Evmers faai #Y
TR FATA O YA F awEr ufwzg

e T

TFIT & —

LY

-

1. 999 H1ae foa Fo 1, avas

2. g e foae 9o 2, I5d7

3. 499 TR dFmersw fwr, IooqA

26. 82 T4 &%
(faavaz, 1977 %)

2.11 919 §F
(Faad, 1977 %)

1. 14 979 897
(w4, 1977 @)

(@) wTd T d fem aenn qfwt @ oae  fr g s

FTAE F QTE |
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(:T)] Wg‘w’{m“.{ ::-
fag W, afa wafw wr ok wriwrg
(1) %8 oy fymdo 1, 13.85 w, 1977, wwit, 1977, A%, THAT
TRE. e ey Afewmr,  afwwi & @dw § o,
1977 3% et FRATE WTow &Y
T EY § 1wt wafy
! afn w) feet §,299
femr ot @ &1 qe 7,
e 7 T s A
pecidl
(2) dm@ s fag 402, 16,37 1-4-74 %9 FOAT ¥ g7 Tl #
IS | qmE & q, Ty wlagfadi
31-3+26. ATATE, N FH9Q Afaw
T, fte, 5 stz &1 o
H-#
(3) #ud R TwATH 2,44 FEAAT I Freawt qrow A} AT
fa=r, IsHT 1 A A A, 1977  qF' ) UF W
a% zTge faar mar @ | W
zvg., dfgan qrey
406/409 & -T¥ WY
forraa g FLTE R )
m'mkmﬁz‘mm (=) u‘Fz g, a zaﬁw{ L
fwwliiw.ﬁ!ﬁm A & IR A qT AF TA-ITC fHAr

(%) =7 q9TT@ TR ® AT
forey % sz, trvmrﬁ'(vrr wazztﬂ'{
tvmm‘fmmfwumm
wﬂfmrm‘f:ﬁ"(mt foer &
B LT S oy ol
W o ot L

sfa g€} ;

(W) o a7 A7 IR Fx
qfya £33 FT F14 Fa 3§ TR

(w) 37 ol & A9 7|7 § QA
qu SHT ¥ wqrfgq F74 F FH F
fas fray o0 77 @ Wk @ SR e
qusANAmATEY ; o1

(v).nf:m,aﬁ@ﬁm fea
arfrat wy * T 9 ? -
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e Wyed § wew w W (s
wpfe some qudy ) : (%) ¥ (%)
T A TR TRES @y )Y
feafa g gez & . —

(i) sy fordt 3 v e

TR & Y WorTT aTHeT §iT
ITEHT BY gAAT F AT EY

21 g ¢ & a7 owmew we
& T w7 fagr oA )

(ii) Ton w¥Taen, TR w8
TR wiw (yavy faren)
s swaArEt qiw (WA
fae)
T WA H TART FAFTAT FY
®1% wid g Ady gE {)
(i1i) Torwvz fas & am :
qrfegt &1 I feqg v fewrs
AT & waarT F gArAT FX 9T Fr
 aiwar &1 faatw gfe & g™
A & faq afz 9at waara g g
IMAT, AT CFWIAT @A FogAAA
2 9o

(iv) Towe fad & gratarfaar
Ler
ggl THH nFEA @A & fqu
Taw 5 ZdremT F1 7 S gE A

TR & wary fas 7 JAer g™
qaTaN € RN wReem

2250. &t aw fag wi odw : FT
WO A g Tq F FI4FA F

(%) @ e TSy ¥ OJATS
o W pfearow are® F RayT AW

JaTaa ¥ S & o T €

9t w¥x afx g, Ay F=7 97X IgT7 A
e’

(&) v¥wer wrw HE e FAeaT
Fq aF fogr smom s w7 @ faar
QM ; AR

(7) T3 wEaew o wa-aw fradr
sl g€ &7

WYX WATRT § TR EW (s
g s gudr @) : (%) T Er
2TTT AT 4TI & THE 7 Ay
25-11-76 *1 w1 (foat qammd)
H ZAHrT gfaar 1A F qR & famrar )

(@) =t (7). @ & aEafas
ZARIT I A F TEATT FT TATHA L
21 1€ § AR gEafaa arawfasw G
a7 Ffaaron oamgw & qrq ATE0ATCAT |
g & fF ag maafaw TAEEEI
aq 1978-79 & @ra fagr qAraT |

FRTO wiw Wi fesraT i, % v
fomr AT WY EARA SR
-

2251. st gRfagwrd vdw " v
A AT IZ A K FI7F4O

(%) #ar g & foaem qamg &
TOUTATT ARE F 99 KR T[T F
Fiateg F-fae IFVHT FIFW FHT
fear war & woFr F@ #7 fage ¢

(&) s eRTT AN ¥ fawe &
fa¥va<. A A TW AW HI TG,
Tl ¥ WY qgT 9% T HIRIT FAFAA
[/ ArAME R

- (Y afx g @ wRivaT S £
FAEWD H) AT E AT &
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W IT& wazAval #Y fafeat & &
Ry ¥ fre-fer adw w1 ok
ﬁwﬁmwwwﬁmmwwww

FgfkmR gEg aw) . (F) A& |
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BRTT TG F FrEqEERF g ¥ fg
TF EATRT FAFOT ®7 A ¥ & _E
g

(&), fasre=T M w A damEa
%rwmw FAFIA FT £ AT IF T8¢
Fut 2 fAWR wim £ o7 afeay
T IR FAgwAT d faq w9qT wid
™ w0 %

() fmwﬁwrnma FAT-

Al ¥ fAg oot &Y 2, 5% AR Ay
few m &:—

-

T E T AR N7 w@E g

e L)
arr " =W JmT ;TS R
1. ferdt goifav afess 20-7-74 1000 &7 5-1-76 &' WA
anr Aa-fearem ITMFT T |
. )
2 ghem Azrarfaee  fommaw, 77 1060%0 15—-12-77 & AN

oY, g fadvaz

3. oY ggz IR gEw  fewew, 77

fgsmar, amw fasva~

1000 ®o

TEFGT H )
15~12=77 & 71T F
TFYT T |

(7) s (¥). 7 7= g7 F
FA9T § g A% faq aga T Mar
¥ qUrg &7 FT FArAVEEFAT &1 =X
II3Y G 9T FAawA 2 frw @

Tz fod & w|mn Tiw € TR
wAeA AN
2252. st g9 fag Wt w@w :
FqT §AX &Y qg AT F7 §0 3 GY
fw:
(F) TR T F TR fad
¥ gIT o ATHE & FON AA F fRa
Tgqr v A7 ¥ sfeat ¥ IAEE

Fv & fam g3z faar § s @
WeF WAIT 9a F) qrg 3qT § ;

() se&w grazs & fag e
1 aqT g1 Fgr 7Y fwaAr afow v
#;

.V

(7) w5TOT W F @ oY
4 qF AR FAIvA fr e
1T I 2RI FAew 2 & faeew
FETFME ;AR

() SR fou Ewm wde &
e FAwmm f. TR ?



209  Written Answers PHALGUNA 18, 1899 (SAKA) Written Answers 210

TWT HAEG A W AW (W el sew gl sw) ;o (w)
frefafea gt oifeat & Fowm FwEt & fag afwar & 8 — ‘

(e ferEspPIR 1% 5B ¥ of.
.-,
I A Tt T A1y oot & AT
r = i ¥
- 1. FRTAZ ALY G4 FI-HT9¢fzq rTaet fqo Faprom 1-5-76:
2. T Raw7, fefgae Fr-arsifea 45 fao F=mm 21-3-77

(7) =ife7 e A9 fernr & —

—— ——

et FT TR

s &Y v afr AQE wX W\ #7 oAw Agi

TFH THT &' a5 Y

{
1. FAMI AT TFET A F1-579-
Hea e fao Famom

2. Fr¥ qaa. fefezae F1-om9-
Hex 75 fq0 F=mo7

800 %o

-
bl

14-5-76 WITAT TMFYT Wi

25-3=77 EISr TEFET J

(T) 7 = O F aAFAT §
A fF maeEa & 307 8 fawAlT
g a7 § 1| THH AT @R A OF
FgT wfus wraT A FrAVIHAT §
TIAWF S IqTg g1 AT g AT
2 f2y a0

() & FAIT TEA-ATT CFEA
¥ feg s )
BB  §OY MY AFFR WORAX

2253. ! QHo Qo WM :
T @TER WX af@a &= @™ St a8
T g FGEfe 1977 % S=er

—_—

& fFed FEedl g U MM
A ITFT TomAR JRT ;v g ?

ravEeq WY f @ s WA §
T §AY (o STt SWY o) 3
T ¥ 7IH, 1977 ¥ waAtyg § g9
1,69,041 FgI=T FQRAT fFq T 1
oI, 1977 ¥ 38 FTAHA F1 qoiaar
w@fso® HTER 9T AT A7 @I & )
e ¥ feqm=x, 1977 #1 wafq ¥ frg
T w@fees TRIRT qIwA #T F€@r
5,69,031 &Y | TWAX R FF
frrer A fearmarg 1
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fawery
1977 & Q¥ FAEN qmIINAT ¥ "
(wi%g mafam §)
»q sr/aearfaq da /o3 fai TRILY WTTRWAT &1 A
A =
I, 77 A wafog®
L A (wi7, 77 &
femez, 77)
1 2 3 4
1. AW 939 . . . . 82,916 84,237
2. ¥ W, . . . . 28,956 .9,396
3. fage . . . . . 215,285 11,500
4. TN . . . . 50,143 62,232
5. gfamon . . . . 21,032 3,139
6. femraww . . . 13,508 732
70 FEH AT FEIT . . 8,837 2,364
8. ®IT® . . . 60,963 73,255
9. ¥F . . . . 50,415 53,870
10. #=g 939 92,352 20,827
11. 9gE . . . . 177,467 83,989
12. aforg . . . 653 356
13.. AINTIQ . . . . 509 186
14.3 TTHE . .o 45 28%*
15, IAM . . . . 72,323 % 40,028
16. 9977 * | 27,665 7,348 °
17, e . . . 12,808 8,814
18. , frfwem < . . . TR 956@

‘ﬁm‘,mn.m% aiee -
(DAY, 1977 a0 ¥ Tiewd: |
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1 2 3, ‘4
19. afware, . . . . 88815 56,091 5
20. fagw . . . . 157 150
21., AT . . . 65,971 8,414
22, gfvew am™ . 70,339 20,353
23, ummaﬁﬂww:’hqg 212, 186
24. WEGTHN T2, : 169¢- 27@
25. ey . . . . 440 491
26. XL, T ZAN 7. 169 79
27. fa=ft, 8,186, 4,111
28. T, m:ﬁvﬂa 2,226% 1,438
29., A9 9 4
30. faarw 199 488
qifzy 835... 1,944
32. T&T qATG . 8,953 8,320*
33. I garaq 6,389 3,678*%
gfgs arza 1,169,041 569,03 Li-

@A, 1977 & AiF2
*JFFAL, 1977 AF * HiFS

U.N. Membel’,Ship.‘of South Korea

2254. SHRI C. N. VISVANATHAN:
will’ the Mmlster of BXTERNAL AF-
FAIRS be pleased to state:

(a) the present position regarding
admission of South Korea. as member
of United Nations; and

(b) the stand of Government of
India in the matter and the positive
steps taken or. proposed.to be taken

1 Suppgrt membership . of., Sauth_,

Korea’

THE MINISTER OF STATE IN
THE . MINISTRY OFP.s+ EXTERNAL

AFPAIRS, (SHBI ;- S.-KYNDU): (a)..

NE

There is at present to our knowledge
no proposal before the U.N. regard-
ing the admission of the Republic of
Korea to the United Natioms, .

(b) Does not arise,

Improvement of commypiGRtions ,

through Satellites

2255. SHRI C. N. VISVANATHAN:,
Will the Minister of COMMUNICA;,
TIONS be pleased to stata:,

(a) the precise position st . presen$. )
regarding the improvement of fommun
nications through satelhtes, ot

atonrepnid (¢l
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(b) the number of satellites in
operation and the fresh satellites pro-
posed; and

- Ap e -

7 (¢) the number and names of sta-
tions connected to the satellite system?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) to (c). Opera-
tion of telecommunication services
through the medium of satellite has
two aspects, namely, for external and
domestic use,

" .

2. For extermal telecommunications,
India switched over to satellite med-
ium in early 1971 via the Indian Oc-
ean satellite of the International Tele-
communication Satellite Organisation.
At present, 80 per cent of telegraph,
99 per cent of telephone and 98 per
cent of telex traffic is handled through
the satellite medium. The reliability
of satellite communications is 99.9 per
cent,

In so far as the International Tele-
communication Satellite Organisation
is concerned, there are altogether
four working satellites covering the
Atlantic Ocean, Pacific Ocean and the
Indian Ocean regions. )

India has established direct satellite
limks with the following 21 countries:—
(1) Australia
(2) Bahrain
(3) Bangladesh
(4) East Africa
(5) France
(6) Greece
(7) Hongkong
(8) Tran
(9) Italy
(10) Japan
(11) Kuwait
(12) Malaysia
(13) Oman
(14) Pakistan
(15) Singapore

A~ - -~
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(16) Spain
(17) Sri Lanka - :
(18) Thailang === == esrm oo e
(19) UAE

(20) UK., and
(21) Zambia.

Besides these, a large number of coun-
tries are linked via satellite by
through-put circuits.

-

3. For "'domestic telecommunicéiions,
there is presently no r satellite in
oreration.

In view of the urgent need for pro-
viding high quality circuits between
the Main Land and Island/remote
areas, it is proposed to utilise a leas-
ed fractional transponder from
INTELSAT. This project envisages
two Gateway stations at New Delhi
and Madras and five remote area
stations at Port Blair, Nicobar, Kava-
ratti, Leh and Aijel, This project is
scheduledq to be completed in 1979.

It has also been decided to estab-
lish a multi-purpose Indian National
Satellite system to provide domestic
telecommunication, TV Broadcast and
Meteorological Services. Under this
scheme, it is proposed to have two
satellites in geo-stationary orbit by
the end of 1980. The project envisa-
ges 22 fixed earth-stations and six
Air, Road transportable stations, Anti-
cipated locations are Bombay, Cal-
cutta, Shillong, Ahmedabad, Erna-
kulam, Jullunder, Lucknow Patna,
Bhubaneshwar, Hyderabad, Jaipur,
Gangtok, Itanagar, Jodhpur, Srinagar,
Minicoy, Bhuj, Imphal, Goa, Agartala,
Nagaland and Pondicherry.

wgfr v & alT
2256, Y TQIIR AT : : FqT
amm ot ofar v Ter §ar
Tg I FY FO w6 fE
(¥) =7 3T e | wqfe
w1t ¥ SRR wfgeml Y g F A F1
oot ¥ wise s fee &;
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(@) afz &, @ m@ = anf
# g% qaur ¥ feay wfowa afe gf
&; WR

() S/ e # @ T
F fau g 7 7 AR A § 7

e T af e we T g §
e WA Aat wR aRw)
(%) tafaw fafecr ok o= faferes
fafeem goam & frad &7 ¢ et

i, fwaﬁ‘wﬁm'aﬁ’iwhﬁ
'wﬁagaw:ﬁaﬁqm«wﬁ

AR g mfaa gt § A F g
Fifweor & fegq@ & g T 21

(@) freafafes oot & fafua
g F weqwa fewm ® 1973,
1974 ¥R 1975 ¥ I g€ I
W # & fRaet sfaoa 99 sgfasre
§ g% W\ aX F N g IUeey
IR} IIR g —

sfea &
FAFo T 1973 1974 1975
1 2 - 3 4 5
1. AWy I3W 3.5 LEREC: CERE Ll
2. wEW 1.1 4.5 4.0
3. gfwarm 2.6 2.9 3.3
4. fegr=a wm 1.8 AIAY  FATTeH
5. ¥IA 2.4 AT LR
6. AT AW 2.0 AT qATeH
7. WIS 1.2 b AL S
8. wmfwgz - b SR
9. FARHE 5.1 qT]  HAgeed
10. ATATHE 2.4 T ATAAH
11. 3@ar 6.2 6.3 5.7
12. qoE 4.0 4.7 4.1
13. afﬁ;rg 10.0 7.8 - 8.6
14. faga 3.3 , WFeR RSN

15. TETSH N7
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(w) wqfx oF farwy caree AT
T oF R qg W ¢ 5 sgem A
T2 # & oot e W
fae frfafes w7 Joq o' ¥ —

1 UTRYOT & H gy-¥eEl W
sTafas oqree ¥ ¥ GET
VS g0 9 Qg &dat
¥ Frog qfar &=
F ¥ @ gra sfgami
F o973 ¥ @ Fawww
FET AR THITHYT § @
I W AR ORR #
IR ¥ I GEAET

+g. MTFEqT ¥ fAafag =9
¥ @Ry JH FEA AR
¢ Qv & a1 IFF ITAR

F@ & fag ¥ ok -

IFAQ g9 qe AWK
gl § W 9859gq f-
fas TR FY I FAT

3. g 977 Kifaw ofgs Taezg
HW FF IEF AIMGT
qEET 7T FAT

4. mEEr afger wr faviwEe
Zz99 § T9 & faw T
dHFET AF7 JET gy
at W g4 I w1 gIfwa
fear o v

. 5. 99 oy fafaez/ags 9,
faeares grr o< 9T ATHT
9T ¥ Jq0 9 FIAT

6. SEqATEl A IREA 9
U # gfafea gqant vk
S99 ¥ KT qIqT F&H
THY FQATA &Y AT JI1A7T |
7. §fr aniter gat ¥ sfesw
—~ @9 IRAT FTA T 9T &
s Jra §, Tafae FAT

[
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weT ¥ ¥ o W
“wfereor 3w R
Tamar @) e fau
1978-79 ¥T 727 TF qTQ
<& T

&t

8. fr Afmmd + fawem wr
fear & grawgwar g
& I A e et
ar foar wegaren § W9
J@r g

9. Y9 ¥ I W/ W@ JqT
TaaT fFafas’ # saear
FEAT W oTEr FEAW &
TFHTE

¥ I AT {1 § A-Wfew
swifaez

2257. St T UM AT : AqT
amm sk aof@ar saam qGq ag
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Medicineg for Patients

2259. SHRI DAYA RAM SHAKYA:.
Will the Minister of HEALTH AND
FAMILY WELFARE be pleased to
refer to the reply given to Starred
Question No. ‘231 on the 1st Decem-.
ber 1977 and to state the number of
suggestions regarding the immediate
supply of medicines to the patients,.
that have been implemented and also
of those that remain to be implemen-
ted?

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND
FAMILY WELFARE (SHR] JAGDA-
MBI PRASAD YADAV): A state-
ment indicating the position regarding
implementation of the recommenda-
tions made in the Study Report of
the Department of Personnel and Ad-
ministrative Reforms regarding the
working of the C. G. H, S. dispen-
saries, in so far as they pertain to the
procedure for procurement of medi-
cines and their supply to the patients,.
is enclosed.

Statcment

Statement showing the position regarding implementation of the recommendations made in the Stucy
Report of the Department of personnel and Administrative Reforms about the working of the CGHS
dispensaries in 5o far as they pertain to the procedures for procurement of medicines and their

supply to the patients,

Recommendation

*Action taken/proposed to ‘be taken for its
tmplementiion

11. (a) The CGHS dispensaries should assess their At present 'dispensaries are sendirg their

annual requirement and finalise their quarter-
wise quota in consultation with the Central
Medical Stres Depot which should make
arrangement for procurement of stocks

. accordingly,
e

anartcrly indents to the Medical Stores
epot on the basis of their actual requirc-
ments of the previous quarter. The
recommendation for the dispensaries to
assess their requirement on annual basi

for advance procurement of stocks by the
Medical Stores Depot will be imple-
mented shortly. a4
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Recommendations

Action taken/proposed to b

: taken for its
implementation :

——— - —

-11. (b) Tne regularindentssubmitted by CGHS dis-

gsnunﬁ should cover the anticipated demand
or the quarter plus a safety stock for fifteen
days. The total demaand should not exceed
by more than 1§ per centof the requirements
as p:r the original assessmz=nt for the quarter.

-t1. (c) Ifanyextra quantity of a particular medicine

is needed, a supplementary indent should be
submitted duly explaining the exigency.

a1. (d) The C:nr.ral M =dical Store Depot should not

12

a3.

4, (i)

74, (ii) In respect of non-listed medicines and medi- Presently

exsreise aay cut ia caie of regular indents.
Inresp:ect of sadpl:matary ind:utsifa cut is
consid=red necessary it should be made oaly
after coasulting the M.O. Incharge of the
coacerned dispensary.

In ths forms for rezular indents the name of
the mdicinzs and codes may b: printed to
avoid unaccessary clerical work.

The Czntral M:dical Stores Depot may send
on weekly basis only the circular showing
fresh arrivalsof medicinesduring the week and
the list of items which are out of stock on
the date of its issue.

Opening of Chemist units in as many branches
of Super Bazar as paisible may be expedited.

cines out ol stock in the Central Stores Depot,
the beneficiary, il so desirc. may be autho-
rised to procure the medicines directly from
the Super Bazar.

This is being done.

e

To mect the extra requirement of particular
medicines (i)~ supplementary indents are
being placed once in a month, (ii) by
hand indents twice in a a week, and (iii)
emergent indents at any time on the M.S.D.

ides local purchase indents placed
daily with Super Bazar.

Usually no cuts are made by the Medical
Stores Depot on the regular quarterly
Indents received from the dispensaries
except in respsct of certain items whos:
stock position may not be good at that
particular time. In such cases the require-
ment of one month is supplied and pro-
curement action taken by the Medical
Store Depot to meet the ul{req :irement.

Action with regard to getting the names o
madicine printed on the indent forms will
b~ taken shortly.

All the dispensarics are being regularly
informed of the new arrivals and medicin-s
out of stock.

Super Bazar was requested to open Chemist
units in all their branches. They agree
that wherever they have Chemist units in
their branches, they would supply the
medicines to the dispensaries falling  within
their area, but this has not yet been put
into practice by Super Bazar.

the practice is to authorisc the
patients to procurc directly from the Super
Bazar the non-listed out of stock medicines
which are of life saving and emergent
nature only, and others are procured
from Super Bazar on local purchase Indent
sent daily. No further liberalisation is
considered necessary in this regard.

Number

of Mini-Steel Plants and
their Prodaction

2260. SHRI A. BALA PAJANOR:

Will the Minister

of STEEL AND

MINES be pleased to state:

(a) thg numbe, of mini-stee] plants
in the Country and.the quantum of
productior by these units;

A————— ——~——

(b) the number which are economi-
cally viable and the reasons for un-
satisfactory working of units which
are not so viable; ‘

1

(c) whether Government have
studieq the factors responsible for
success of mini-steel plants {n Ckina;
and

RN B el

,
e

v .
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(d) if so, the lessons drawn for suc-
cessful adoption in India?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
124 mini steel plants have so far
been commissioned, Out of these, 94
units reported production of 7,62,133
tonnes of steel ingots and 16,948 ton-
nes of liquid metal for castings, during
April-December 1877 (nine months).

(b) Economic viability of a unit is
dependent on general factors like
managerial competence, production
efficiency, adequate availability at
reasonable prices of important inputs
like power, scrap and graphite elec-
trodes, market demand etc. Statistics
regarding viable/non-viable mini steel
plant units are pot maintained by
Government.

(c) Government have not carried
out any study on the functioning of
the mini steel plants in China.

(d) Does not arise.

Kudremukh Iron Ore Project

2261. SHRI MANORANJAN BHAK-
TA: Will the Minister of STEEL AND
MINES be pleased to state:

(a) the nameg of private parties/
coniractors engageq in Kudremukh
project and details of work with each
party: and

(b) whether delay in its implemen-
tation is likely to result in escalation
of the cost and if so, details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
The necessary information in res-
pect of contracts exceeding Rupees
One crore in value is given in the
attached statement.

(b) No delay in implementation
of the project is apprehended,

Statement

Statement of contracts exreeding Rs, One crore in value awarded to private parties|contractors in
Kudremukh Iren Ore Project

Name of 3he party

Description of work

1. Mjs, Asia Engineering Corporation

2]

4. M/s. Tarpore and Cu.
4. M/s. Uttam Singh Duggal and Co.
5. M/s. Jaiprakash Associate

6. M/s, Gammon Nirman

7. Mys. Gammon India
8. M/s. Dodsal Private Limited
9. M/s. Binny Limited
M/s, Bharat Industrial Works

11. M/s. Southern Structurals

. M/s. Asia Foundations and Constructions
td

—

. Construction of 292 residential Guaiters,

Piling work for Silos.

uivil engincering works in the plant,

Construction of Lakhyadam.

Foundation for Cuncentrate storage shed at
Parambur.

Civil works at Mangalcre.

Laying of iron ore slurry pipcline,

Structural steelw orke

3942 LS—8.
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Visiting Chinese delegation and their
interest in Indian Steel

2262. SHRI SHARAD YADAV:
SHRI SAMAR GUHA:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) whether the visiting Chinese
Trade Delegation has shown interest
in Indiap Iron Ores, Steel and Steel
productions;

) whether the team visited some
o ‘v Steel Plants;

(:) if so, the factg thereof;

(d) whether any long term export
of steel products from India to China
has been envisageq after such visit;
and

(e) if so, the facts thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA): (a)
Yes, Sir.

(b) and (c). Some members of the
Delegation representing China Nat-
ional Metals and Minerals Import and
Export Corporation visited Rourkela
Steel Plant on the 17th February,
1978.

(d) No, Sir.

(e) Does not arise.

HATAT T AR

2263. Wt 7A@ fag AW :
T W@ W @R HAY 37 TAX &)
FT &3 fF -

(%) 7% wamFa/fasmr F qa@-
Fg F WA g fEAr g s
C§
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fadw s T STl s
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Indian Lunacy Act

2266. SHRI VASANT SATHE: Will
the Minister of HEALTH AND
FAMILY WELFARE be pleased to
state:

(¢) whether it is a fact that Go-
vernment are considering to replace
the outmoded Indian Lunacy Act of
1912 by a more humane and com-
prehensive law on mental health;

(b) if so, furnish details of the
changes proposed; and

(c) at what stage of formulation
the Bill stands and how soon it will
be introduced in the Parliament?

THE MINISTER OF STATE IN
THE MINISTRY OF HEALTH AND
FAMILY WELFARE (SHRI JAG-
DAMBI PRASAD YADAV): (a)
Yes.

(b) The salient features of the Bill
in comparison with the Indian Lunacy
Act, 1912 are as detailed in the
attached Statement.

(c) The draft Bill is ready and a
proposal] to publish it for eliciting
public opinion is whder consideration.

Statement

The following are the salient featu-
res of the Bill in comparison with
the Indian Lunacy Act, 1912:

(1) Stigmatising termg like ‘in-
sane’, ‘lunatic’, ‘idiot’ and ‘asylums’
are being replaced by suitable
alternstive expressiong such as
‘mental illness’ and ‘Psychiatric
hospital”. Nursing Homes are re-
ferred to as Psychiatric Nursing
Homes.

(2) The definition of ‘mental
illness’ has been suitably modified
to make it clearer and more
comprehensive.
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(3) The Bill provides for admis-
sion of a mentally ill person to a
psychiatric hospital or a psychiatric
nursing home. Under the present
Act, admission was restricted to
menta] hospitals.

(4) Under the present Act,
patients may be admitted into a

mental hospital in the following
cases; — T

(i) by application of the pa=
tient himself with the consent of
two of the Visitors of the
hospital;

(ii) a reception order by a
Magistrate in the following
cases: —

(a) cn petition by a nearest
relative supported by two medi-
cal certificates;

(b) on arrest and report by a
police officer in case of danger-
Oug persons;

(c) on report by a police
officer of cruel treatment or
inadequate care and control by
any person in charge of a
mentally ill person.

However, under the proposed legis-
lation, a patient may be admitted:

(i) as a voluntary patient with-
out any legal, formalities as in the
case of physical illness;

(ii) on a temporary treatment
order valid for six months issued
by a Magistrate including Execu-
tive Magistrate empowered in this
behalf on the basis of one medical
certificate;

(iii) on a recention order issued
by a Magistrate on an application
by a relative supported by two
medical certificates;

(iv) on a reception order issued
by a Magistrate on the report of a
police officer in the case of persons
believed to be dangerous by reason
of mental illness;



233

(v) on the report of a police offi-
cer or any other person that a
mentally ill person ig not being
given adequate care and control or
is neglecteq or ill-treated where
there is no person legally liable to
maintain the mentally ill person;

(vi) in emergency cases (invol-
untary) on the basis of a medical
certificate but subject to production
before a Magistrate within 72 hours;

(vii) after judicia] inquistion.

(5) The Bill also provides for
admission, under special circum-
siances, of a mentally ill person
who does not or ig unable to ex-
press his willingness for admission
as a voluntary patient, for a limit-
ed period not exceeding ninety
days without reference to a Magis-
trate subject to application being
made by a relative supported by
certificates of two medica]l practi-
tioners, one being a psychiatrist.
This is a very important step ag it
is felt that owing to the stigma
attached to the procedure of going
through the Magistrate etc.,, a large
number of mentally ill persons who
could have been usefully admitted
and treated in a Psychiatric Hospi-
tal or Psychiatric Nursing Home
are not able to avail of it.

(8) The provisions for the deten-
tion and treatment of mentally ill
offenders are being continued.

(7) Provision has also been made
for the following in the proposed
legislation: —

(i) for the regulation of psy-
chiatric hospitals and nursing
homes;

(ii) for the periodic inspection
of psychiatric hospitals or psy-
chiatric nursing homes by visi-
tors appointed for the purpose and
for periodical reports; by the
Medical Officer in charge of a
psychiatric hospital or psychiatric
nursing home to the Magistrate
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about the progresg of patlents
admitted under the Magistrate's
orders and for periodical special
reports on mentally ill offenders
by Psychiatrists;

(iii) for discharge, leave of
absence etc, of mentally jll
persons;

(iv) for appeal by any patient
against involuntary admission or
continued detention;

(v) for appeal against orders
of the Magistrate;

(vi) for judicial jnquisition by
District Courts regarding alleged
mentally ill persons possessing
property, provision for appoint-
ment of guardian and manage-
ment of estate, with provision for
appeal to High Court;

(vii) for legal aid to mentally
il] personsg at State expense in
certain cases;

(viii) for ensuring that the
Medical Officer in charge of a
mental hospital is a qualified
Psychiatrist;

(ix) for meeting cost of main-
tenance of a mentally ill person
in g psychiatric hospital or psy-

chiatric nursing home by the
State Government in suitable
cases;

(x) for ensuring the civil

rights of the patients by executive
instructions.

Preferential treatment to wards of
P. & T. Men

2267. SHRI VASANT SATHE:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether his Ministry propose
to accord a preferential treatment to
wards of P&T men for providing jobs
in the P&T Department on the lines
of the proposal under consideration
by the Railway Ministry;
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(b) if so, furnish details of the
steps taken in the matter; and

(c) if not, the reason for not con-
sidering such a demand?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHAR] PRASAD
SUKHDEO SAl): (a) No, Sir.

(b) and (c). Question does not

«arise,

Iranian OJil Credit to India

2268. DR. SUBRAMANIAM SWA-
MY: Will the Minister of EXTERNAL
AFFAIRS be pleased to state the
exact termms of the Iranian Oil Cre-
dit to India and the agreement bet-
ween the two countries in regard to
the adminijstration of the rupee coun-
terpart funds?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): Iran
has offered to make available addi-
tional crude oil supplies annually at
OIEC price on credit terms or lump-
sum payment, as may be suitable.
The rupee equivalent of these instal-
ments or the lampsum would be
funded jn India, as required, whether
for investment or expenditure or
could be used to finance approved
projects such as Alumina Project for
the Eastern Coast deposits of bauxite,
Paper and Pulp Factory for Tripura
and Second Stage of Rajasthan Canal.

The details are yet to be decided
upon by the two Governments.

Indo-Iranjan Agreement Re. Kudre-
mukh Project

2269, DR, SUBRAMANIAM SWA-
MY: Will the Minister of STEEL
AND MINES be pleased to state the
termg of Indo-Iranian agreement re-
garding %lie Kudremukh project?
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THE MINISTER OF STEEL AND
MINES (SHRI BIJU PATNAIK):
There are two agreements with
Iran, both executed by the Steel
Authority of India Limited on the 4th
November, 1975, and subsequently
assigned to the Kudremukh Iron Ore
Co. Limited. One relates to the sup-
ply of iron ore concentrate to the
National Iranian Steel Industries
Company and the other to provision
of credit for meeting the cost of
implementation of the Kudremukh
project. The two agreements are
contingent gne each other.

Under the Sale and Purchase Con-
tract, which is between Kudremukh
Iron Ore Co. Ltd. (Seller) and the
National Iranian Steel Industries Co.
(Buyer), a total quantity of 150 mil-
lion tonnes of iron ore concentrate
has to be supplied over a period of
21 years starting from the 23rd
August 1980. A quantity of 3 million
tonnes is to be delivered during the
first full year of operation, 5 million
tonnes during the second year and
7.50 million tonnes from the third
year onward; with a tolerance of
+10 per cent. The concentrate should
contain, in accordance with the spe-
cifications laid down in the contract,
66.5 per cent iron on the average
(64 per cent minimum); the Silica
+Alumina should not be more than
4 per cent on the average (5 per cent
max.). The moisture has to be limit-
ed to 9 per cent max. There js pro-
vision for payment of bonus and
penalty on account of variations in
the quality and quantity of supplies
from the [ftipulations made in the
contract.

The Financial Agreement which is
between Kudremukh Iron Ore Co.
Limited (Borrower) and the Imperial
Government of Iran (Lender) pro-
vides for the lender establishing a
credit not exceeding US $630 million
for financing the implementation of
the Kudremukh Iron Ore Project, in-
cluding the port and power facilities.
The credit can be utilised for meet-
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ing all items of capital expenditure
except taxes, levies and duties im-
posed in India and the incidence of
which ig directly fixed on the Bor-
rower by law. In advance of $100
million was received on the 23rd
February 1976. Further disburse~
ments are made periodically on the
basis of actual expenditure incurred
by the Borrower. The loan is to be
repaid in 31 equal, successive, semi-
annual jnstalments beginning 5 years
after the effective date of the
agreement (9th February 1976).

Functioning of Calcutta Telephones

2270. SHRI SAMAR GUHA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether complaints about the
functioning of Calcutta Telephones

are continuing; and

(b) if so, the facts thereabout and
the steps taken for improvement of
the functioning of Calcutta Telephones
during the last six months?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS
(SHRI NARHARI PRASAD SUKHDEO
SAI): (a) No, Sir; the complaints have
come down in number during the lost
few months.

(b) Following steps have been taken
for improvement:—

(i) Flooding of trenches for test-
ing joints.

(ii) Installation of cabinets, pro-
vision of moisture barriers, use of

jelly-filled cables.

pressurisation of
and primary

(iii) ‘Gradual
underground Junction
cables.

(iv) Overhauling of exchange
equipment including fitting of trail-
ing wipers and replacement of worn
out banks.

(v) Overhaul of external plant
equipment up to the extent of 50
per cent this year.

(vi) Provision of microwave sys-
tems for provision of junctions bet-
ween the Central Exchanges and
satellite exchanges in Calcutta.

Progress of Steel Plants in Visakha-
patnam, Vijayanagar and Salem

2271. SHRI S. R. DAMANI:
SHRI G. S. REDDI:

Will the Minister of STEEL AND
MINES be pleased to state:

(a) the progress made on the estab-
lishment of steel plants at Visakha-
patnam, Vijayanagar and Salem;

(b) the details of programmes
drawn for 1978-79; and

(c) by what time will the actual
construction work and erection of
plant and machinery start?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) to (c).

Visakhapatnam and Vijayanagar

The Detailed Project Report (DPR)
on Vijayanagar Steel Plant was re-
ceiveq by the Steel Authority of India
Ltd. (SAIL) in April, 1977, while that
on Visakhapatnam Steel Plant in Octo-
ber, 1977, Both the DPRs are current-
ly being scrutinised by SAIL. Mean-
while, preliminary works like land
acquisition, soil investigation, raw
materials testing, etc. have been going
on for qQuite some time and further
progress on these will be achieved
during 1978-79. The dates by which
the actual construction work and erec-
tion of plant and machinery will start,
will be known only after the DPRs
have been scrutinised and approved by
the Government and will also depend
on the availability of financial resour-
ces.



239 Written Answers

Salem;

Government have already approved
in March 1977 the first stage of Salem
Steel Project for the establishment o1
facilities to produce 32,000 tonnes of
cold rolled stainless steel sheets and
strips per year. Necessary prepara-
tory work and infra-structure facilities
for this stage have been almost com-
pleted. Tenders for main plant equ:p-
ment have bheen received. An agrec-
ment for supply of information and
technical services for cold rolling of
stainless steel at Salem was signed on
January 26, 1978, between Salem Steel
Ltd. and M/s. Peugeot Loire of France.
Construction of the cold rolling mill
complex has also commenced.

The following are the main items of
work to be undertaken during 1978-
79:—

(1) Bulk of the civil work for cold
rolling miil complex.

(2) Fabrication and erection af
structurals for cold rolling mill.

(3) Order placement for bulk of
main plant equipment and utilities.

The erection of main plant and
equipment is expected to start in 1980.

Steps; to explore Copper Deposits in
Dungarpur District of Rajasthan

2272, SHRI S, R. DAMANI: Will 1he
Minister of STEEL AND MINLES he
pleased to state:

(a) what urgent steps have been
taken to explore the copper deposits
located in Dungarpur District of
Rajasthan;

(b) whether the Central Govern-
ment has also deputed its cwn officials
to expedite the work in conjunction
with officials of the Rajasthan Gov-
ernment; and

(c) if not, the reasons thereof?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) and (b).
Geological survey is a continuoug pro-
cess. Different areas of Dungarpur
district gre being investigated for cop-
per by the Geological Survey of India
and the State Department of Mining
and Geology in accordance with the
programme coordinated by the State
Geological Programming Board. Of
the three areas, Pader-ki-Pal, Bichi-
warg and Balia-Deva-Gugran where
significant copper occurrences were
reported in Dungarpur District of
Rajasthan, GSI did not find encourag-
ing results at Bichiwara, while inves-
tigations by GSI at Balia-Deval-Gug-
ran are continuing, Government of
Rajasthan have located reserves of
1.20 million tonnes with an average
copper content of 1.3 per cent in the
Pader-ki-Pal area.

(c) Question does not arise.

Work Scheduleg of Malanjkhand Cop-
per Project

2273, SHRI S. R. DAMANI: Will the
Minister of STEEL AND MINES be
pleased to state:

(a) whether in view of the urgency
to feed Khetri Copper Smelter with
ore, efforts have been made to advan-
ce work schedules on Malanjkhand
Copper Project;

(b) if so, the details thereof; and

(c) if not, what are the difficulties
coming in the way?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) No, Sir.

(b) and (c). The work on the
Malanjkhand Copper Project was
started in June, 1977, The mine cons-
truction and the erection of matching
concentrator plant of one million tun-
nes capacity per annum is expected to
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be gchieved by September, 1981. The
expansion of mine and concentrator
capacity to 2 million tonnes per
annum ‘4s expected to be achieved by
September, 1983. The work on the
project is on schedule; as the time
schedule of the project is already a
tight one, there is no scope for ad-
vancing it.
Capacity utilization and actual produc-
tion at Khetri Copper Smelter Plant
2274. SHRI S. R. DAMANI: Will the
Minister of STEEL AND MINES be

pleased to state:

(a) the capacity utilization and ac-
tual production at Khetri Copper
Smelter in the current year upto 31st

December, 1977;

(b) to what extent the position of
supply of copper ore has improved us
a result of various steps taken; and

(c) the progress made to develop
Chandmari and Dariba copper pro-
jects?

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI KARIA MUNDA): (a) The
blister copper production at Khetri
smelter for 12 months from January to
December, 1977 was 9648 tonnes, This
represents 31 per cent capacity utiliza-
tion. The low capacity utilisation at
the Khetri smelter arose largely be-
cause of technological and operational
problems faced in respect of the smel-
ter. Assistance from M/s, Furukawa
of Japan has now been taken for re-
solving this problem. The Japanese
experts have already arrived.

(b) As a result of wvarious steps
taken, there has been a steady im-
provement in the production of copoer

ore at Khetri and Kolihan mines as

will be seen from the following
figures:—
Year Ore pro-
duction
(tonnes)
1974-75 . . . . 613539
1975-76 . . . . 775,393
1976-77 L 1,051,569
1977-78 (April to December) 803,118
1978-79 . 1,400,000
(target)

(¢c) The Chandmari Copper Project
is being developed in t{wo phases.
Phase I for the mine capacity of 500
tonnes of ore per day was completed
in December, 1975 and r?g'ular ore
production is in progress. The work
on phase II of the Mine for expansion
of the capacity to 1000 tonnes of ore
per day is in hand. The production at
the rate of 1000 tonnes per day is ex-
pected to be achieved during 1979-80.

The Dariba Copper Project with
mine capacity of 100 tonnes of ore
per day and a matching concentrator
plant was commissioned in September,
1973. The project is in commercial
operation and working to capacity.
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Inquiry into Complaints of deteri
orating services and rude behaviour
of Telephone Operators

/
2277. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether several complaints
from major telephone centres have
been received for deteriorating ser-
vices of telephones and rude be-
haviour of the telephone operators;
and

(b) if so, whether Government
have inquired into these complaints
and fixed the responsibility of such
misdeeds?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) and (b). No,
Sir. The number of complaints
against telephone service has gone
down in the past few months. The
complaints alleging rude behaviour
of the telephone operators have been
few. All complaints are investigated
and suitable action is taken.

Commemorative Stamp of the Late
Shri E. V. Ramaswamy Naicker

2278. DR. VASANT KUMAR PAN-
DIT: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether it is a fact that the
Posts and Telegraphs Department is
planning to issue a commemorative
stamp of the late Shri E. V. Rama-
swamy Naicker; )

(b) whether Government have re-
ceived several protests from the pub-
lic against this; and

(c) if so, what are the objections?

THE MINISTER OF STATE IN
THE MINISTRY OF COMMUNICA-
TIONS (SHRI NARHARI PRASAD
SUKHDEO SAI): (a) Yes, Sir.
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(b) and (c), Government has re-
ceived some protests from the public
and they are being examined.

e "
1Y ; ?
Benefits to workers covered by EPF
Scheme

2279. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government are ac-
tively examining several proposals to
give liberal benefits to industrial] and
other workers covered by the Em-
ployees Provident Fund Scheme; and

(b) if so, what are the revised pro-
posals and from when they will be
operative?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). The Central Board of Trus-
tees, Employees’ Provident Fund
have recommendeq for Government's
consideration the grant of a number
of benefits to the subscribers of the
Employees’ Provident Fund, which
include inter~alia:

(i) a uniform rate of Provident
Fund contributions payable

(i)

(iii)

(iv)

(v)

(vi)

to the Fund for all classes of
establishments/industries’ at
8 per cent as against the
present rate of 6} per cent
and 8 per cent in respect of
specified industries/classes of
establishments;

removal of the condition that
in order to become eligible
for membership of the Fund
one must have qualifying
service of 6 months or 120
days of actual work or have
been declared permanent.

reduction in the quantum of
forfeiture of employer’s share
of contributions in cases of
resignation.

to amend the Employees
Provident Funds Scheme to
make provision for enhance-
ment of the amount of noun-
refundable advance from
Rs. 300/- to Rs. 500/- in case
of members affectedq by na-
tural calamities.

grant of refundable advance
to members who have not
been paid their salaries for
some time.

enhancement of the monthly
rate of pension as indicated
below: —

Fxisting Pension

Propsed Revision

Pay per month

Monthly rate of

Pay per month

Montlly rate of

Pension Pension
1. Rs. 800 and above . 12% of paysubjectto 1, Rs. 1200 and 15% subjiect to a
a maximum of Rs. above maximum of Rs.
150. 225.

2, Rs, 200 and above but
below Rs. 8oo0.

Rs. 6o,
3. Below Rs, 200

40]=.

to a maximum of Rs,
96 and miniumum

a minimum of Rs.

15% of pay subject 2, Rs, 800 and above

20% subjectto a

butbelow Rs. 1200. maximum of Rs.

. 80% ofpaysubjectto 3. Rs.200 and above
i but below Rs, 800.

4. Below Rs. 200.

200 and minimum
of Rs. 160.

25% of pay subject

to a maximum of
- Rs, 150 and mini-

mum of Rs. 8o.

409, of pay subject
to a minimum of
Rs. 6o.
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(vii) enhancement of the amount
of retirement benefit from
Rs. 4000/- to Rs. 8000/.

(viii) removal of the condition of
a minimum average balance
of Rs. 1000/- for entitlement
of the assurance benefit under
the Employees’ Deposit Link-
ed Insurance Scheme, 1976.

(ix) Increasing the maximum am-
ount of assurance benefit
from the present limit of
Rs. 10,000/- to Rs. 15,000/-.

Scrutiny of Overseas Employment
Agents

2280. DR. VASANT KUMAR PAN-
DIT: Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state:

(a) whether Government scrutinise
Income Tax verification certificates of
the Overseas Employment Agents
while issuing licences to them for
recruitment of labourers for employ-
ment in foreign countries; and

(b) if not, reasons thereof?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): (a)
and (b). Under the existing proce-
dure, Income Tax Verification Certi-
ficate of the Recruiting Agent is mnot
scrutinised while examining his re-
quest for grant of provisional regis-
tration. However, this suggestion is
already under the consideration of
the Committee set up recently to
examine the whole procedure regard-
ing recruitment of Indian Skilled,
Semi-skilled and Unskilled workers
for employment in foreign countries
and the procedure for registration of
recruiting agents,
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Import and Allotment of Steel to
States

2281. SHRI C. K. JAFFER SHARI-
EF; Will the Minister of STEEL AND
MINES be pleased to state what are
the details regarding the quantity of
stainless stee] imported and the total
allotment made to each State during
last two years? '

THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI KARIA MUNDA):
Presumably the Hon'ble Member is
referring to stainless steel sheets,
plates and strips.

The Minerals andq Metals Trading
Corporation of India Limited import-
ed 7723 tonnes of these items of
stainless steel during 1975-76 and
9340 tonnes during 1976-77. Imported
stainlesg steel plates, sheets and strips
are distributed against registration
made by the individua] users. There-
fore, the question of making bulk
allocation, state-wise, does not arise.
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Serving of Liquors at Receptions

2285. SHRI K. MALLANNA: Will
the Minister of EXTERNAL AFFAIRS
be pleased to state:

(a) whether it is a fact that Gov-
ernment have permitted serving of
imported liquor at the receptions/
dinners hosted by heads of varinus
Departments of the Central Govern-
ment;

(b) if so, what are the reasons
therefor;

(c) whether the High Commissions
and other Embassies located in the
capital are at their liberty in serving
of imported liquor at the receptions/
dinners hosted by them; and

(c) whether Government proposc
to use Indian made liquors at'thcse
receptions/dinners hosted by heads of
various Departments including foreign
Embassies?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
No, Sir.

(b) Does not arise,

(c) and (d). Foreign Missions are
at liberty to serve liquor both im-
ported and of Indian make at recep-
tions/dinners hosteg by them. The
choice of the types of drinks served
is left to the discretion of the host.
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Bringing Back Parts of Arxad Hind
Monument

2286. SHRI SAMAR GUHA: Willthe
Minister of EXTERNAL AFFAIRS be
pleased to state:

(a) whether some of the parts of
the Azad Hind monument that was
demolished by the Army of Mouni-
batten while reoccupying Singapore
in 1945 have been kept at the Rawal-
pindi residence of Mr. Shah Nawaz
Khan;

(b) whether this fact was admitted
by Mr. Shah Nawaz Khan before the
Khosla Commission of Enquiry and
also in reply to earlier questions relat-
ing to the matter in the Parliamer!;
and

(c) if so, whether further stepa
have been taken to bring back the
sacred parts of the martyrs monu-
ment so that proper steps could be
taken for their preservation in India?

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): (a)
Ags stated in reply to earlier ques-
tions answered in the Lok Sabha on
20th March, 1974, 9th April, 1975 and
1st December, 1977, Shri Shah Nawaz
Khan had informed that a small piece
of the memorial plaque of the
Shaheed Memorial] of the Azad Hind
Fauj came in his possession in 1946
and that he had left this portion of
the plaque with his family members
in Rawalpindi. Later on, his family
members had to migrate to India.

(b) Yes, Sir.

(c) Our Embassy in Islamabaq has
not been able to trace the exact loca-
tion of Shri Shah Nawaz Khan's
erstwhile residence in Rawalpindi.
We have now addressed Shri Shah
Nawaz Khan himself in the matter
and his reply js awaited.
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RECOGNITION TO CONGRESS
PARTY (I) AS A PARTY IN LOK
SABHA

MR. SPEAKER: I have to inform
you that I have accorded recognition
to the Congress (I) as a reeognised
party in the Lok Sabha, and Mr.
Stephen as its leader.

SHRI K P. UNNIKRISHNAN
(Badagara): Sir, I rise on a point of
order. (Interruptions) 1 had written
to you regarding the Direction of the
Speaker with regard to the recogni-
tion of the parties and groups. And
you were kind enough to tell me that
you will allow me to raise this in the
House.

While you said that you would go
by precedents in this regard, my
point was very different. My point
was that the entire House rejects the
concept of defection and it has been
at least stated as the intention of at
least some of the Ministers that they
will bring forward some legislation.

Now, it is very important that de-
fections should not be encouraged. It
is in this context (Interruptions) that
I had written to you that the present
Directions which govern the recogni-
tion of parties and groups, that is,
Directions 120 to 124, be revised and
also a new Direction added that any
Member, if he so chooses to change
his party affiliation from the party
on whose ticket he got elected, ghall
individually approach you and give
you an affidavit in your presence. I
am stating this because it is unfortu-
nate that certain forces who want to
pull down the democratic structure
and party system in this country are
active. Man-eaters shall not be allow-
ed to prow around the precincts of
this House. That is why I have sug-
gested that you be kind enough to
add a new direction and lay down a
new precedent. Certain gentlemen
have flexible consciences who change
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it from day to day. If the recogni-~
tion principle has to have any con-
tent in it, then it has to be well laid-
down. You cannot say I am sitting
with this party today and tomorrw
I can sit in some other party and
cross over again. I do not want to
mention names. They are very dis-
tinguisheq Members of this House
and are my friends also but I must
say that thig is a very basic and fun-
damenta]l matter ang 1 call for a spe-
cific new direction. I am also mov-
ing a motion to this effeet that the
Speaker be kind enough to give new
direction and precedent adding to
120 to 124 of the Directions of the
Speaker.

(Interruptions)

SHRI SAUGATA ROY (Barrack-
pore): Sir, there have been allega-
tions that Members who have not
actually signeq for the new party
their names have been put in the
list. It is necessary for you to ac-
tually verify

(Interruptions)

SHRI C. M. STEPHEN (Idukki):
Now, Sir, I do not want to enter into
a controversy with any of my friends
here on a matter which is between
parties, Facts are known to every-
body. I do not want to enter into a
controversy as to who defected from
whom. You have given the decision.
The moment you have given the de-
cision, we are a recognised party. The
moment we become the recognised
party, there are certain conventions
to be observed between parties. Any
remark which goes in contravention
of that relationship, I hope, will not
be encouraged. Therefore, 1 ignore
that. But I want to put the record
straight. It was stated by somebody,
some friends here, that I gave you a
list and all that. I want to make it
clear that I have not given any list
to anybody. No list was submitted
by me to the Speaker. The respec-
tive Members wrote individually to
the Speaker, No list under my sig-
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nature was ever submitteq to the
Speaker. This matter 1 wanted to
put before the House. Members have
submitted their letters to you and
you might have found that the requi-
site minimum wag exceeded, namely
54 was exceeded, so recognition had
to be given and you have given the
recognition. I am thankful to you for
giving the recognition. I now come
into existence as a recogniseq party.

MR. SPEAKER: 1 have heard the
matter. Mr. Unnikrishnan has gent
me a letter. I had examined that
letter and I told Mr. Unnikrishnan
that I would be bound by precedents.
It is up to the House or up to the
leaders to meet and change the pre-
cedent, As long as that is not done,
tie Speaker must go by precedents,
and the precedent earlier adopted was
whenever a group is formed, if that
group consists of more than 30 Mem-
bers, it will be considered as a group.
If it is more than 50, it will be con-
sidered as a party. It has been done
earlier also. Therefore, 1 have told
Mr. Unnikrishnan about that also, I
am not looking into the merits of
the question. So far as the allegation
regarding signature is concerned, it
is not proper for me to send for the
Memberg unless it becomes absolute-
ly necessary. I had asked the office
to check up the signatures with re-
ference to the register we are main-
taining and it is on that basis I have
come to the conclusion that there are
more than 50 Members. Therefore,
1 recognise the party as a party in
the House and Mr. Stephen as the
leader of that party. (Interruptions)

SHRI SAUGATA ROY: Sir, I have
given an adjournment Motion under
Rule 56. The Prime Minister of India
has made certain statements about
the annexation of Sikkim, It ques-
tiong that territorial integrity of the
country. Coming as it does, it is from
the head of the Government and it
is a very serious matter. So, I pro-
pose it is a sufficiently important
matter for which the business of the
House should be adjourned and this
matter be taken up.
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MR. SPEAKER:
over.

That subject is
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T ag fwEY sfe & am & 3, ag Fiua-
ot 5 & ?

SHRI KANWAR LAL GUPTA
(Delhi Sadar): Suppose some gigna-
tures are found wrong and they deny
it . . .(Interruptions).

MR. SPEAKER: The Office has
compared it and I have passed orders.

AN HON. MEMBER: Nobody can
question when ; Member has been
elected on Cong(l) ticket; you must
not allow that to go on record.

MR. SPEAKER: I have recognised
that party.

SHRI K. LAKKAPPA (Tumkur):
Regarding adjournment motion. ...

MR. SPEAKER: So far as, the ad-
journment motion is concerned, it is
still under my consideration; I will
pass orders in the course of the day.

SHRI K. LAKKAPPA: ] gave a
notice of a call attention motion on
fabulous wealth being sold in Bom-
bay, reported in the Press.

MR. SPEAKER: I cannot recall all
the things; I do not know.

Now papers to be laid on the Table.
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PAPERS LAID ON THE TABLE

REPORT OF WORKING GROUPS ON
AUTONOMY FOR AKASHVANI AND
DOORDARSHAN

THE MINISTER OF INFORMA-
TION AND BROADCASTING (SHRI
L. K. ADVAND): I beg to lay on the
Table a copy of the Report (Hindi and
English versions) of the Working
Group on Autonomy for Akashvani
and Doordarshan (Volumes I and II).
[Placed in Library. See No. LT-1733/
78].

Employees’ Family Pension (Amend.
ment) Scheme, 1978.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): I beg
to lay on the Table a copy of the
Empolyees’ Family Pension (AmMmend-
ment) Scheme, 1978, (Hindi and Eng-
lish versions) publisheq in Notifica-
tion No. G.S.R. 101 in Gazette of India
dated the 4th February, 1978 under
sub-section (2) of section 7 of the
Employees’ Provident Funds and Mis-

cellaneous  Provisions  Act, 1952.
(Placed in Library. See No. LT-
1734/178].

PASSPORTS (SECOND AMENDMENT)

RULES AND STATEMENT RE. ACCEPTANCE
OF TENDERS BY INDIAN MISSIONS AT
LoNDON AND WASHINGTON

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL AF-
FAIRS (SHRI S. KUNDU): 1 beg to
lay on the Table:—

(1) A copy of the Passports (Se-
cond Amendment) Tules, 1977,
(Hindi and English versions) pub-
lished in Notification No. G,SR.
734(E) in Gazette of India uJated
the 7th December, 1977 under sub-
section (3) of section 24 of the
Passports Act, 1967. [Placed in
Library. See No. LT-1735/78].

(2) A statement (Hindi and Eng-
lish versions) of cases in which low-
est tenders have not been accepted
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by the High Commission of India
(Supply Wing), London and Em-
bassy of India (Supply Wing),
Washington, for the year ending
81st December, 1976. [Placed in
Library. See No. LT-1736/78].

ANNUAL REPORTS OF POST-GRADUATE
INSTITUTE OF MEDICAL EDUCATION AND
RESEARCH, CHANDIGARH AND HINDUSTAN
LATEX LTD., TRIVANDRUM FOR 1976-77

areey HIX AR ST /Aty
R UIT AA (st AngvEt gA@ a7q) ¢
¥ faeafafaa g qur qes 9T @arn

g

(1) wasmz fafwar foen
qAT FAFYT eI, qEEE
gfafras, 1966 FT T 19 %
saag sAAsa Cafwar foar
T HATAA  Feqra, FEMR
F an 1976-77 ¥ aItaw
sfraga
o) F1 0F 9fd )

[Placed in Library. See No. LT-1737/
78].

(fgy  qur  =ash

(2) werdr  wfafaam, 1956

# 91T 619 F FT  ITUR
(1) & =@ fggemm
gizg fafaee, fadma &

aqd 1976-77  arfa¥ sfqazq
(fe=x qar T
gewor) ¥ oF  wfq, da@r-
qifera @ qur I
froas  mgoEmdaE &
faoaforat

{Placed in Library. See No, LT-1738/
178].

J.P.’s Treatment

NoTIFIcATION UNDER CUSTOMs AcT,
1962 '

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRI ZULFIQUARULLAH): I beg to
lay on the Table a copy of Notifica-
tion No. 62478-Customs (Hindi and
English versions) published in Gaz-
ette of India dated the 9th March,
1978, under section 159 of the Cus-
toms Act, 1962 together with an ex-
planatory memorandum. [Placed in
Library. See No. LT-1739/78].

12.48 hrs.
MESSAGE FROM THE PRESIDENT

MR. SPEAKER: 1 have to inform
the Hwouse that I have received the
following message dated the 7th
March, 1978 from the President:

“I have received with great satis-
faction the expresssion of thanks by
the Members of the Lok Sabha for
the Address which I delivered to
both Houses of Parliament assembl-
ed together on the 20th February,
1978.°

12.49 hrs.

RE. REPORT OF THE INQUIRY
COMMITTEE ON SHRI JAYAPRA
KASH NARAYAN'S TREATMENT'

SHRI KRISHAN KANT (Chandi-
garh): Last week we said that the
JP report should be placed on the
Table of the House and there was
discussion about it day before yester-
day. Your direction was that the
Health Minister should lay it on the
Table of the House. It has not yet
laid. The Health Minister is here.
Let him say something on that.

SHRI K. P. UNNIKRISHNAN
(Badagara): We object to that be-
cause. ... (Interruptions).

MR. SPEAKER: Mr. Raj Narain,
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SHRI VASANT SATHE (Akola):
Is that matter on the agenda?

MR SPEAKER: Yesterday some
Members raised the question that the
Health Minister....

SHRI VASANT SATHE: In the
Rajya Sabha?

MR. SPEAKER: No, here; I am
not concerned with Rajya Sabha.

SHRI VASANT SATHE: It has to
come on the agenda and we must
know what it is; you cannot have a
surprise. This thing has been so
scandalous in the country. Interim
report is taken and medical doctors
are being pressurised. He has threat-
ened the medical profession. For
heaven’s sake do not do anything
contrary to the rules. It should be
on the agenda.

SHRI K. P. UNNIKRISHNAN: Is
he prepared for a judicial enquiry?
If he wants to answer that point, yes,
because it was done by a doctor, for
whom I have great personal regard,
but who has not been, as you are
probably aware, a practising doctor
at all for several years. Nor has he
any competence in the field referred
to him. It is pot proper that the calu-
mny should go on about the reputed
medical profession of this country,
and particularly the one belonging to
a very high reputed institution. That
is why I object to the laying of this
report on the table of the House. We
want to know whether he is going to..

(Interruptions)

SHRI_KRISHAN KANT: Whether
there should be a judicial enquiry or
not, that is  different thing. When
the House discusses the Report, the
Members are free to demand an en-
quiry. We may agree to that. But
thig attempt to see that the report
does not see light of day is a conspi-
racy, to see that JP’s treatment is not
brought out. We will not agree to
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it, whatever they may say. The Mi-
nister is here. The Speaker has given
a direction. There i no rule which
says that the Speaker can taken back
the direction, the Minister is bound by
his direction,

SHRI VASANT SATHE: We want
a ful] judicial enquiry and we¢ want
them to place the full report. “Le are
willing for that. (Interruptions).

AN HON. MEMBER: They must
tell the people what they are going
to do.

SHRI VASANT SATHE: 1t is not
even worth the paper....

are 33fw foe 341 ¢ 3 § 7 b
fgsrg g & Tider fem &0
(saera)

SHRI KRISHAN KANT: The direc-
tion of the Speaker must be imple-
mented. (Interruptions) These peo-
ple want to conspire....

(Interruptions)

SHR] C. M. STEPHEN (Idukki): I
am on a point of order. There are
certain rules and regulations govern-
ing the matter of laying anything on
the Table of the House; not any paper
can be laid on the Table of the
House. This is said to be an Enquiry
Report and I presume that it was an
enquiry under the CommiSsions of
Inquiry Act—may be. If that is so,
the Section stipulates that the Report
must go to the President and that a
copy of the report will be caused to
be placed on the Table of the House.
This is not such a report at all. This
is an interim finding arriveq at and
the full Report has not come at all.
It has not taken the shape of a docu-
ment which has to go to the President
to be considered; then only a report
prepared under that can be placed on
the Table of the House under the pro-
visions of the Commissions of Inquiry
Act. The second point is that even
if any paper has got to be placed on
the Table of the House, it must come
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on the Order paper. In the order
paper, it has not come. Therefore,
it cannot be placed on the Table of
the House. Under these two counts
it cannot be placed on the Table of
the House, The third point is that
if Mr. Raj Narain wants to make a
statement then the statement is to be
made only under a particular Rule—
Rule 372, This is not a statement
that is permitted under Rule 372 be-
cause this is not a matter which can
be defined as a matter of public im-
portance. If that is so, the matter
was here, the matter was raised here
and if you in your wisdom thought
that the Minister wanted to make a
statement, then that also should have
come in the Order paper. It is not
something which has suddenly hap-
pened after sun set last night. This
matter was here and presumably you
had occasion to consider jt and pre-
sumably, therefore, you did not find
occasion to place it on the Order
paper. Therefore a thing which was
already before the House, which you
considered and which stood to be
omitted from the Order paper, cannot
all of a sudden be permitted to be
placeq on the Table of the House as
a bolt from the blue. Therefore, on
three grounds I oppose the placing of
this paper on the Table of the House
or the making of a statement by the
Minister on this matter.

SHRI K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir, Even if the Minis-
ter, Mr. Raj Narain, wants to make
a statement, it is not governed by
Rule 372 because it is an interim re-
port.

MR, SPEAKER: You are repeating
the same thing.

SHRI K. LAKKAPPA: The expert
opinion of the country has gone on
record in the press. It is such a dis-
torted report which has been given.
That is why how do you allow such
a report to be placeq on the Table
of the House? So, we want to oppose
it.
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SHRI GAURI SHANKAR RAI
(Ghazipur): Both of them were par-
ties to that at that time. That is
why they do not want this Report to
be disclosed.

(Interruptions)

SHRI VAYALAR RAVI (Chirayin-
kil): I am on a point of ordery Sir,
this is a matter which has raised con-
troversy. The Interim Report can be
placed if there is need or urgency of
action by the Government. There is
no such need or urgency of action by
the Government. I am putting this
further point as part of my point
of order was covered by Mr. Stephen
already. So, let the jnterim report
not be placed on the Table of the
House. That is my point.

SHRI KRISHAN KANT: The way
they are doing it shows there is some-
thing fishy about it. If that is not the
case, then why should they want to
hide the report? Mr. Jayaprakash
Narayan was in jail when they were
ruling and it is this section who are
opposing the laying of the report on
the Table of the House.

(Interruptions)

SHRI P, SHANKARANAND (Chi-
kkodi): There should be a judicial
inquiry, Don’t you trust the judiciary?
Say, you don't trust.

(Interruptions)

SHRI B. SHANKARANAND (Chi-
demand for discussion of the report.

We have a right to demand. My dear
Sir, why are you afraidr

SHRI K. LAKKAPPA: You are af-
raid.

SHRI KRISHAN KANT: There is
something wrong in it. They want
hiding of the report. (Interruptions),
You want hiding of something now.

SHRI VASANT SATHE: Sir, this
Institute of Chandigarh is one of the
best institutes in the world having the
best doctors. You are discrediting
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[Shri Vasant Sathe])

them today. This Government should
be ashamed. They are trying to dis-
credit the best institute that we have.
(Interruptions).

Nt g2 A T (feeet @7T)
faexr @ 4g  |aTd FwE@y v )
J9 A9 WA &g 91 T§ FEI
IEQ AW §, AW F AHAT E |
39 789§ AgRw A e fEar
g1 f& gmae w fg=r @ Fash
FY foe w@ AUy w9 w9
A Fo FA AT A A A wOA
a1 fem a1 fw A&y wgRg w5
Fgam fear s f& e a”
for’ @ = @ F, &y &
@ & | Mgy wHEkw, g %
TAFT AT § T IFTW AV I F
T4 T3 77 E WX 398 07 @RRIA
guizy foE § (sqwem)

MR. SPEAKER: Please....I have
heard you. I have to hear him also.

13 hrs.

o) ®3T AT qeq @ fwr
¥ FIN @EEEIEA Q& AFvVAT
ot fawew ar &, gfAar St
CASEE OIS fedk: -G - c A
¢ FIT AT 9T AT A S FT A1
2 QRE oo awE @
g ¥ oTAE I T AFE ql
4 AwmA gEr Tfzm o ST W
q@T IR &1 Fifow &Y g
qIqF! I gOTT ——

MR. SPEAKER: Mr. Gupta, you
are travelling outside the point.

M FAT AW TR AR AR
grr 3 Ay ¥ faw Ay ot A
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9 HT IFYH $T JIT TFW AT
FEF@ T Ffaw F¥ 97 IF 7T TG
TR ITrAX FT Hfuw w R E
g7 grgar ¢ & w9 Gelr o ¥ $E
frag fok s & amr W@

o aarq @18 ;. qfefrad gAFEATEd
FE A

wtoRAY TR anagr (FgI) s
Heqger f, & WYX graAT FEgy
& g wigar g fe sy fada & a3
gC & 3z AMOw FT W@E WA
F f5 faga @, safds gw agt
aza ¥ %z @ ¥ & foR @ 9@
T FT FHRAFART AG grAT e )
qosYt  AAT g a1 gfaary gaien
. Afgd, 4% & g, IFET Y )
ST IFA FTIN F

MR. SPEAKER: There cannot be
any running commentary.

MY "W TR g ;o Fd
g Agt &, falmg quw & S N
F& A IO ar wgaT g AfFa
IR EAY FE@ gAAT =g |
FEAT A, FT FFW AT W TR
fegears & & adl a7 FY ArAEn
F gk g AF

(Interruptions)

MR. SPEAKER: Mr. Sathe, you
had your say. Why don’'t you allow
others to have their say.

st ®wfY A gqEEt A9 Ig
£ ¥ AFT § | FOIFW AT QY
A97 A § WA g A A X F
27T gHTT AT S AR H 9 )|
AfFF AT ¥ AF AT S TEw
AT AT F OKIET AT GAT AR
wAT aeR FEwT FCA TE ) T@
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TE q@E | "W IAF AR F WY
ad F AE WA A ATgd 7
oA qF 99 faan € 5 5w gww
it ¥ s A gafgm fae aan
F §TH A W I@A, ®/T WS
AW §  Fmg  agegfaane g
g

MR. SPEAKER: Let us not go into
the merits. We are only on the point
of order.

Y ®AY W qUTEY @ ST N1
F YT OgX warT 9  HqAv A,
Ja fwgg wave SEm TET 9T ANE
TR | "R TFA T T § AT
€ s g faw 05 #¢ fw qfefoaw
gAF At @ 9 f& wiF A ag
foie o #1 g€ qa et A gy
w1 gE 1 Al qF gqUAT AT
N gUAr AFWE ANE R | AR
TEr qeq g faaa g I A T
AR CARUE CIE I G LTI L I
Fag forR aar @€

MR. SPEAKER: Mr  Minister, what

is your reply? We have debated
enough.
st wA TR Qe o [ &,

CF aid & adr A FFaw

MR. SPEAKER: You have said
enough.

st ®A! W AR ;12 aRE
# (smagA) ag ofaefas am g
(smag) § &Fr S HOSMA, WX
T gFTW TN A R |

MR. SPEAKER: No, we have de-
bated enough. Now I will ask the
Minister to reply.

SHRI D. BB CHANDRE GOWDA
(Chikamagalur): Mr. Speaker, one
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point of clarification. I do not under-
stand what the Minister is going to
say.

MR. SPEAKER: I do not know, A
point of order is raised. Whether he
has any reply.

SHRI D. B. CHANDRE GOWDA:
That is the point. It is addressed to
the Chair.

MR. SPEAKER: Undoubtedly. I

cannot decide it without heirng both
the sides.

SHRI D. B. CHANDRE GOWDA:
Sir, You have to give your ruling.

MR. SPEAKER: I have to give the
ruling.

Mr. Raj Narain, Mr. Stephen has
raised three questions. You have to
answer those. He has raised a point
of order. Three questions he has
raised.

SHRI KANWAR LAL GUPTA:
What about your own commitment in
the House? @We want to ask from
you.

MR. SPEAKER: I have made no
commitments. The records are there.
Please see the records. There was a
misapprehension. Please go into the
records. ... (Interruptions) Will you
kindly hear me? All that happened
was, when the Health Minister wan-
ted to give a summary of it, I objec-
ted to it. I gaid You cannot give a
summary of it”. Then, when he said
“] may place the English report”, 1
said “do not create trouble; place
both Hindi and English.” Then he
said “lI want some time.” I said. “All
right, you can do it on Monday.” I
have not given any direction. Only
I stopped him from placing this.

Now, three questions have been
raised by Shri Stephen. One is that
you cannot lay under the Act a re-
port, which is an interim report, Sec-
ondly, he has said that you cannot
lay it is submitted to the President.
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[Mr, Speaker]

Thirdly, it is not in the Order Paper.
So far as the last point is concerned,
there are many questions coming in
here like that, because the Speaker
is not even allowed to deal with them..
Today we had adjournment motions
and other motions. They have all
come. So, there is no question about
it. But the other two points are imp-
ortant. One is that you cannot lay it
unless and until the final report has
come. Secondly, you cannot do it ex-
cept.... (Interruptions) I am looking
into that.

SHRI KRISHAN KANT: Mr.
Speaker, I would like to read from
the proceedings of Lok Sabha yester-
day, where the hon. Speaker was kind
enough to say as follows:

“The Minister of Parliamentary
Affairs may kindly inform the Min-
ister that he had promised to place
the report by Monday, but he had
not yet placeqd it and that I would
like to know why he had not done
s0; he must do that immediately.”

That is your direction.

MR. SPEAKER: This is what I am
saying. He has prom.ised to do it and
he has not kept up his promise. There-
fore, he must keep up his promise.
Today a legal question has been rais-
ed, that he cannot do it. I have to
decide that question.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, may I make a sub-
mission on the legal point? This Com-
mission was appointed under the Com-
missions of Inquiry Act. In a sense,
all the provisions of the Commissions
of Inquiry Act were to apply to this.
Now, what does the Act say about the
laying of reports? 1 would like to
draw the attention of the Chair and
of the House to what the Act says
about the laying of the Reports on
the table. I am drawing your atten-
tion to section 3, sub-section (4),
which says:
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The appropriate Government
shall cause to be laid before the
House of the People or, as the case
may be, the Legislative Assembly

» of the States, the reports, if any”
—I am laying stress, I am under-
lining the words, if any":

It says:

....0of the Commisston on the
enquiry made by the Commission
under sub-section (1) together with
a memorandum of action taken
thereon.”

Here, my submission is that it nmst
not necessarily be accompanied by a
memorandum of action taken. It may
well be that the Government would
decide not to take any action, and
that would also be considered an ac-
tion in terms of law. But the country
must know the findings and the country
must know whether the cause for this
concern was justified or not, that is
the principal point involved in this.
What action the Government takes
on the report. Whether to present
not an obligation which must be car-
ried out while laying the report.

It says:

....by the Commission under
sub-section (1) together with a
memorandum of action taken there-
on within g periog of six months.”

The most important point is that the
Government cannot exceed the limit
of six months for taking any action
on the report. Whether to present
without any memorandum of action
taken on it is not the material point.

Here, the plea taken by the Gov-
ernment is completely different.
The plea taken by the Govern-
ment is thiat it is not the final re-
port, the full report. The plea  taken
by the Government is not that the
Government has not taken any deci-
sion on it. The plea taken is that it
is not the full report. Here my sub-
mission is that the Act says any re-
port”, it does not say that it should
be the final report.
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There have been occasions when
the Government has taken action
even on an interim report, and parti-
cularly an interim report is required
only for taking action in accordance
with the public interests involved in
it. Therefore, this report could be of
any mnature, whether it is a full report
or an interim report is immaterial, and
so if the House had be€en assured that
the interim report would be made
available to the House, I think this
obligation must be fulfilled, it is not
prevented by the Act. And this is also
not the Government’s case that it is
not accompanied by a memorandum af
action taken. Government’s case is
only that it is not the full report,
but the House, after having consider-
ed all aspects of the matter, had come
to the view that the report must be
placed before the House. Therefore,
the Chair had also asked the Minister
to carry out the wishes of the House.
The Minister having given the as-
surance to the House and the Chair
also having asked the Government to
fulfil the assurance given to the Houses
I think it would a step which cannot
be appreciated particularly at a junc-
ture when the country is celebrating
the Amrit Mahotsav of Lok Nayak
Jayaprakash Narain, If the reports
was required at any stage in the
country it is at this stage that this
report on this very important matters
is required and not later.

SHRI VASANT SATHE: The first
point is that it is not a report in
terms of section 3(4). The Govern-
ment will say that no memorandum
of action taken accompanies it, Why?
Because it is not a full report. There-
fore that six months period will be
fully waived by saying that they will
do it after the full reports is avail-
able. Angd in the meantime they will
avoid this report and submit to you
a partial finding or observations or
whatever it is which will confuse the
country, I am not going into the
merits of the whole case, about the
man who made the enquiry, the man-
ner of the enquiry etc., but I say that
it will be contrary to tRe concept of
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law to have any such partial docu-
ment which cannot be described as a
report to be placed on the Table of
the House within the terms of the
Act.

SHRI G. M. BANATWALLA (Pon-
nani): I will place the point very
briefly before you. Section 3(4) of
the Act is very relevant and must be
taken into consideration while decid-
ing the point. It very clearly and
categorically says that the report of
the Commission has to be placed
before the House. It does not
say ‘“report” or *“reports”. There
cannot be a plethora of reports, pre-
liminary, jinterim and flnal reports.
There can be only one report, and
that is the report of the Commission
which has to come before the House.
Therefore, if an interim report is now
placed, this House will be barred
from receiving any further report
about the matter. The term used is
singular and is preceded by the arti-
cle “the” and it also requires the
memorandum of action taken together
with it. Therefore, I submit before
you that section 3(4) contemplates
only one report. It is couched in the
singular, Therefore, it is only one
report which is the report and the
final report which will come before
the House. The House cannot be
taken for a ride by giving a plethora
of reports.

ST £4E L 2 o 0 B e
wERA, W OAWS #1 § uF gal
afeFror & @A ARATE 1 Ay W@
w4 sl #T §7 §  qEr wfew @,
g wart@ § 1 oz ¥ sy oAy
¥far STy sW R " AR W
FN BT FT 9| FA F faafes
% fad gg A7 sz & fw Q@e
¥ wafe for @y frFE gafaaa
Aefe afi @ g wa
AW IH AT XA GT | AT &

TR AN qgw, dF TN T g
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[ MAwsFT 7]
fore at ofge @7 & S oA
faai & @1 @ g1 IREE fw A
F IR E A TF AW TGH
e gfrm § e qewr gmu R
f§ sagFw it F qg AT AWIRK
g9, ST A I ST 47 )
At g® WA H . T g fwoag
for W@t s AR 3g AW AN
wEAEl # ofwfaa w@w @
gg #c4 g g fw& fow
d@ At W A FE SER & a™
A g1 g AW A FTRI § AK
gz & a9 @ fqaza fem g f foR
W J™@ 1 JTA A JRAT @A
gfs Sagwswm T F  @g am
g o A F wAEERR, 9_H &
¥ fafmm A& e afgm . ..
(0qq) . . TR §T F CHA
< faar, wfsfama naaaad 71 @
wd F oL (=mEam)

a9 i@ seam wa
(s TTTTEm) e, 7 aeE #
20 A & qifFguRY ftaq & grar

W™ @ E | A Y

The Opposition is saying: don’t put
the report. 1 do not know why. Be-
cause they think there is something
which is going against the previous
Government. ] was keeping quiet
till now. Kindly hear me.

TF THo G o) & AT OF TH> GVo &7
g=971 faferea geqa= & wdt Qar an
tfega afera sege & Wit g g o
FHEET | |t a1 @ 7Y I7H T
ST @ At /4% g agr g9 WA
fe warqrdt FO3C, THFARA FAIT
AR H3F AT A1, FTAVAT FIR
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IEIFA ATTIN ST FY TFOTL FY
W & @A & IR A @ faw
afge wdw Fiew (") W o
fo Ao AT F AR A @I
co. . (EE@) ...

o ap—— L T
o—za a1 qifzgi 3 Teg |qwT |
W g feafa SR A TG AE AW
¥ it d=T £ 1 1 want to make you

know the process of the wheel of
history.

1969 # »iY AW gira T, aré-
gE W AT e &1 fau au afew wa
s Arew J9a T ar| F gl
g1 (smaam) 1969 # AT Y
qracEt [ A wfaies #1 grer Wk
Y g =t AR AT qT
WG & 9979 Hdt 9 9% gmfaa
(=T@9ra) This is the wheel of history.

g @ fer #1 afas 1 s
FT AHFI AT A 98 TA G F WA
T g F @19 % afe smar qret
Y aF fae @A M ar gfan
® FE Y wfed IEFT AF AG aFv
2 (m)

S, & AT AT § g . oaqg-
feafa 2 Sa%T SIAFTA T AR E )
# s £ g =iz oy St
#1 ¥feewrs A T AfFA T3 A 9
fer & fog afermree €1 st | (sgEeq)

I am not reading the report. I am
not placing the report now.

SHRI C. M. STEPHEN: He is going
to read something.

MR. SPEAKER: 1 am: not going to
allow him to read from the report.
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st awnome ;. faed ¥aE
weaT AW F1 e #Y g7 A w@_
1 Y99 T TEIAT q37 ¥ I5T 97 |
Iq qug X7 AT £g7 9T g £F TFK

g

‘geger WP, IH WA FT 39
& 87 frowo #< fean gt
ag @ ? f& oft sawgw St F
gy § foore gw faelt @ afww
ag foie awafw &, ag feaie g+
foare adY & 1| 39 foae %1 gw &=
FX @ S, gurr feqediz oY @Y
FTRETE o wdr g zE
FE T & TR AAX A e /AT
smam fE foR 8 & @ @
WA AU @ Qe |

AHA #3€W qR-AR FIX L @
g S AT MAET AgILT 7 qg gHIA
R FEr A fE §gq fgEe 1
HTHATT 6 WIS, F1 7S § TEJT FLG |
#7 ooa fawmr &1 ga %1 sfagr dae
FE AR Ig AIF 0T ¥ 994 & g
g faqy a1 | a9 5 99 %1 g8 F19
& fear mav 91 | 6 WA F1 UF qF
fora fean mar an & & 9w %1 7g fgie
AT 92 9 7@ T |

39 &% § AT /el & fag
# T uF Ay aEm A frafe A
gss9fa FYgrAT AEATr - —

GIAA A AR FI & Arfaa
Y9 qo 40 F IATH 6 WA, 1977
1 qF o F1 giaa faam ar fE aegre
Afvafemr g Fos v sEm
7! frafe #1 g ot g wiw &R R
HTITAHTA § FAERY F ST 5T TIWEHTH
A F TRE w1 &Y affq qgE 697
At A AR L.
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MR. SPEAKER: That is history,
Mr. Stephen has raised a point of or-
der. He has raised three points. One is
that this is an interim report and
therefore, you cannot lay it on the
Table of the House. The second is
that there is no memorandum and,
therefore, unless is accompanied by a
memorandum, you cannot lay it on
the Table of the House. The third is
that this is not in the normal list of
business. Yoy need not answer the
third. Please answer the first and
the second.

SHRI RAJ NARAIN: I am not only
going to answer Mr. Stephen but I
am going to answer to the whole
world, to the whole country and to
the whole House.

IT T IT FT I N AT STQAT | 3
FEEEATE AT F IR A @F
A 7 7g faar § f& e 1 39 saw
TS 1 gT F I A AT qqer faaw
R & gfra & &1 a1wvq qar  aef
F FER &, afs ag foae agr @
R AV, @ QF Ag q%av | .,

=Y Ao HFETAT : TAT & THIIIIE
w0 Af9w |

St AAAREO TR GIFT @AT
TR, @Y ag THfET T wod &) FHM——
T, ARTEE |

M odto TR qg SR
& T JATTTF T2 |

SHRI RAJ NARAIN: Kindly hear
me. Have some patience; adopt some
parliamentary practice and procedure.

HTIONT FET 36 H1 T A a7 |

# faqew &3 wrar fg a¢ &t
T F TRAER FAER 79 & A
AU
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R I 23 799, 1977 T &
TETTH T Mo Tro F1ET FT TF-JIEGT
wam fagea feam

I F HAT WAANG I TqR-AR
foeaT @ §—=To HATeaT, Ao HTeAT—
gH A 93T o AT F AT A&
foar a7 1 37 faq 9gd 38 7 R fewy

MR. SPEAKER: He is not reading
from the report.

SHRI B. SHANKARANAND: Whe-
ther he is placing the report or not
is the only question.

SHRI RAJ NARAIN: I have every
reason to explain why I am not go-
ing to place the report.

SHRI B. SHANKARANAND: You
are not called upon to explain that.

ft qAATORY ;- § FAAT QAT
fe amw A 23 7947, 1977 F TF
TEITT ZTT Mo TTo FIAY FTTF TILT
g fagwr far

o dlo FNAT F T Mo AAGH
FIN A Nez-T702 FEIGT § I
R fgfmagr wa, fm
FAFTY T A Mo Frwr 7 q, 7
g grga § fadr 1 o FN F Q&
IPWFAT ©&TF FX F A9 A
qZ FT T KA FEOG A7 | o FIwT
ﬁﬂﬁgﬁﬁm%ﬁ@lﬂoﬁo
qr¥e ¥ wfafang & sz A =W
TTAAT AT q@f ¥ v, qF AT
qIT F gTAO R I Ty 1T F¥ -
= § gg A frar gefag v
Y ¥ 9 7, 1977 FY T A,
oY 13 78, 1977 F @ {5 mam )
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st &Yoo TECATT | FAT TEATHT
faqn ?

N aeATaw ¢ ggfac f& I
ALET agT TATEeHS 9T 4T 497 |
IH F AT o Fo AT WIEAT FY
13 7§, 1977 %1 & UF Ty AGR
frgag fear w1 13 ®§, 1 g
qTe FEITET W M 13 7EFEY Ao
Fo Fron Ft fagaa ¥ M —
gafag ga § g aftw W =6,
w9 g7 savfew w4t & fr g@ fqe +y
w g ¥ faarg & L |t 7 aifw
13 9% FY IT FT TEH A AT
AT 13 7€ F1 @ o FEI|T FT TH-
azeig fagaa fear war | w9 S
afafygw, 1952 g 11 M
g3 iFaFT FT FAW FIA §T TIFR
a fazw faar fe S#7 sfufae & aa
qEAT AAT N FE) W |

“zg afufarw & g 3 # IT
arr (4) & AT g5 w0 g fF
I FFTIT Kt F1% feqre faaay § av
I¥ IF 9T FI TE FEAE F AT
gfga 6 7T F WraT MNF 91 w@TH
qz w@r e 1"’

g3 ¥ = fa F geq FT ITH
2 @ g weTr 5w & gt
fadqtd 27-2-78 FT & ) 59 aF
gfeaw foad g oo, a9 9% 39
fe? ox FEay w7 FAAT gfee
§ Ifaa a&Y & 1 ¥ =70 HATeAT qTZT WY
frare Y gz & awr gz 9T @Ar
AT g5 F1 IG &Y ATAFT AT
AT TN gAY Ferey qwwar g g
FIAAT qrafegl 1 QY FC T@ TwAfH
foe Fraga & a1 Qe 9X @Al

fa3s-avqag A A |
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WY HAT MK qA: FAT QA
qATZQ |

Y I(HATTQOT: FTA WrATT wieg-
fAaga, 1952 & J57 3 ¥ FI-JFOA
qagd:

SHRI KANWAR LAL GUPTA:
Are you supporting Mr. Stephen?
This is his interpretation. Do not
support him.

=Y TAAATIDN . ATT HTFTT HfY-
faqw, 1952 ¥ Tawa 3 ¥ 93 JFAA
(4) ¥ & 97 FT Faar g :

“gafar aFr, gaofafy, .F
qaAT qr ST Fr fagqra aar F awe,
991 (1) F [T FrAWT FIA F]Y
€ qrg 9% mwigT & ford, afz 1€
g, IF 9T F¥ T FEIET F A9
afga, siaw gra aqfes qTe 1
fwa & w37 fFg 9= & ®7 AW
FT Frarafa & g @anaar )

W F1 oagd fqte fadr § g &
fod, 3 53 @ & FgT o )
g aaad § f& aF, S Arg 7 & wWIAY
g frarg 2 31 ) 719 g3 A & R oag
fraar grtdee fagg § A% fad ST
& 1 STo TreaT A fRadr Agag A AT
AT AT TEAT FIQ T F CF AW
qT wrT &1 & qg7 Y fAfeaq &0 @
Ia ot FY 9g7 1 AFT M @
fond 527 #1 9z F1 fadi w0
qEaT WIAT NI QU FIG | A FA
Iq # TG L &, 97 FY {7 qg TU FA |

W, & gz aar g fFero
AqEAr Y qIA K guar o TE F )

SHRI D. B. CHANDRE GOWDA: It
speaks of the Government of the day.

I{ this Government ig not capable of
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giving protection to their own Com-
mission’s Chairman, this is a shame._.

Y TR ARX™O: Vo HEAT &
g foFrs 9y ar fagd =@ &0 &
ag zafaq gar @ g 5 fra sfearg
¥ A 3o mrear 3@ fod v g
FI4 T T & | 987 F GEHfAa gz
F1 gW A gg Fafaq Famar § & &
qEar § f& SaT F AT F1 FHY AT
gmaT 98 | 3afae fag fag g&ar a9
g .. (smmum) ... . &
aF 3T ag TIFT | (FR4A)
# 3z & aErs AW AT § FgA
Tigar g fF a o1 =mo TEAT ¥ TEEW
§ #1§ T fors geq9
FA &, I3 FAT F) HAZATT FI & |
TMo JIEIT TF F¥ATIA &I & AN,
TF gEATfAq IET WY § W 7 3§
grg fear off & grafaa J@F &
I AERY & 919 AgAT F F
frgd  qw #Y g1 (sEam) ... qE
9 Frfag qT JUOAr | (MIATT)

MR. SPEAKER: I have hearq both
sides. I have to give my decision.

SHRI KRISHAN KANT: Why does
the Minister not take action against
Dr. Chuttani who has superannuated?
He is on extension; he has manipula-
ted. ... (Interruptions)

MR. SPEAKER: No more argu-
ments. Nothing more will go on re-
cord. (Interruptions)

' I have heard everybody. I have
.heard the point of order raised. Three
points have been raiseq during the
"debate. They are: (i) the matter has
not been listed before the House and,
therefore, it cannot be taken up; (ii)
only the final report can be placed
before the House; and (iii) no report
can be placed unless the Government
considers the report and its decisions
are embodied in a memorandum,
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[Mr. Speaker]

So far as the first point is concern-
ed, many times points have been rais-
ed in this House without their being
listed. The point raised in this case
was not by the Government but by
the Members. Therefore, I do not see
much substance in that point.

So far as the second and third points
are concerned, we are governed by
sub-section (4) of section 3 of the
Commissions of Inquiry Act, 1852:
that sub-section reads:™

“The appropriate Governm:ent
shall cause to be laid before the
House of the People or, as the case
may be, the legislative Assembly of
the State, the report, if any, of the
Commission on the inquiry made by
the Commission under sub-section
(1) together with a memorandum of
the action taken thereon, within a
petiod of six months of the submis-~
sion of the report by the Commis-
sion to the appropriate Govern-
ment.”

It has been contended that the
words, ‘report, if any' means only
the final report. I am: unable to ac-
cept that contention. Any report
means every report. Therefore, a re-
port which is of an interim character
can also be placed before the House,
But the most important point jis this:
can a report made under sub-section
(4) be placed before the House unless
and until the Government considers

it and takes a decision on that? This
is an important aspect of the section.
No report can be placed before the
House unless the Government h¥s
considered the same and has come to
conclusions on the report. Therefore,
a memorandum containing the conclu-
sions of the Government is absolutely
necessary fo place the report before
the House. In this view, it is not per-
missible for the hon. Minister to
place the report before the House
without Government considering it
and the Government’s conclusions be-
ing embodied in a memorandum. In
this view, I uphold the point of order
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raised and direct the Minister not to
lay the report before the House unless
it is accompanied by a proper memo-
randum.

13.39 hrs.

[MR. DEPUTY-SPEAKER in the Chair].

BUSINESS ADVISORY COMMITTEE
THIRTEENTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHR] RAVINDRA VARMA): Sir, I
beg to move:

“That this House do agree with
the Thirteenth Report of the Busi-
ness Advisory Committee presented
to the House on the 8th March,
1978.”

SHRI VAYALAR RAVI (Chirayin-
kil): Mr. Deputy Speaker, actually
1 had written to the speaker regard-
ing this allocation of business; For
the last six year this House has not
had an oportunity to ‘discuss either
the functioning or the Demands of
the Ministry of Communications. This
is ah important Ministry. There are
about six lakh employees working in
this Ministry, but it has not been dis-
cussed so far. I do not know why:
it has been conveniently excluded.
Even thig time there is no mention of
the Ministry of Communications for
discussion. Please go through the
records of the last six years: there is
ng discussion at all on the Ministry
of Communications. This is a vital
and important Ministry and we want
a discussion on the Ministry of Com-
munications. Next to Railways, this jg
one of the most important—a major
employment-oriented Ministry and it
is closely linkeq with the people.
Every citizen of the country is linked
with the Ministry of Communications
and we Members on this side have
many things to communicate to im-
prove upon the functioning of the
Ministry. So I demand that Yyou
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should not take away a discussion on
the Ministry of Communications.
There has been discrimination for six
years. So, I would appeal to the
Ministry and to you to please include
the Ministry of Communications for
a discussion on the Demands for
Grants. It is a must.

it gk fasr g (WA ¢
IMETH WEIRT, TH FEATA 97 K A
AT Mg g K wrodw g9 fAdew
FIAT AGAT ...

MR. DEPUTY-SPEAKER: We have
been following the procedure of Mem-
bers giving in writing before-hand it
they would like to raise some points.

SHRI HARI VISHNU KAMATH:
Not on a Motion?

MR. DEPUTY-SPEAKER: Yes, all
Motions, because it is listed. If I al-
low you, a number of people will get
get up. .

=Y gfr faew wrma ) i afwar
17T A FT | JOIT IFA qA A
&1 IAGT { FIAAT AZAT E . .

MR. DEPUTY-SPEAKER: 1 am
making this an exception now.

st gfT faey wwa ;. wOET AT
g fF a7 ag dfaerfas dqdr 7 77
¥ a9z 7@ & wf@Aw 19 T Feas
wg 1y A faardta args qaaF wrawred
1 9717 fwar ar 935 of o sawq
F2 gAMEA F 7w A Gw_ t F
arifer g @€, w97 g w3 ;. gafad
FU AT & fagzw & fr z@ e A oA
a9 faq gt o =t A8 @ g+ 4@
faa gare@t # at qv =4t A gd
9} IaFT yrafawar  Jrq ArfE 39 9T
agg g g% W FJFIge,  qrAEar
ITHT AAZ fFar s &%
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frqiE & ag fagmfow i ar v & :

“The Committee further ‘recorc-
mend, that till the passing of the
Finance Bill, half-an-hour discus-
sion, if any, be taken up only at
6.00 p.m. but not more than one
such discussion may be put down
in a week”.

AN AFE N

afer ¥ faag fadza § f5 &<
g § FA F F7 I FE T A&
fersu a7 A 913, AT FITITGE
BTIA & AT | TF T AT §, &1 g1AT
T1fga |

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA): The
Hon. Members of this House know
very well the prpcedure that is fol-
lowed in the selection of the Minis-
tries that should réceive priority.
There is no question of excluding any
Ministry: but, within the time at our
disposal, a certain scheme of priorities
is accepted. This was not proposed
by the Government. There was a full
discussion with all the parties and
groups in this EMuse and, after a
full discussion, there was an under-
standing on the priority to be accord.
ed, which, primarily, was the priority
suggested by Hon. Members of the
Opposition” And then, that was put
up before the Business Advisory Com-
mittee. The Business Advisory Com-
mittee, agaln, consists of Members re-
presenting all shades of opinion. The
Busines' Advisory Coimmittee unani-
mously agreed with the formula of
priority that was evolved after a full
discussion with the representatives of
all Opposition Parties and groups.
(Interruption). Therefore, thjs is not
a question of my according priority.
(Interruption). It is not the Govern-
ment. My good friend Mr. Ravi, who
has been here long enough, should
know that it is the Opposition that
suggests the names of the Ministries
to be included, and not the Govern-
ment. The Government does not
mind discussion gn any Ministry. It
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wants discussion on all gnd it does
not stand in the way of the Opposi-
tion raising any question on any Mi-
nistry, but within the time, as 1s
known and as has been the practice,
a certain priorify has been accorded.
I infinitely regret, therefore, that my
hon. friend has useq the words ‘con-
veniently excluded’. It is not for the
convenience of the Government that
anything has been exclued. I aimn
sorry for these remarks,

If time can be found, we on our
part will have no objection to the
Communications Ministry being dis-
cussed.

MR. DEPUTY-SPEAKER: The
question is:

“That this HouSe do agree with
the Thirteenth RepdTt of the Busi-
ness Advisary Committee presented
to the House on the 8th Marrh,
1978.”

The motion was cdopted

13.46 hrs.

PASSPORTS (AMENDMENT) BILL®*

THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI S. KUNDU): I beg
to move for leave to introduce a Bill
to amend the Passports Act, 1967.

MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro-
duce a Bill to amend the Passports
Act, 1967.”

The motion was edopted

SHRI S. KUNDU: I introduce the
Bill.
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13.47 hrs.
MATTERS UNDER RULE 377

(i) REGULATION OF TELEPHONE OPERA-
TORS BY DELHI TELEPHONE AUTHORITIES

=it v W wqe (qfomar) S-
we wgeg, & fraw 377 @ w=wa
qAX wAY WERT FT A fyrwfad
FAT e g fF faeht ety wfa-
F1faat ¥ 9, 1976 & AT MR
F1 agret ¥ f2 oF e o 1 e
F qqeq & F FAATT IS0 I AT
N uw g da F 7 o I A
faa® oF g=8 4 s AFq ¥ fay
I gy @, S fomd s v
IR W THEY watEd Y AFY 9
g F ¥ fod gamE mv @ wma
wfs emad 120fmam s &
ar 3= frafes &< faor smama
GmATaHz I 99 dT A= 69/
1976 ¥ 95 77 MT FA9 100 F3fFay
o mE TFd AWM Wed A
fegee, 1976 # warzA feam) o=
1977 # fa=t Zetwm afywfat &
SEE w¥ed F oF gE e
FN AT IAF FAAT Tgd A JEHIRATA
FY 97 foar mav | dfw 7 oF wTv-
% = g fF 3¢ dwm Ay
1 feaea7, 1976 ¥ AzA 7y @@
g3 aF frafer & @1 a3, o7 .
e 1977 # A 7y 9% frafaa
FT femr maT) @ gFT T ST
afees g1 131 38 o ad HwEg #y
am 3% & & fam sow T wsfear
fog¥a femeaw, 1976 # A+ qFargA
FY [WAT 7 g o | wiwg T /A
wgRT & 77 g0y § fF @ 9T |
e WX agwie 37 FfEar &5y
[AT FU F |

*Published in Gazezttze of India Extraordinary, Part II, Section 2,

dated 9-3-78.
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(ii) REPORTED DEFORESTATION OPERA-
TIONS AND INDISCRIMINATE FELLING OF
TREES.

st gfonwt sg (v )
Jureney weEw & fAauw 377 % weana
ATIF HIEYH § 7 FT 4719 TF Hged-
qui faga #t M1 srFfoa <7 9RE
g | ag fawg mw gt Staw &
weafu® oged w@ar & 8 UR
¥ faq ag wgeaqm @ 1 ag fawaw @
2w ¥ TSl A g@E AT Afa@qT v
a A A owerd

2w # FA A 82 ¥ FT @
IgH § 27 *ife oFT IWH AT F
faerz & fow =wfgm 1 wrw gEm=
18 ®ifc sz A § T faw@iz
#E 1 g g A fF gw 33 wfawg
o ¥ a i #1 fame s Afea
g BT AFT | T F ATH G FOD
g 99 fFy my ) 9 wmA #
AT 9T, FFE F IJOZA F AR O,
;T FA1 FT AT FIA F A9 97 frgen
FFR A FOL §o a@e fF1 FfFa
aftme % 4@ gm0 Wit Rwr F
qg IASAT F¥ 707 § & At S wwra
ga arwr & fom fewew q9q
1 ga  wfg-afwt 7 aua e g,
famaY afemr & gom o AT FTaw-
g R 9% &, fowar awIm # 9%
FIEATR qES 0T, G797, #I f=aa
FW 4 AT 98 fgwrag q44r agw war
g ' & wAF afzgi M afad
garfea gt & a}|@ Wa qeF, dWT
M FAdH gar 9T W g |
qg AT AT g@ F AT &) GE @Y
fafaa faamy €, sagfear av =iz
ggmfz #Y § | T F w7 § gET A
I Fmfgast oWt q Fw g T g,
T IAF AN AIM AT @]

=t & gy 5§ gqrfgw Jnfa
F AWM AL SAET qT oAy aF fT
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FX X)) 32 A g0 @y & wifw
oY s Phaar & dfaa §, avrw ¥ g1
g, dnrfas gfamr ¥ afam &, foerr &
arR ¥ Afqq &, Qe F ane ¥ afvq
&) S § F FAY Qo ey 2
A a@ret 90 T 7 TF w47 fAar

|9 T 7 Arfew anfa & for
Tga ¥ a7 § | e saw A
sty gfer et @ wrfew sfa &t
am fad ae, Y & A e, T
& @Y | AfFT fros g Y T
T Aifq mfcard ad-wqeqr F1 aa-
faera 33 N &, 7% FA-faarg w7
AT § gI-gL TF AT HY qT o
AT R ) IR FogSy AfEATr ¥
T ®) ARt O @Y &) e ®Y
A 1 @ &) gt AT Al F7 aF
Aewe F FIE AG gAr§ T R
g A & gfafafaat £ fang
Tg AT TG GgEEr ) A W F
JT AT ot FFN FESAT F A q9T
q @ 9™ o1 gAR #5 F| faamdr a7
FE gaFAT A 92|

& g9 989 ¥ A9 gg @AT qATEAT
g f& gy srdeyeman #1 A 3
FY 7z F1 a7 g TAATHY FT ATATR,.
g7 gETR a9 g9 & HAWl & AT § A
g far T &1 s oY gw Hud |v
FHIITE 1 ITWF § Ay oY, FAT AT
mfearfadi &1 sfusic 2, g9 399 4%
d 78 @ gFY {)

AR AT *Y QAT fawm §F F
g ag 1 ¢ | favg A% F1 gATR S
F A A wrew | gAY fEeey A
T3¢ & fava &% Wy 3 @Y 77 €
grfeardY & F a1y ¥ zgfaq zqr
a7 =g gar § s afom geer gar

g
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[ QA AFT "ENA]

mit gaAR =t gfe e gew A
A A1 fwar a7 w3 ag arar fs 9T
qTATY F) A | FE w919 g 159
A AN g N T AN F oaAS
¥ W OF 430 W ¥ g 17 ) fam
I & faguw o1 wq g I qrE@
F AMHA AT 9T TV AGN | AT
43 faawi Y wEwmwAr o
AR 3l F qATT AT 30 gAY
qravmFal F FTAT Y )

I gAY QY faweweow F faw
FA-8F , 9T Fifggrn F=7 F Al
Y A=A wwQFi §, fava a5 § 990
21 gH e qa A7 AN | AW gAQEY
arfaw r &, I FTIEIWT gHIL FAL
" W9q Tt GATAT Fgar § 1 I AL
F-fawrg el § 57 w1z {EAQ
F1 39 92 faA3 €, T& T4 AFAU
F1 gaBr 13 K7 faew@r 3

T & 70 979 § 300 TR fF
uF g Fard sy fe sifzardr et &
AT T geamt g faefr graray
THE FUFITT 7T w0 ) T2 Fr A
&9 a7 fgay #1 237 go 3410

Saremer wgea - fraw 377 &
qAGQ AT AAA IJT AQ F, 3T 93
Fgagrasn 590 Arar g, w4y A4
g Frfwg |

o g HE A . 4177 A
FifsT

IR ARG . FIE /GO Frar
ARG AT T FEF T |

¥ Wz FA AZATE 779 957§
f& gadeia a1 fadd goarsi &0
afeafaat & & qdww 7 @ )
a7 g3-fz i A390 T FW A=A AT
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q@ A IqFr qEderer fHar 97 o0
g1 #1 fasm grfeafaat & fer & @
7 fF arfar ad & fawm & agle
2 fag a1d | a4t & aifzarfagt s q
gfasrr fag a1rd | 747 F oA F
grfearfaat wY gumar 1 gt fagr o)
ara-wrq & 7z w1 Argar-g v adt
¥ a1 7qf A9 g & §, a7 *F gara

# T1F FY TE AFT AT FFAC § AL 74

F gara ¥ gfg a1 wTEm A @
qAFaT, I F1 faeIre A@Y @Y awar g,

I A A oasdr ) gAfag

Fae & 7 & wfaw arfa & S
FIT F A § ) QAT AN TAT FAT

am F fRr w &

AT AT ¥ GF LT F SR
aa1 fear, 39% fAg & gara@r g | werag

(iii) REPORTED MOVE TO SHIFT TRACTOR
FACTORY FROM PRATAPGARH

Y ® AT TR (KT 0G) -
INeTa w3z, & fAAm 377 & WA
oF A% 7377 F f377 B0 99 717 0
e #rEfaT F7AT IEAT 7 A7 oA
F AT F IAC T FT AT A7 7AV
F eq17 ArFET F7A7 TEATZ | I9AZ
far 397 a3or w1 w7 fragr faar
g OF AR RET A0A FY AT
M A AFTZE 1 ITFIFA AT 1977
# 9 ZAT A7 WG K GAR A
791 AT & AT ) IF F T A7 I
¥ FT 4371 7 I3 J7 3T A AT FA
F 997 frarzdtA 8 | 19 & qg A
A G T3 AT & 1 Fg foaem
FAIMA 7 qiE § fea @ 1 Fa@r
QT OF I F FEATE @ faar
strar & ar g1 gar fafers &t Y
agi ®@ fasar g T aaard Y gEEay
g 1Y 1 AT qEF FY ATFER T AR
frar & fF zg gt & wQE W
FAIMY KV FEEAT H FT FUT )
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A A N FEwH @ oo fam
& v w1 g fae qren 9v 99
F IR FTN AN & | W qEAT
F faq avEr g ¥ @ A 70
wWad # =pfa 9= A 6 | oHF
IR IR A faa agmar &
A FT G 1 AT F aeAw ¥ FFT AR
quT WA o wrag AT AL R, I
faes s s § & @1 faeiw
EEAT TR JAT Y T oY 77 IV
SV FEARFT LA a7 fF fow ¥ ag
geE7 FT FTO@ET AT AT AT FF
Iq FTTGIT FT 8] § ALY TTg g0 a7
TR FT AN IT A A T FHNT g0
ot F@F TEY A & AFT FATNR
T &1 HraTEA fEar o ar AT ww
FATTE ATRIAA F1 W7 gwAT ZV T I
2| /AT T FTETT A A2 F g2
1 forr F @ IWF WO AEaw
&a | g e faet F1 qdf IATRY
F & 39 FoaTa q awrfeaa g
fFami Y gvey 3w § g QY WA F
aZ B2 B2, TwE a9 g 99T &
dFET T FT FremmET g faw &
fau f& frai Y a9 " & 1 gwfeg
# fam w=m f& @ FmA
F1 3w A fFar @ Al A @ gawTg
2 FT R AT & Aravang ) afew
TFI I W F AR T F I
F Q0 F7F F1 w9 fgar 7 )

(iv) REPORTED SHIFTING OF HEAD OFFICE
oF HINDUSTAN FERTILISER CORPORATION
FROM CALCUTTA

SHRI DINEN BHATTACHARYA
(Serampore): Under Rule 377 of the
Rules of Procedure and Conduct of
Business, Lr-ok Sabha, I want to raise
the following urgent public issue and
request the Minister concerned to
make a statement on that.

As per recommendation of the
Working Group set up by the Gov-

3942 L.S.—10
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ernment of India, the Fertilizer Cor-
poration of India is being divided into
five separate companies. One such
company is meant for the Eastern Re-
gion. This is named as Hindustan
Fertilizer Corporation Limited. It
Heaq Office was to be Tocated in Cal-
cutta. As per the newspaper reports,
under political pressure this office is
being shifted outside Calcutta. This
Company consists iof Namruk, Bar-
auni, Durgapore and Haldia fertilizer
plants. This shifting will create mar-
keting, administartive and other com-
munication problems. So, through
you, I appeal to the Government of
India to reconsider their decision and
to see that the headquarters of this
company remains in Calcutta and not
outside Calcutta.

(v) ProrPosep STRIKE EY LIC DEVELOP-
MENT OFFICERS

SHRI SAUGATA ROY (Barrairk-
pore): Sir, under Rule 377 of the
Rules of Procedure I raise a matter
on the strike by the Development
Officers of the Life Insurance Corpo-
ration since yesterday.

14 hrs.

Sir, since yestreday, 7,656 officers
of the LIC of India led by the Na-
tional Federation of Indian Insurance
field workers have gone on a month’s
strike and they  have also started
squatting outside the houses of the
Finance Minister, Industries Minister,
Commerce Minister, Foreign Minister
and the President of the Janata
Party. This strike is a very serious
matter because it will cost the LIC
in terms of revenue an amount of
Rs. 20 crores and in the nature of
business, a total of Rs. 300 crores, It
is a sad commentary. Since Febru-
ary, the insurance field workers had
been writing to the Ministry so that
some of their grievances are redres-
sed, But none of their grievances
is redressed till to-day. Their pro-
test is mainly against the scrapping
of all bilateral agreements wih the
Nationa] Federation of Field Workers
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by the previous Govermment i1 April
1976.

This Government which talks so
much about doing away with the bad
things during emergency have not
had the time or even patience or in-
clination to restore the old service
conditions to the field workers and
make them normal wage-earners. To
day an insurance field worker whe-
ther he is in the LIC or in the GIC
is a contractual worker and his ser-
vices can be terminated at the sweet-
will of the management, This was
not the situation existing. Only dur-
ing the emergency this was imposed.
Despite repeated representations
made to the Government, it has not
been done and, as a result of which all
the 7656 officers of the LIC are on
strike. Sir, I may also mention that
due to this change in the service
conditions, the office business of the
LIC is going down.

In 1976-77 it went down by Rs. 4
crores; in 1977-78 uptill now, jt bas
already gone down by Rs, 15 crores.
But it seems that the Government is
absolutely impervious to the prob-
lems of the field workers in LIC and
GIC. Therefore Sir, through the
House and through you, I want to
draw Government's attention to a se-
rious matter. Everybody we are giv-
ing notices on matters of urgent im-
portance under Rule 377. Formerly,
when the Sixth Lok Sabha started
the ministers sometimes gave a lit-
tle time to reply to the points raised
by the Members under Rule 377 be-
cause these are of urgent importance.
Of course all matters cannot be ac-
commodated in Calling Attention No-
tices. But, Sir, I have been noticing
that for the last many days, not one
Minister has ordered to reply to any of
the points raised under Rule 377, 1
think that though it is not required
under the rules, it is a courtesy to
the House, to the Members and it is a
democratic practice and tradition the
Minjster vares to reply to the points
raised by us.
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Sir, I gave notice under Rule 377
yesterday. The Finance Minister was
there in the House then. When %,000
officers of the LIC are on strike, the
Government should come out with a
statement of its intention in spite of
the fact that 7,000 field officers are
on strike protesting against the Fin-
ance Ministry’s decision, °

»
I wish to draw the attention of the
Government to this strike.

o W T (fReT) @ e
Ry, ¥ @ afew & @1 Sfew
a8 EW A fear @

IMEA  WERW @ WIHT qHiwA
&Y e gt a1 TrerH e WY e g g )
WH wada @) @ fE erewy adiem
Y fa=it
Nobody else has been given per-
mission,

1464 hrs.

RAILWAY BUDGET, 1978-79—
GENERAL DISCUSSION—Contd.

MR. DEPUTY-SPEAKER: We shall
now continue the general discussion
on the Budget (Railways) for 1978-
79. Shri Tej Pratap Singh.

N aw waw fag  (gRIY)
IITEM WERY, FA F T@ a7 HY
FATA T qqA X @ 41 fF 97 sfawa
JAAT W W AEA. ¥Fve FAE A
FrAT FTAT @ WIT IE) IAFT HE G
21 W= aswrgmd g g ag W
HETT: AV W F gwfa@l g
N gy T Nawg fF
AR I dzoa ¥ fog, foamr & awg
9T FTT FIEL I @I, Fa4r
TN A @ Wi gfaad
7 & 1 afs gfawd fomdy o @,
a aga 92 gfowa v ey @



293 Rly. Budget,

2 aqg F wfag) A fawdr &
we2  Fma ¥ qfady N glaamay F
IRA W X3 w9 Farar a1 5 7
qatey w4} & we& ¥ ¥ OAF FT
qEY aF A faFar g )

A W1 Asq @ fF gWR agi
FAEAT  TAF g, TS F WA
fear @, ag 9&g a1 =1 A0 F
AR AT A, AFFA Fq FAT GHIQ
wtfawr gg A =ifey fx dwve F=10
HA gy A9 §, I A g@-Afaami
T AR A oeAtA 1 FHY FA &
FaamEr q1 fF fagy ar=i 8 qarfat &
sga 9 feod s aw 1 o@ A
g Afasifai 1 e g7 A T
agi war | fesdt & ¥ A ¥ WA
WA agaar g 3@ Mg aa &
F&8 17 ag & & fesal &1 ymaA
TLIAN AT | FAT W AIAT FAAT B
mE F wg Y AEY 2 @A, A fAR
T gfagmdi #1 Far w0 W
a3 & s glaaragg s samdaan
# faqg wfeqi & sg fag g1 JT
garq g f& fesai &1 Ieqrea agd
F fqq awR F1% gr9qr 77, o=
& g1a 7arQ & fesai w7 sy fawiw
g

189 ad-1976-77 & FUq
FO9 166 fesd gAR g A
frafa f&r @@, wmd F fesd
Wt faala 53 73, dwx f=a
frafa P2 @ fom 9 W TR
agr sav &, ST faw A gmr
Tifgq a1, «feq fee Y 3@ @
ol femm mar & gdr wg-
™ ¥ aw Fw@wg fF &
¥ Qar fadig &, faa § ug faafa
TEE | T AR AILF AR ag gian
TR A AW, qF T 57 1 fAgfa
agl gmr Tfgw )
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wa fe=aY wr mfas faafo Q¥ 74,
N dT gava ¢ fe of @i £ aee 0@
Qe WY | IR F qrg-arg qieqt
3] @iT @Y qgrg 91C | JfF 39 & fag
o9 Y9 JTGAY F1, A(E FT 5qT€AqT HY
GA1 RN ) Al WIT F EqATRT AW
T ATE WIE &qrT AEE 30 a1 ag gfagr

TR AT G

featqwma #1 Ty oy T9a & FTH
€Y A9EAT & | A W FIH 73T Ay
g AT Y aga T DA R | wAY
TN AT AT A A Aqr A
mfeai w@rs & | oy gt F & w9 A
fag Tqd @ ML ¥ AR HTA F1 74T
foar 1 w2 & sAqe & arvq ar @ oav
MA@ fF N Fqgaa s QA fowe
TN qF HIT FT FIE FISIT FEE FATH
T U Y AT | qiF-FTA HEHY ATZL
g gq g, arfs FTeT AMA AT ITH
T # (IR fra aF ) §3 g WY
g f& FFMEHe § 6-7 |1 @AY
4, AgF 34 P RIS o @ qFaAr
qI—fFT AT FT FogeT Ag IHT A
TE FET G 1 T H A AT F N
gift gt q—%9 O A9 F QA
2t Tfgw

wr$ % g o AT fad, Y ara-
Y § AT Q@ 4, SA & qE HEE FATE
% fexe a1 | S amr fs AR
120 wq fege X w4 f57 &, afsq
S ArY wWwA g7 agsy & faer A
@A A @1, q 99 2 @ | Arfad
A WAL K3 MY & 9@ aF W
TR AT IFW @ s sreaiw ag
Ty agy g& ff | ¥ A} feewd AT
Mg & gafag ga st 1 a®
T ¢ [ FT ST@ § |

AR Tgi 2T F1 § I Y &
=f i< faar fede @ FI@ araf
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[ = S fag]l -y

&Y wem gwIR ggt wfa ad T o @
‘¥ 1 1975—76 ¥ Tg Hear 38 W@ @Y,
Afwa 1976-77F AT T 42 VG
1S | A W ST FQWST ¥T FIN
w3 &, 99 % fad ag F w2
®ang M i A 13wt
AT &I AT TS KT 50 £19 7 £
g--mmfau 70 gww § fs 94 Y A
fear A1 =fge | awr ogiwfa WY
Sifgq | S AN T @EU INATE,
W F1 g1 34T MEW 1 WY wEA
f& ag 37 ¥1 33 & for o1 fa1 fewe
E L, SR Tq6E 08 AF R
dfgq g ewa Agt @ ma 7 oL
goffafa & 1 wfeg S7 &1 @w
frerr snfgw, aur w1 Mg faemr
arfen

g 31 iwE & W €, 9w ¥ foa-
B 9ga gl § WR TE 3 fau 9 @a
ST S @, 58§ feama e
AT G| = R wE gog §
§ SR TAy F1Y ThyEHE gar § W 59
ath A A€ T T & Afagrfay
&0 g mar § 1 & §dY S FY T arg
¥ fau waadre 20wl g 5 W@
SEInT Bl ITH FRT ¥ FTE )

gat fred &dr # @) A A
AU 917 B qis g, ¥ fegad
&3 Argdr g f 3% @ ¥ wghar It
Wi MALYL T1TA 97 q2ar §, W@
QAT F FT EF g [T & ) W
@ F L & AT 71 o F fa22y
fee) ) f4. agim @9V AR FITIE
fegqr o W QAT TIE T FY 79T
faar sig | zdifew & mgm fw &)
g wE & S & oo ag e
T g SC /I 9 IT MLF T a7, |
ot # mANg 7t o 2@ F | F qg WY
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‘qrgm fy wQar & e, a3
gT S A% @ ®ITA F ¥ART We
WT FaTF w Fa & fora fgar w1g -
IR AFA A fr oy fag Y @&
qa g¥ fawer ¢ fow o qg femd & fw
dgaT a9q &Y g Afag ) gl
g FY TAT € & FQ@ JT 30 qTE°
8 70 § 91T Wa o7 JgaR gva WAt €
FQUT WA WiLw AT T FUT |

Th T W faaza ¢ ¢ fr fams
AT W W EITFVART F
T3 feama g &, ot & T wTEEr
A el 8, B9 H ORI A gL
IR FCAR E 1w EE M TR
¥ gER Q) At famrmge 3w Qe awrg
ST | A AN R AT IR AT
T g 5 & arueEy S H 40 €3
T & Aty wwg Jg g arfear
FZIAT gt g 1 &1 fam-araAigsn
I § ST A YT G BT WG §
gfe m& @2 1 fzA aTmeET &
faemag oot 1% g mxvw w1 =0 @,
A THETT g gY a%Ar § W 16 €2
H qaT S HT A%T & 1 W B
TET F 4§ TR F ga Ffaan i 1
& mm g7ar g f& Ay oY g7 arq &7
€T T |

a7 e gaTT ag R fr. ot wafear
W17 T § Fa TLATISH &7 T W
I F1 @ & | A qT @ W
AT I 8T WS §1 ¢ | g 9
gRfeal %1 38 nfawc f ww w1 3F
a1fzu fow & ot B 2 Fwewd §
SA F1 9 g &7 8% | T A% & TG
faear &, s gt &, QY &7 e
Taw A & AT | B oA
T1a § for &1 avae Miee vefafaeg
¥ Zar &, 37 4T w2\ @A ¥ fom
M9 Y T QAT FHAS *1 TS e
N aifem | 7 oY FRA S g ot qew
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g FATcEARg T W EE fw Ag
N aFAI | IR A AfaET dgArsse
@A A w1 w9 AF A Ag & aFw
afas 7 vAA T F1 3 7fuwrT amw
fae, 7y TTad I HIT | 749
WA ABLE B 7WA §, AX B W
%! wRT  FT %; Ffwr w1 g, qT
fdmm w1 A &, TTW @ AE
THTAT T B B2 qHA 39 g 2q<
DaFy § T TGRTF A
TN F< 96F § A ST A Hqow
frorg 2 awa ¥ | gafe 9A SRS Y
g faadt arfgr M s § 3w
gaR A W g Trfee 1 3w qufeal
& weas A7 gwt safa gmr aife )

T ART T 7Y § TR F@r§ |

5t gifeerm faard (Mrarasa) ¢
IqEPA Y, AT ¥ TgA, § T T A
1 g N Tgar E fv o awefaa
s e IR o qwe W fem
§ o gafaw Y o wER [ E
f& I 9 gfaad @&w 1 A%
T® gfaag 358 N Q¥ AfFA
& T & QAT 77 AT g an
g f= a8 91 e heq F (RIAEH g
ErAsM R AT A E, 7% a0 @
AT 8 1 37 AT Y A T FT IAEY
qf7 #81 % ), 7 am A& &,
T AT AT THAT | qTTATH FIHT QAT
220 Mfaga 1 1 97 98 214 Wfe-
I ¥ FT QW AT | I7 17 AGT QA
Wfoas =7 1 arfe agmr R 1 78 222
Haqq 4 47 W w7 aF 77 W,
% aF A8T EF, F AL IT THaT |

YIS QrGTd a9Aq IaT 89,
Fafaw FAOT 1 3w fgar g w7 a8
TUAR T 65 AT 77 | T@ Bfer
2T & foqams & WOHY ARG KT
SRATE | TER  wAAdEr qAG gAt
MY | T8 ) grar @, g@wy AT A
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w1fgT | gawT 77 @ F grewr O
TEER ST AT ]

Mo Ag TwAA: feaeiw mi9w
ST FRT 9T 9T |

=it griceT arg faar : fa wrowy
AAEAT {1 A I & | WO TFFA A
g9t FT HZF 9§ 84 TWHe 49T,
[T 85T & | TZ TS 84y 83
g Y gH AT TR 3 AfF ag Ay
84 ¥ 859WT E T § | gAfAQ
TR ATE IR &q17 J177 Tfee

AIYA 69 3§97+ & —

‘I have always held that the pro-
sperity of the railways should be
sharegd by those who are working
for it as well as those who are us-
ing the railways.”

ag g9 fear & afFe 3 GFow
FAG IF T AT AR AR TG
TR | ATT I W FEUT T mmeN
AW EHF N F I
FTA AN AT § IR TN A few F;T
qYF AT 27 AT a1 W A fam
FT 9T §YT TIT 1T §IT AT 937 47 |
2 fe7 #71 WreT i 89U w1 famr @
AT mer us 7 =i 7 3o A
faar | g9 FAR SAAT AR I FT Y
o1 31 feAl &1 6 TIY FT A AT TW
qAy | FFT JTIA g 7Y frar 1 o
I faege 3R F RAaT R 1 A
% # g At 4

oTaH gree TeaAt 9% agr fefewm-
o g & 1 Y @Y g7 9% aweet
forarm e & w7 € 78 forar ST
FE 69 AT IH AT ¥ AT ¥+
g AT E 1 qgaI At 87 ATAAR
s ¥ Iu A Wy FEr AT B ag s
T g | &7 t{ﬁﬁa’ﬁ?éﬂﬁﬂqm
W farqr ot i ag 9TaT @ 1k
g FS T A AT TS WA R Nw
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[ grfaar ame faardy)

A & 1 TR WY QA F1T FT AW
wrdl & feag oF aww fifog | R
wo awhy § fE sowr efen @ww
gt ag ATqTE Ay g g IRy |
g Al i W o= sy sy R s
QWY T G | TF 5 qrem TG @ )
Y gTeZ LW AN F T gw AT K
92y § WIT T 9T T§ gTE A
AT AT FWT F ANWT FA gHIN HH=T
feosT & 1 & wowr agW fE Ao €W
AT F aAw T Ao | & A FwHAT
fr ey TR AR Y | AW
oY AT TR QAT § ST 9T IV ATH
T ey § AfET T e RUR
wHE FdE? Fgmmar g & A
RIS WCF  FMAT | ¢ 9 W
5 &.541 sifew | sw w9 44T AGY
F& g a1 & 3301 fF ww 9% 19
Uy FIG

EITT E29E I [T FZFET QA §
I QT AT AT 9IqE Iq & |
Afga v v 150 79T & gfux 7gr T
| 9T g WA T AT q7 IAH
T T HHAT AT F4F & | IgH! 9
feqia @A q2an & | feFE IgFrYIAA
g &, ST fea@ @AT9EA
qUFT Y A9 fgarg ag W@T F | TF
STIHT TE T F19 T FTJFAT & |
IFFT I AT AEHT 39 s F A€
TG TG § | SURT ¥ yIQT IER
3 A&t far ST ) ww A fewe
AT & AT IWHT FW foay AT g0
SqTRT A 9T § ATQHT a7 i & foF sa+t
st fas, A7 gfawa § sa=T 3"
q fas o, S8F &7 s o @
ay i & MO 7 faan @ 5 frqen
U AT AR GO A R Co
AT | XFE F QAT ? qqY 7w
B a1 fasar & 1 I9FT 7 A
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wum @ oAy N FIw | IR
araEr gar 2 ¥ gree @uT aWT OF
fer & fere faqm 9= foq gu w§ fev
T AT 1 EF A F 39 § Fqefv v
F &g ¥ ATqT 47 | IART Iy fnd
THIT 2 T § IARY  qF EHIL qUAA
W E X g fF Iaer W@
fex & AT o dfegww qrad fai-
fa T @ & 39+ @E | I wfaF
ARAT F IR AuF fegaam ww
g, JET A1 FH {gAT  FQT & IER
o9 NI | I§ AT F A ot #R
HAr AERT FT B AGA 98N fH=T av
AfFT A AF IH I ES HEAT TG
g E . FeHr o & fom aT Arawy
wier fadty FAT Ifgg | |y AW HY
gfaur T EAfFm e M 2 &)
g sfaa agt & 1

uTe q8T A4 73 @E | TG
#Y frae § f5 a1 QT ged gE &Y
1966—77 ¥ aTTE T T | TT TFATILH
F FTX0 3ow o1 wfuF gE & | ;g AT &
2 g ast fewlas & | 3991 A
Nt FE A W FHT TMBY )
g7 AR F qg qEmAT wE F< faur
fo T9T ¥ AT FIAT AF AGY &, AT HY
qIW 2 a1 gg 2w ¥ fwQ =" aTT
T g |

Ff@ FqFE g7 ¥ 99y &v
FEAT ATeAT g | T FE 9L A @
FaiferY § a7 aga g TR & 1
g9y 9war gET  32redq fwar € )
# wgar wgat g B T e a6t
agl fromiy @Y ag TrqET AGY Y awAv
2 7 I FR 5 q ot N |
& qg ¥ A1 P | gF QO FH 3 AfAA
gz M ¥ Ffadr s gt
Tifeg | ¥Rz # 9 g FT g
gqF sy A AY @R frgr @
QT AT TR A IAHT I FAfEE
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¥z Al wI AFAT | ATAT A ATT
27 ¢ fra I9¥ oF TEg gAY W
92 AF WA | FATHIT E HA ALY ATHA |
A & g1 IR AT AT § T w2
AT E 1w M AT KT ATA FH ALY
g Ardar AFTE JTEAT & 1 gAY FW Y
ardt & | gAFr WA gAY =rfeq
ot FAifedr arax faaffa 5 § 7@
I fa= AT § ar 7@t gaw7 9ar AT
arat arfeT | gAH w3 wF A R
qagv g1 gredwET AW fqA &7 aiz
F7 @y § | faq Ar2dr & ImAT §
IRTAT T AT FIEY FAifedT HIN
Ay g, WA aF FATT A & fomay
F a0 FRAY § 5 FAgeniic & IAET
AT FT AT | ATAT AT A=BT AGY v
RIEATRTR AT =3 T &1 A H
W FP @ITTE ) ZAFT WY OF FIIT 8 |
g Feqdde @9 ¥ g9 OF a7 AT
T3 FT@T & | 197 FATr g ar Ir3az
arg g 3 F  fomg fragr 7Y €
ACFT ATLIZ AW Fram F w721
framar fug @adi 9 fiea-fax faar
AT & | OF TATT g 2 gy §
afea fecrar fua-fam ar g, T,
TATH, FEAT §IQT IF |

UF @ & "Rt FqTATE A
f sageieT afeT woag o
Fx & 1600 %o, R 77 3AfAY fFaAv
a7 5 I mt w1 wizEe  faer
TN WT Afadrr IFIT A 3FT AT
TET ATET A | 80 To ¥ IITFT 1600 To
fraar #x fagr | 9 R R
Questfaawa gar @t 1250 %o fiFaT )
I8 ®€¥uw g AgENE | S W
gfaFrt gw Y § afag T X
fean f ag agr 7df w@ % | g IaRT
1600 To fFd 9T #Y7 @ ? fral
T3 W VAT 9T W 100, 200 ¥Fo
& arar 7Y Ay § | QY wE ST A
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g 23T 1 Ofvg | a0 F9rA fF
faa¥ qTo $o WIXo WX FF-TT R
& Iy TREER, WA, faam, o9,
TAFHTIT, AR, T 9% foaan framay
Y 91 F3F &7 AT I 1600
ToHy 9w fFarmar ? gaF AR M@
g

g9 74 ¥ oF F1d AR a0 fF
6 7 Tgw z@ Fefar feadde =t
gIAEST I8 arer TREIl ¥ 0
aFwae § faasr e amR fe fFuR
g ag d ar | frar Fefor ay Ay
AR TA fF I @A as
HIAT-HAIAT JTATT 3TF Q@ q | Afeq
Iq% g2 ¥ ag MWfaer fedfare
FI L | 97 FrE faar AEY Fa7 1 ar),
FE-t < frar 37 § ) ag 7 ey
FII FT T U GAT AT AT 500
Fo SatAT FTar ar | 37 T TRAT Y
o7 daa Frfae, feudde F=far
el ¥ fac o) 7T grzde dE F
fag ot arfs FE AT A FTAF )

XY 1T 98 & F AT qAT FrArE
A F FA FIAT | AT O AL ATER
¥ ®E AfFr g oA faw 9%
85 gXHT @ FY AT & IWEHT FTW HHT
Ffaqraar g1 afg 15 @z w I
T AME AT ITFH A O FLQ T4
ARA AT F 9ET AT ATIHT ATHSAT
grar 1 AdY @ ag dfvew smaw &
I ¥ fRC AAGT F ATUI AT ATA
AT TE | BAT A gg FIH VA arer
9T | ITIT Y BT a% 85 ¥ 90 TEE
FH & I &, T® FIW aTH! G T
imgagam A A ATPTEATE, F1%
FH & T gar &, $ftew sF q9v
gaT 8, ®1E AT Iaq TV WY
g AR @ g A ¥ feq A
T Ay fee a<g ¥ a8 99 "9e e
Srar &, & A€ swaar | & Qv ag FFA
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[ = &t Foet 719 faay )

f& s AgT v FErAT G, ITRT AN
FIAIZ FT F B1FET ISTEY, arfe AN

1 W gfaar §Y

TF AR g ag ¢ fe AR ¥
qEINT 9TE ® AqTTA FAOET 2,23
feadre gt Y f dgd ® qTA0
A ey § 1 AT fR #Y ffea g
fagR & i ATy qgdwT qTe afawax
ary € | 7R fa & a1 aga
JFATE  ET 8, IAR! AIAGHIYL A
e IZAA gzt & | AAFEIR &
TG T ATZA g1 715 ¢ | FATHIIR
¥ S ATET BITH Ig FIT ATRA
95 & | R fex AAgT & IR T
AT 1Al gz ) fadh 2,24 fee
W & faq fvg 9 q9 T 93T
2| ITT TRAAT H AT FAT GIAT & |
W T@ ¥ dA-g= Sagt 9T mfsar
99 FAET IIAT & | ITHAT § ATHTA
g, 77 guegT # F9 F@ § A AT
TR T TZAAT X I FAT qTAT §
% Adr W@ & A = e g fE
2,2} fraE ¥ fqq | 9@
garfei 1 st 2 @ &, gaif
AAAIZEfF AR TAIAT R 1§
qarfest =1 gfaar s e
faq M agma # qEried w1 F
FT @1 AT AT TZAAT A T ATAT
1T T8, 10777 FT 91T ¢ AR
AR FTg I FA FA F 4 79°qT
AAEI ®1 TAT TTAT ATIT | HTH
TH FT9 FY A1 7 27 F 7777 4|7 ITHT
qIT F IAT AM@T 3 ) TF FIHF AF
gef Hfae o TN TR w7 FH
FUTY | AT ZHA FET 9T Y &Y
T[T A A WY FTH AT TIfFW |
FTAM I JIE  WAFA F AT BEN-
B gl 9T BEN-\ET @ FT [
oY @l Y agd g T
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H #1¢ F A 2 Ay Sy Y
TgT Ivafeuai gx § AfFT W I
TR AR A Sfgg 1 g A g F
% JaF1 v Iy dar fe #¥ gee
‘YAl T FaT4T |

F@0 19 7  fF AF-aR At

¥ fau dgi #y sgfaur 7 87, T 9X
W T |

IfF o a7 8 fF [ Fy Ak
f&r ¥ g #1 gfawy fawst =rfeg,
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SHRI C; M. STEPHEN  (Idukki):
Mr. Deputy Speaker, Sir, After hav-
ing gone through the budget papers,
the impression left in my mind is
that we have before us a fairly nor-
mal year, which began with a cer-
tain measure of buoyancy, then prod-
ding its way through in a rather nor-
ma)l manner ended up badly—if I may
say so—indicating a trend towards
the worse. That the year began on
a note of buoyancy, was emphasized
by the Minister in his budget speech
in June 1977, when he said that the
performance was such that he felt
inclined to revise the estimates up-
ward, fairly considerably. Then
afterwards the question is whe-
ther that tempo has been kept
up or not.

The Minister, as is characteristic of
Shri Dandavate, the idealist that he
is, a conscientious and sincere man
that my friend, Shri Dandavate is,
reminds himself of the promises he has
made and tells us about the promises
and assurances that are put forward
for the future. The entire budget
speech is based on this claim, He says
“l had made some promises and as-
surances” and then he claimg this
financial year is a year of broad fulfil-
ment of promises and assurances
given to the railway users and emp-
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loyees. Finally he has concluded by
saying:

v “....I conclude my submission to
this House on the fulfilment of the
past promises and assurances for
the future.”

Immediately, it occurred to me that
this has got a ring of Pandit Jawa-
harlal Nehru's speech of August 15,
1947, of tryst with destiny, the ful-
filment of promises, redemption of
assurances.

THE MINISTER OQOF RAILWAYS
(PROF. MADHU DANDAVATE): Do
not raise me to such a high pedestal.

SHRI C, M. STEPHEN: I said it has
this ring, with which it has been
framed. If jt were true, it would have
been all right. But now what exactly
are the hard facts of the situation?

The Minister has taken over a rail-
way which, whatever his party may
say about any other sector, is a very
very competent and healthy organi-
sation. There were investments in
this great organisation to the tune of
about Rs. 4,533 crores at the end of
1977, The public sector units, Chit-

tranjan, Varanasi and the Integral
Coach Factory are functioning in a
perfectly grand manner, and the

railway have looked forward and have
entered into new fields, which are re-
presented by RITES and IACO. There
are about 1,190 km. of railway lines,
approved, taken up and at different
stages of processing, there was a plan,
a 15-year development project, pro-
jecting itself for the future of rail-
way development a project which
was finalised, and a whole blue-print
is before them, Successive Railway
Convention Committees had to a large
extent taken the burden of the rail-
way finances, the burden with res-
pect to unremunerative lines, burden
with respect to strategic lines, and
they were given a moratorium for a
period of five years with respect to
the return on the newly-invested
money; all this relief was already
there. All this has been admitted by
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the speaker himself in his Marclh 1977
speech, when he described it as a
phenomenal year. By any standards,
that was one of the best year in the
railway’s history. So, from there we
started on. Now the claims is things
are bettering. I have my own doubts.
I am not looking at it as a sceptic or
critic, but let us see what the real
picture is.

My friend in a very grandiloquent
manner said that the experience of
1977-78 has exploded the myth that
deliver the
goods, I wish he had not brought in
al] these political cvertones into his
budget speech, Now that this has been
brought in, this has got to be adver-
ted to. Who in the world has said
that Emergency alone can give a good
result? All that was claimed about
the Emergency was that it wad a

Emergency alone can

administered at a parti-
cular time. A medicine administered

medicine

at a particular time does not mean
that the medicine must be continued
to be administered unless and until
the man is dead, and if the medicine
is not given, the man cannot live.
That is not the claim at all.

But  here are the figures which
speak for themselves. We have got
the figures here. What is the picture
here? Even before the Emergency
was declared ,over successive years we
have been making improvements. In
1952 we started with just Rs, 850
crores. Developments have been
going on, income has been going up
and over  successive years profits
were being made. But, from 1967 on-
wards we are in the red. Successively
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we go on and we find that in 1971-72
and 1973-74 there was a loss of Rs,
115 crores. In 1974-75, there was a
loss of Rs. 113 crores. Before that,
things were all right. Then the Emer-
gency was declared, In 1975-76 Rs.
152 crores had accumulated as arrears
of Dearness Allowance. We had a
profit but the profit was converted
into a loss of Rs. 61 crores. In 1976-
77, there was a profit of Rs, 87 crores.
We made this profit after meeting our
obligation to the General Revenues.
Therefore, the question is, whether
the Emergency had its effect or not.
The figure shows that it showed its
effect. Nobody said that unless the
Emergency continued things would
be bad. The patient was brought o
health. A healthy child was handed
over to you. So, the explosion of the
myth is not the question,

PROF, MADHU DANDAVATE: At
least, I did not murder the child.

SHRI C. M. STEPHEN: I have my
doubts.

I looked through this Budget. I
am not looking at the net revenue
part of it, but the earning part of
it , What is the trend? I find that
as against 1973-74 in 1974-75, the
traffic earnings were Rs. 271 crores. As
against 1974-75 in 1975-76, the earn-
ings went upto Rs. 359 crores. And
in the Emergency year as against the
previous year, it went to Rs. 269
crores. For the next period, you
were incharge of it. As against 1976-
77 in 1977-78, the revenue came down
to Rs. 95 crores. It was on an up-
ward march because we were putting
in more money,

During these years investment has
been of the order of Rs. 168 crores,
Rs. 212 crores Rs, 249 crores, Rs. 279
croreg and Rs. 290 crores. This has
been the additional investment from
year to year. As against this, whatis

MARCH 9, 1878

1978-79-—Gen. Dis. 308

the additional revenue?  Additional
revenue during 1974-75 was Rs. 359
crores, as against the previous year.
In 1976-77, it was 269 crores. In 1977-
78 which is now being considered, it
slumpeqd down to Rs. 95 crcres. In
1978.79 as against 1976-77, it
slumped down to Rs, 88 cfores, This
is the trend which the Minister will
kindly take note of, Let there ke no
complacency about it. I am not de-
manding that there should be another
Emergency for giving another injec-
tion. Here is healthy child. Look at
the different aspects of it. That is why,
I said that this was the normal year
began with a note of buoyancy, slip-
ped through on a normal plain and
now ending with a bend which is in-
dicative of a trend which is not very
much encouraging This is the whole
picture that you will have to look to,

Now about the profits aiso—it was
Rs. 87 crores This year, it is esti-
mated to be of the order of Rs. 89
crores. For the next year, the pro-
fit estimate is Rs. 65 crores. Again,
the profit also is going down. In this
89 crores, the Minister said that he
did not take into account the DA
which would have been paid. Now
the Minister could not say that he
did not know because previously it
was taken into account. You will
have to take DA into account and
there are certain other burdens
which are to come on you. These
things must be taken note of. This
is all I have to say about the finan-
cial aspect of it,

Here is one of our best enterprises.
I am not saying Mr, Dandavate is
not responsible or he is not concern-
ed. He 1s.

Looking through his Budget Speech,
I have a feeling that he is more an-
xious about his basic theories or
faith and all that rather than the hard
realities which are facing the rail-
ways. There are certain claims
made in this budget which, I am
afraid, will not stand scrutiny. Many
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novel things have been claimed here.
There are certain passages which are
printed in bold letters 3s if these are
new things,

This is what is said about doubled-
decker coaches. It is in bold letters

as if he has brought in a new thing.
He says:

“While presenting the budget in
June 1977 1 had stated that after
prototype trials, the Erogressive
extension of use of double-decker
second class coaches will be consi-
dered, Ome prototype B.G. double-
decker second class coach was put
no trial on the Madras-Jolarpettai
and Bombay-Pune Sections. Twelve
B. G. double-decker coaches are
expected to be turned out by the
Integral Coach Factory this year
and will be pressed into service on

specific routes starting from April,
1978."

May I ask the Railway administra-
tion or the Minister, is it a novel
thing? Is the double-decker coach
a novel thing? Why put it in bold
letters as if something new has been
brought in, as if the redemption of a
promise has taken place. I would in-
vite his attention to the Year Book,
1976-77, p. 30 where it is stated:

“A prototype BG double-decker
coach with a seating capacity of 146
passengers (against 30 in the conven-
tiona] coach) has been undergoing
trials. An order for 12 such double-
decker coaches has been placed on
ICF; These are expected to be put
in service in 1978 and this will re-
duce, to a great extent, overcrowd-

ing in  short-distance main line
trains.”

This is an idea which occurred to
the Railway Ministry before he took
over This is something which was put
on trial. This is nothing new. This is
what is stated here. So, don't say this
is something very novel. It is just
written in bold letters, nothing more

than that. There is nothing new about
it.
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PROF, MADHU DANDAVATE:

Bold type does not mean a bold deci-
Sion. 1o "-L:.;L

SHRI C. M. STEPHEN: It is so
good of you to say that.

There is another thing which the
Minister of State also emphasized
yesterday and that is about the Jan-
ata train. He has said that this is a
new concept, as if a new idea has
come in. This is the claim of the
Railway Minister. He has said in the
Budget Speech that a new concept of
Janata train would be introduced by
providing only Second Class accom-
modation in long-distance trains.
There is nothing new about it, I would
only invite his attention to the Rail-
way Convention Committee Report
(1971)—this is very much earlier—
in which it is stated:

“The Committee called for infor-
mation about the number of Janata
trains at the begining of the Fourth
Plan, the number of such tdains
provided during 1969-70 to 1972-73
and the proposals if any to aug-
ment the number of such trains

during the next 2.3 years. The
Ministry stated that the following
Janata trains were running at the
beginning of the Fourth Plan....”

A long list of trains is given here.
These trains were operating. It is not
a new idea of a class-less train, a
Janata train. It is an old one,

Further, on p. 49 of the Year Book,
they have said:

“Perhaps the most important is
the introduction, on the main routes,
of a new type of train, the Janata
(People’s) Expresses for second
class passengers, some of which
have fully reserved accommodation
with a dining or pantry csr to meet
the catering needs. At the year-end,
21 pairs of Janata trains were in
service "

That is in the Emergency vear.
This s nothing new. That
is what I am saying. This is
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nothing new, Then another wonder-
ful thing is about Janata khana and
that is also put in bold letters as if
janata khana was not there before. If
you see page 51 of the Year Book
You will find that janata khana was
there. :

(PROF, MADHU DANDAVATE):
That was read out in this very House
before you spoke. That is what I want
to point out to you.

SHRI C. M, STEPHEN: Another
thing is about the Raijlway
Board. My friend  Thas stated

that g proposal which was  kopt
in the shelve was recovered and has
been implemented. I am not for the
scrapping of Railway Board, Let it be
clearly wunderstood. The committee
which went into the whole matter

said that this was an arrangement
which stood the test of
time and this arrangement
must be preserved. that was

done in 1962. After tha!, invest-
ment has gone on to about Rs, 3000
crores and expansion has taken place.
Therefore, this sort of secretariat is
necessary, If it was necessary then,
.it is necessary more today.

Then they said that the members
may be removed and the devolution
of powers must take place, I do not
know what devolution of powers has
already been done. The Minister has
got certain powers, What part of the
powers has been devolved on the
Board? The Board has got certain
powers., Which part of the powers has
been devolved on the General Mana-
gers; which part of their powers has
been devolved on the divisions. Al
these are specifically spelt out in the
Mr, Morarji Desai’ Administrative Re-
forms Commission’s Report. Merely
putting in the cold-storage additional
members is no structural alteration at
all, Six members, that is what is
stipulated, Now you have got a
chairman and members. You have
put five members there. I am say-

ing if the structural alteration is what
!

¢
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is contemplated, the essential part of
it is devolution of powers. Regarding
devolution of powers, the details we
have not got. I do not know to what
extent it has been done. You must
understand the study group. They
said that this was a thing that stood
the test of time and therefore the
Board has got to be pregerved, The
only thing is that one additional mem-
ber is to be removed or five additional
members are to be removed. This is
what has all happened. He should
not find fault and all that.

About his new lines, there are new
lines which anre spelt out, What
about the 1190 km. of the railway
line which was under aproval, which
was in operation? To what extent,
they have gone on, I would like to
know? In 1976 speech, you had said
about 25 lines. Is this the same or
something more than that? And three
more lines are taken over., Now you
have mentioned about 29 lines. Is
this the same or additional lines are
coming in, I would like to know?

Now about the commitment,
in 1976, there was a com-
mitment  with respect tc certain
lines. Here I would like to have the
ears of Prof. Dandavate Here there
are certain additional lines which you
have spelt out in your 1976 speech.
One major line, you had promised, wag
the Ernakulam/Alleppey line. The
Ernakulam-Alleppey line, you have
not made a mention of it here; where-
as a large number of lines were men-
tioned in the other part, most of the
lines are not mentioned here. Certain
new lines are now mentioned here,
The lines which were there approved,
most of those lines are now left out.
The new lines, I think, have been
mentioned. If 1 am wrong, he could
correct me. This was a specific line
about which he made a commitment.
I would like to know whether it is
dead or living or just thriving or in
the cold-storage. What exactly is it?
I would like to get such information.

The most interesting proposal that
hag come in is about sexualisation of
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the railway booking staff: I mean a
new sex. He has made a discovery,
Sir. (Interruptions) All right. Thamk
you.

AN HON. MEMBER: He uses the
word ‘sex’. That is what he says.

SHRI C. M. STEPHEN: Here some-
thing is very interesting.

PROF. MADHU DANDAVATE: You
forget the adjective ‘fair’. That makes
all the difference.

SHRI C. M. STEPHEN: I never said
that it is....I found throughout the
speech that Mr. Dandavate is speaking,
he is using the word ‘I'. On page 15
of his speech, he says, “I have decided
that as matter of general policy only
women should be employed as reserva-
tion/booking clerks and supervisors
in the major booking offices starting
with the metropolitan cities,. We may
be accused of being partial to the fair
sex.” This is the only place where ‘we’
has come. 1 know, Mrs. Dandavate is
a very progressive, forward-looking
and a very powerful lady. She has got
that reputation. Whether this ‘we’
means their common experince or what
exactly is it, 1 do no know. About
this non-corruptibility of fair-sex, T
have nothing to say but I must sas
that  corruption or non-corruption
would depend on any sex. To say thot
all men booking clerks are corrupt
and that all women booking clerks,
if they come, wiil not be corrupt is an
assertion which is rather too muca
for me to stomach. That sort of as-
sertion or implication is here. He
could very quietly do that and pul
women there. 1 welcome this proposi-
tion of engaging women because that
is an area where our sisters can be of
service, Therefore this is a good idea.
I was only jokingly saving about the
other things. I do congratulate him on
his move in this direction. Soon of this
insinuation that the whole root of
corruption is traceable to men being
there—that should not have been there
—, the proposition is good, and 1
congratulate him on that. It is an
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area where the service of our .sister
can be taken.

Mrs. Parvathi Krishnan has said
about ‘baksheesh’—so0 many things.
being done. I went through the entire
list. I would only request Prol.
Madhu Dandavate to go through the
minutes of the Anomaly Committea,
What he has done is this. Certain
proposals which were put forward or
offered by the Department but rejec-
ted by the trade union representatives
are now declared in the Budget as
concessions. These were offered but
rejected by the trade union represen-
tatives. I have no time to go into
these in detail; I could number these
things. Whatever was offered on the
negotating table by the management
and was rejected by the workers is
pow announced as concessions. Is it
fair to the workers? One or two items.
on which there was difference of
opinion, the Minister has conceded
there. But let us understand this..
This is an area where about 15 lakk
workers are workng. Is accepting cer-
tain proposals which concern not a
very large number of the people but
only a few thousands of people, a
major concession to the workers? To
the extent it has been done, it is
all right. But merely because you have
announced these things in the Budget
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